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LEGISLATIVE ASSEMBLY.

Monday, 15th March, 1926.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

QUESTIONS AND ANSWERS.
A

VERIFICATION OF THE BALANCE SHEETs OoF THE ArMY CaNTEEN BoarDp
(InD1A).

1233. *Raja Ghazanfar Ali Khan: Will the Government be pleased
to state if the auditors have verified the balance sheets hitherto issued
by the Army Canteen Board by personally visiting all the places and
whether the auditors have checked all their stocks and obtained the
verifications in writing of all the creditors of the Board in order to find
out whether the liabilities of the Board are covered by the items shown
under this head in the balance sheets?

Mr. E. Burdon: Government have no information and do not propose
to inquire into these. details. The auditors are a firm of high standing and
must be presumed to know their own business. They have certified on the
balance sheet that they received all the information and explanation that
they required.

Provirs oF TEx ARMY CaNTEEN Boarp (IxND1a).

1234. *Raja Ghazanfar Ali Khan: Will the Government be pleased
o state how much profit the Army Canteen Board has earned since its estab-
lishment in the year 1921 and up to the closing of its last financial year
and in what manner the proceeds were utilised?

Mr. E. Burdon: Taking the period mentioned by the Honourable Mem-
ber as a whole, the operations of the Board show a loss and not a profit,
‘There has, therefore, been no question of the utilization of profits so far.

Avorxt of IxcoMe-Tax paip BY THE ARMY CANTEES Boarp (Txpia)
DURING THE Yuars 1922—25.

1235. *Raja Ghazanfar Ali Khan: Will the Government be pleased

to state, how much income-tax the Army Canteen Board has paid during
the years 1922——25? If no income-tax has been paid, is it not a loss to the

Indian Treasury? -
The Honourable Sir Basil Blackett: I am afraid I can only refer the

Honourable Member to my answer to his question No. 28 on this subject
on the 22nd January, 1925.

( 2457 ) A



24568 LEGISLATIVE ABSEMBLY. [16me Mar. 1026,

Pavyment BY THE ARMY CANTEEN Boamp (INDIA) OF REBATE DUE TO
REGIMENTS.

1236. *Raja Ghazanfar Ali Khan: Are Government aware that the pay-
ment of rebate due to regiments was not made by the Army Canteen
Board for several months? If so, will the Government be pleased to state
if this is a breach or not of the terms of contract agreed upon by the Army
Canteen Board, and if so, why this irregularity has been allowed, and what
steps do Government propose to take to prevent a repetition of this irre-
gularity in ‘future?:

Mr. E. Burdon: Government understand that the payment of rebate
to regiments was delayed during the year 1925, owing to the shortage of
ways and means, but that all rebate due was finally paid and has been paid
up to the 6th February, 1926. Government do mot propose to take any
specific step in this particular matter at present as they do not think it is
necessary to do so.

Prorir aNp Loss AccouNT OF THE Aruy CanTen Boarp (IND1a)
FROM 18T Aveusr, 1924, To 31sr Jury, 1925.
1287. *Raja Ghazanfar All Khan: Will the Government be pleased
to lay on the table the profit and loss account of the Army Canteen Board
from 1st August, 1924, to 31st July, 1925?

ToraL Loss INCURRED BY THE ARMY CaNTEEN Boamp (INDIA) sINCE
118 ESTABLISHMENT UP TO THE 3lsT Jury, 1925.

1238. *Raja Ghazanfar All Khan: Will the Government be pleased
to state the total loss incurred by the Army Canteen Board, since its
establishment up to 81st July, 1925, and also all the irrecoverable expenses?

Mr. E. Burdon: With your permission, Sir, I propose to answer ques-
tions Nos. 1287 and 1238 together. ' '

The attention of the Honourable Member is invited to the reply given
on the 12th February, 1926, to part (a) of starred question No. 756. For
the reason then given, I am unable to ‘furnish the information desired.

PaymeNt BY THE ARMY CanTEEN Boarp (INDIA) or REBATE DUR TO
RBeIMents.

239. *Raja Ghazanfar All Khan: Is it true that the Army Canteen
Boatd pays much less rebate than what the regiments received from private
contractors and as & result Commanding Officers cannot give the same
amount of donation which they formerly used to pay to messing, sport and
other, funds for the benefit of the troops?

Mr. E. Burdon: The answer to the first part of the question is in the
negative. The second does not arise.

REFUSAL OF THE MURREE BREWERY To subrLy Beer oN CREDIT TO
THE - ArMY CaANTEEN Boakp (INDIA).

1240. *Raja Ghazanfar Ali Khan: Are Government aware that the
Murree Brewery declined to supply beer to the Army Canteen Board on
credit from 16th July, 1925, and thus the 'beer of other brands was forced on
the troops which in most cases they did not like? Will the Government
be pleased to state what steps, if any, have been taken to stop this
pragtice?
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)

Mr. E. Burdon: The Agents of the Brewery declined to supply beer
on credit from the 16th of July to the 24th October, 1925, during which
period the Board purchased their requirements of Murree beer for cash.
The Agents now supply the Board on credit as before. At no time have
regiments:been unable to purchase this or any other brand of beer that
they demanded. The latter part of the question does not arise.

AxouNT OF REBATE PaID BY THE ARMY CANTEEN Boarp (IND1A) TO
Orricers’ SHOPs aAND INDIAN SHOPS AT RarzMax. Co

1241. *Raja Ghazanfar Al Khan: Will the Government be pleased
to state the amoynt of febate the Army Canteen Board is paying for the
officers’ shops and Indian shops including those of vegetables, fruits,

eggs, eotc., at Razmak on all cash and credit sales and to whom such rebate
is. paid? - L T

Mr. E. Burdon: Rebate is paysble at Razmak at the following rates:
Officers’ Shops.—5 per cent. discount to customers and 2} per cent.
rebate on all sales to the Brigade Commander.

Indian Shops.—5 per cent. rebate on all sales to the Officer Com-
manding the regiment supplied

DISSATISFACTION WITH THE WORKING OF THE ARMY CANTEEN Boarp
(INp1a).

1242. *Maulvi Muhammad Yakub: Are Government aware that the
soldiers, Presidents of Regimental Institutes and the Officers Command-
ing of the units served by the Army Canteen Board are generally dis-
satisfied with the working of the Board?

“Mr. BE. Burdon: The attention of the Honourable Member is invited to
the reply given on the 7th September, 1825, to part (b) of starred question
No. 688. It is the case that considerable dissatisfaction has been
expressed.

AMALGAMATION OF THE ARMY CaNtEEN Boakp (INDIA) WITH THE
SuppLy AND TraNSPORT DBRARTMENT.

1248. *Maulvi Muhammad Yaknb: Will the Government be pleased
to state if it is proposed to amalgamate the Army Canteen Board with the
Supply and Transport? If so, are Government aware that the proposed
amalgamation will interfere with the Government’s established policy of
non-intervention in the free course of public trade? i

Mr. E. Burdon: The answer to the first part of the question is in the
negative. The second part does not arise.

Desiee oF THE GoVERNMENT T0 RETAIN THE ARMY CaNTEEN Boakp
(INDIA).

1244. *Maulvi Muhammad Yakub: Is it a fct that the Government
wish to retain the organization of the Army Canteen Board with a view

to utilising it duning occasions of war?
Mr. E. Burdon: Yes, Sir. Government would like to do so, if possible.
A2
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ABourrioN oF THE ARMY CantEEN Boamp (INDIA).

1245. *Maulvi Muhammad. Yakub: Are Government aware that the
firms and traders, who have been hitherto serving the troops, are ready
to work in complete accordance with the desires of the Government and
are willing to take over the stock of saleable goods of the Army Oanteen
Board at market rates if the Government decide to abolish that organiza-
tion ?

Mr. E. Burdon: No, Sir.

UTILISATION OF THE SERVICES OF Private FiBMS TO CATER TO THE
Neeps or Brurisa Uxirs IN THE EasTEaX aNp SouTHERN
CoMMaNDS.

1246. *Maulvi Muhammad Yakub: Is it a fact that in the Eastem and
Bouthern Commands private firms are serving all British units sta,hloned
there?

Mr. E. Burdon: The-answer is in the affirmative.

UnsaTisracrony WoRKING oF THB ARMY CaNTEEN Boakp (INDIa).

1247, *Maulvi Muhammad Yakub: Are Government aware that there
have been general complaints from the rank and file of the British troops
regarding the unsatisfactory working and the lack of management of the
Army Canteen Board and that the inauguration of the said organisation
instead of benefiting His Majesty’s British troops: in India has senously
affected their. comforts ?

Mr. E. Burdon: I would refer the Honourable Member to the reply
which T have just given to one of his previous questions. The second parb
of the present question deals with a matter of opinion and as to that I
would suggest to my Honourable friend that he should wait to see the
report of the Committee of Inquiry,

VENTILATION OF THE GRIEVANCES OF REGIMENTS REGARDING THE
Working oF THE ARMY CANTEEN Boakp (INDIa).

1248. *Maulvi Muhammad Yakub: Are Government aware that
the presence of high Government officials as Chairman and members of
the Board of mane.gement influences the regiments from' freely ventilating
their complaints and grievances regarding the working of the Army Canteen
‘Board (India)?

Mr. E. Burdon: No, Sir. The experience of Government is to the
contrary.

DisSATISFACTION WITH THE WORKING OF THE ARMY CaNTEEN Boamp
(INDIA).

1249. *Maulvi Muhammad Yakub: (¢) Are Government aware that the
majority of the Commanding Officers and troops who are served by the
Army Canteen Board, are dissatisfied with their service and wish to adopt
the old contract system as being more advantageous to the troops?

(b) If the reply is in the negative do Government propose to call for
reports from the Commanding Officers of all regiments served by the Army
Canteen Board?
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.. Mr, B, Burdon:. {a) The attention of the Honourable Member is invited »
to the reply which I have just given to a previpus question on the same
subject. - o L

(b) The Government do not propose to.call for such reports. The report
of the Committee of Inquiry furnishes all the information required on the
point. '

InaBiniTYy OF THE ARMY CANTEEN BOARD TO RUN THEIR DBAKERIES
AND MineraL Water FacTonizs.

1250. *Msaulvi Muhammad Yakub: (o) Is'it a fact that the Army Canteen
. Board have been unable to arrange to run themselves the bakery of the
regiments they serve in the Murree Hills and the mineral water factories
in Murree, Dalhousie and the Simla Hills?

(b) If the reply is in the affirmative, will the Government be pleased
to state why this has been allowed in the face of the undertaking given by
the Army Cunteen Board to run all their Institutes themselves ?

Mr. E. Burdon: (a) The Army Canteen Board (India) conducted their
own bakeries for regiments they served in the Murree Hills during the
season 1925. They sub-let some of the mineral water factories in Murree,
Dalhousie and the Simla Hills during the season 1925, because the mineral
water plants which were being imported had not been received.

(b) No such undertaking was given. In this connexion, I would invite
the Honourable Member’s attention to Army Instruction (India) No. 881
of 1921,

OreNinGg oF NEW OFFICERS’ SHOPS IN DIFFERENT CANTONMENTS BY THE
ArMY CaNtEEN Boarp (IND1a).

1261, *Msulvi Abul Kasem: Is it a fact that new Officers’ shops are
being opened by the Army Canteen Board in different Qsntonments and
that tradesmen who are established there are affected injuriously thereby?

Mr., E. Burdon: The answer to the first part of the question is in the
affirmative. With regard to the second part, I would invite the attention
of the Honourable Member to the answer given by me to question No.
886 (a) on the 16th February, 1925. '

SurrrLy or Goops o CrviLiaNs BY THE ArRMY CanTeEN Boaup (Ixp1a).

1252. *Maulvi Abul Kasem: Is it a fact that the Army Canteen Board
is meant to supply goods only to troops and British officers? If so, what
check have the Government against their supplying goods to civilians on
cash payment ?

Mr. E. Burdon: I would invite the attention of the Honourable Mem-
?ge;:o the answer given by Mr. Pate to question No. 1415 on the 0th June

Graxt oF ax AvpprrioNar. Loax or Rs. 15 LaRuS To THE ARMY
Caxreex Boaro (Ixpra).

1258. *Maulvi Abul Kasem: (a) Will the Government be pleased to
state why an additional loan of Ra.: 15 lakhs was granted to the Army
Canteen Board after the loan of Rs. 10 lakhs, by special sanction of the
Beoretary of Btate?
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(b) Was the condition of the Board satisfactory at the time the loan
of Rs. 15 lakhs was given?

(¢) What amount if any has the Board paid back so far to the Imperial
Bank out of the total amount of loan taken from it?

Mr. E. Burdon: (a) The additional loan of Rs. 15 lakhs was granted
to the Board on the recommendation of the Committee of Inquiry, ex-
pressed very strongly in an ad interim report.

(b) No.

(c) Rs. 1,560,000 of the amount advanced by the Imperial Bank of
India has been refunded.

Raja Ghazanfar All Xhan: May I ask what has happened to that Re-
port?

Mr. E. Burdon: There is a question on the paper with regard to that;
if my Honourable friend will wait, I will answer it.

Tae ArMY CaNTEEN Boamp (INDIa).

1254. *Maulvi Abul Kasemi: Are Government aware that the organi-
zation of the Army Canteen Board is being helped at the expense of the
British troops?

Mr. E. Burdon: I am afraid I do not understand the Honourable

Member's quéstion. If he will be more explicit, I shall endeavour to
answer him.

GRANT OF AN ADDITIONAL LoaN or Rs, 5 LiKHS To THE ARMY
CanteeN Boarp (INpia).

1255. *Maulvi Abul Kagem: With reference to the reply of Mr. Burdon
on 6th March, 1925, to questions Nos. 1148 to 11560 by Khan Bahadur Wali
Mohammad Hussanally, ‘‘ that' the Government of India have aceordingty
decided, with the sanction of the Secretary of State, to in¢rease the Govern-
ment guarantee of capital by 5 lakhs up to & total sum of Re. 25 lakhs. The
Government of India trust that with the addition to the working capital
and with the increased receipts from new business jin the Lahore District,
the Army Canteen Board will no longer find it mecessary to trade upon
terms of credit extended beyond the usual commercial practice '’, will the
Government be pleased to state why an additional loan of Rs. b lakhe was
sanctioned soon after the above 5 lakhs?

Mr. E. Burdon: The Board’s financial position had been affected by the
attscke made upon'it, to an extent which had not been fully realised and
the additional loan was necessary to the purpose in view, the satisfaction
of creditors.

Deray 8Y THE ArMY CantEeN Boarp (INpia) 1N THE SETTLEMENT
of THE CraiMs oF Tueir CREDITORS.

1256. *Maulvi Abul Kasem: Is it a fact that in spite®f the additional loan
of Rs. 10 lakhs sanctioned for the Army Canteen Board in March last, the
creditors of the Board were still kept waiting in most cases even for six
months for the payment of their dues? If the reply is in the affirmative,
what steps have the Government taken in the matter?

Mr. B. Burdon: The attention of the Honourable Mewber is_invited
to the reply given on the 12th February, 1926 to starred question No. 755.
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‘OreNING oF OrricERs’ SHors BY THE ARMY CaNTEEN Boarp (INn1a).

1257. *Maulvi Abul Kasem: Is it a fact that the Army Canteen Board is
opening Officers’ shops in their area?

Mr. E. Burdon: I would invite the attention of the Honourable Mem-
ber to the reply which I have just given to starred question No. 1251.

CoumreriTioN OF THE ARMY CANTEEN BoaRp (INDIA) WiTH PRIVATR
TrapErs 1IN RazMax.

1258. *Maulvi Abul Kasem: Are Government aware that owing to the
existence of the Army Canteen Board the private dealers at Razmak
(Wagziristan) were forbidden to sell toilet and smoking requisites, groceries,
tinned provisions, etc!, which goods they were supplying for the benefit
of the troops since the establishment of the said camp?

Mr. E. Burdon: The Army Canteen Board, India, commenced trading
in Razmak from the opening of the camp at that place. The monopoly
of trade, which the Board were first granted ended in July 1925 and it is
now open to private dealers to carry on their trade there.

Issue BY THE ABMY CANTEEN BoarRDp (INDIA) OF RaiLway
N Crepir Nores.

1259. *Maulvi Abul Easem: Is it a fact that the Army Canteen Board is
now in the same position as the Army in regard to the payments to the Rail-
way and that it issues credit netes in lieu of cush payment for freight on
their goods as is done by the Army? If the reply is in the affirmative, will
the Government be pleased to state how often the ascount is settled and
whether under the extension of this privilege the guarantee of the Govern-
ment for this item of credit is in addition to the guarantee of loan from
the Imperial Bank?

Mr. E. Burdon: Government are informed that the Army Canteen
Board. India, does issue railway credit notes in lieu of cash payment for
freight on their goods, as is done by many large commerecial undertakings,
but thut they pay ordinary commercial freight rates and not army rates.
The account has been settled up to and for December 1925.

Rate or INTEREST PAID BY THE ARMY CaNTEEN Boamp (INp1a)
ON THEIR LoaN FPrRoM THE ImMreRiaL BanNk or INDia.

1260. *Maulvi Abul Kagem: Will the Government be pleased to
_state the rate of interest paid to the Imperial Bank of India by the Army
Ca(rilteTn lazlaa.r;l folr the amount advanced to it on Government guarantee
and also the total amount thus paid by the A t
315t Tuly, 10253 P y the Army Canteen Board up to

Mr. E. Burdon: The Army Canteen Board, India, pdid interest at 2
per cent. below the bank rate to the Imperial Bank of India up to the 7th
October, 1924, since which date interest has been paid at the bank rate.

The total amount of interest paid by the Board 81st Jul
1025 was Bs. 2,0L081.16.8, Lo ) the Board up to the Blst July,
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Freruer Loaxs To THE AnMy Canteex Boawp (INDIA).

1261. *Msalvi Abul Kasem: Have Government sanctioned sny more
loans to the Army Canteen Board besides Rs. 45 lakhs or do they intend
to do so?

Mr. E. Burdon: The answer to the first part of the questlon is in the
negative. As regards the second, the Government are unable to make any
statement of their future policy in the matter until a decision has been.
reached on the Report of the Committee of Inquiry.

EKhan Bahadur W. M. Husesanally: May I ask the Honourable Mem-
ber under what law these advances or loans are made to the. Army Can-
teen DBoard?

Mr. E. Burdon: That question has a]readv been asked and answered
in this House.

EKhan Bahadur W. M. Hussanally: May I ask what it is?

Mr, E. Burdon: I will refer the Honourable Member later, if he finds
it necessary, to the particular proceedings in which the question was
asked nod the answer given.

Khan Bahadur W. M. Hussanally: May I know, in view of the fact
that there have been several questions on the matter of the Army Canteen
Bourd in this House, whether the Government propose to appoint any
commi’itee upon which this House will be well represented, to inquire into
the whole matter?

Mr. E. Burdon: I think my Honourable friend himself has got a ques-
tion on the paper on that point this morning.

Rerorrs rroM THE Miurrary Foop Lmouﬂou ON SAMPLES DRAWN
FROM THE INSTITUTES BERVED BY THE ABMY CANTEEN
Boarp (INp1a).

1262. *Maulvi Abul EKasem: Will the Government be pleased to-
lay on the table all réports from the Military Food Laboratory on samples:
drawn from the Institutes served by the Army Canteen Board?

Mr. E. Burdon_: No, Bir.

CompPLAINT oF Basu Hiearar, GOENEA REGARDING THE
ADMINISTRATION OF THE IvcoME-Tax DEranTMENT,
CALcuTTA.

1268. *Mr. Ambika Prasad Sinha: Will the Government be pleased to.
state whether the Honourable the Finance Member has received a petition
from Bebu Hiralal Goenka of Calcutta, complaining about the administra-
tion of the Income-tax Department of Calcutta?

GranNT oF PerMissioN 10 Babu Hiraran GoeNka To sTarT LEGAL
PROCEEDINGS AGAINST SOME PERSONS WHO ARE ALLEGED
TO HAVE DEFRAUDED THE INcoME-Tax Derant-
MENT, CALCUTTA.

1284. *Mr. Ambika Prasad 8inha: (a) Is it a fact that Hiralal Goenks
and some other petitioners have asked for permission to start proceedings
in 8, court of justice against some persons who are alleged to have
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defrauded the Department and whose silence and taking no steps has
made the Government lose lakhs of rupees yearly? It so, are Government’
prepared to grant sanotion or raise no objection agalnst such proceedmgs
being started ?

~ (b) Do Government propose to consult the Law Officers of the Crown
and the Honourable the Law Member about the matter?

_(0) Do Government propose to hold an open inquiry in the matter?

The Honourable Sir Basil Blackett: I will circulate thé answer, Sir.

Mr. President: Dr. Lohokare. '

Mr. K. Ahmed: Siv, may I put the questlon, No 1268, in the absence
of the Member?

An Honourable Member: Have you been authorised to put it?

Mr. K. Ahmed: I have been authorised, and, under the st'anding orders.
and rules of this Assembly, I am entitled to ask it.

Mr. President: Dr. Lohokare.

Mr. K. Ahmed: Sir, may I first have the answer to No. 1263, as we
will not get another opportunity this Session? May I ask you Slr, to eall’
upon me to put the question?

The: Honourable Sir Basil Bl&ckott" I will circulate the answer, Sir.

Mr. K. Ahmed: When, Sir, will the answer be given and the circula-
tion. take place—within this week?

The Honourable Sir Basil Blackett: To-day, Sir.

Mr. K. Ahmed: Shall we be in a position to go into the details of the
answec on its circulation? If the answer is given now we might get an
opgortunity of doing that here.

. The Honourable Bir Basil Blackett: If the Honourable Member wants
8 obpy of the answer to the question I will give it to him now.

Mr. K. Ahmed: Will the Honoura,ble Member kindly read it, so that
the benefit of the country might be served?

The Honourable Sir Basil Blackett: I do not see how the answering of
it will be particularly beneficial to the country.

Mr. K. Ahmed: Is it not a fact, Sir, that so much loss is incurred and
the Government do not propose to go into the matter?

Mr. President: Dr. Lohokare.

(Mr. K. Ahmed again rose in his place.)
Honourable Members: Order, order.

b l(The answer to questions Nos. 1263 and 1264 are printed immediately
elow.)

The Honourable Sir Basil Blackett: The Government recently received
a petition making certain vague general allegations against certain persons.
not named. This has been sent to the Commissioner of Income-tax,
Bengal, for disposal. They have also received a copy of & petition address-
ed to the Government of Bengal alleging that certain persons had
committed certain offences under the Indian Penal Code, and praying for-
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sanction to launch a prosecution. They understamd thet the petitioner's
Counsel was told that if he was in the possession of any evidence that
would justify the grant of the sanction prayed for he should produce it
before the Commissioner of Income-tax, Bengal; and that though this
order was passed some months ago he has not complied with it. Where &
criminal court cannot take cognizance of a complaint presented
to it without the sanction of the Government of India or a Local Govern-
ment, such sanction. can obviously not be granted unless the complainant
:ghows definite and prima facie valid ground for granting it.

The Government have also recently received a petition stating that a
certain person was making use of his pretended influence with high
officials to blackmail members of the Calcutta public in connection with
income-tax matters. No allegation has been made against any Member of
the Income-tax Department in Bengal by name. If any such definite
allogation had been made, the officer concerned would probably have been
-directed to clear his character in a cdurt of law. The Government are not
prepared to order that an open inquiry should be held as suggested.

RepuorioN or THE NUMBER OF INDIAN OFPICERS EMPLOYED IN THE
, INDIAN Army Service Comrs.

1265. *Dr. K. @. Lohokare: Will Government be pleased to .say:

(a) what is the number of permanent and temporary appoirtments
in the Indian Army Service Corps held by Viceroy’s Com-
missioned Officers, Indian N. C. Os. and British Warrant
and N. C. Os. in the following branches—(1) supply, (2) enimal
transport, (8) mechanical {Fansport?

(b) if there are any proposals under consideration to reduce the

' number of appointments held by Indian officers and to increase
those held by British Warrant and N. C. Os. in any of the
above branches?

(c) if so, what is the number of Indian officers to be so reduced
‘end the number of Brifish to be increased? A

(d) what considerations led Government to contemplate this change?

(e) how would the Indian officers to be reduced be provided for in
the future?

Mr. E. Burdon: (a) A statement giving the information desired by the
Honourable Member is laid on the table.

(b), (¢), (d) and (e). 70 appointments for Indian officers holding the
Viceroy's Commission were created since the war in the Supply Branch.
This mcusure has not proved altogether a success, there has been a dearth
of candidates, and up till now it has been possible to il no more than 40
of the appointments by Indian officers. The remaining 80 posts are vacant.
The matter has accordingly been re-examined by the Government of India.
But tho result is not likely to be that apprehended by the Honourable
Member. It is proposed if possible to devise measures which will ensure
s supply of competent Indian candidates. In the meantime the appoint-
ments for which Indian officer candidates are not forthcoming may be
filled temporarily by British warrant officers and non-commissioned officers
until such time as Indian officers are available. There is no present in-
tention ot reducing the number of Indian officers already employed in this
Branch.
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Btatement giving the infarmation desired in part (a) of starred guestion No, 1865.

Ka) The permanent appointments are : _
‘ Br. War- Viceroy's Indian

—_— rant Os. & commissioned
K ) N.C. Os, officers. N.C. Os.
() Supply . . . . . . . 88 70 -
(2) Animal Transport . . . . . 88 184 1,244
¢ MT . . . . . . . 400t 84 281
The temporary appointments are :

(1) L A, 8.C. Arrears Section (a tempomry

formation to dispose of claims for pay,

sions and medals arising out of ‘the est

Wn.r) . . N . . . 8 e ree
(2) Animal Tnnsport .
(8) M.T. . . . . . . . 11 2 10

Dr. K. @. Lohokare: In the case of these vacancies do Government
propose to take up the recruitment of educated Indians by direct recruit-

ment ?

Mr. E. Burdon: Government have not yet settled the details of the
terms and conditions on which future recruitment will be carried out. The
matter is at the moment under consideration.

Dr. K. G. Lohokare: Will this be considered then?

Mr. E. Burdon: Certainly it will.

Khan Bahadur W. M. Hussanally: May I ask, Sir, what is the signifi-
cation of the letters “N. C. O''? Do they mean non-co-operators?
(Laughter.)

INDIAN, ANGLO-INDIAN aND BriTisn Orricers witH HoNorary
Kina’s ComMissioNs oN THE ErrecTivVE AND NoN-Errecrive
Lists or THE INDIAN ARMY OR ITS DEPARTMENTS.

12668. *Dr. K. @G. Lohokare: Will Government be pleased to state :

(a) what is the highest position Indian, Anglo-Indian- and British
officers with honorary King's commissions * can rise to in (1)
regular effective and non-effective,” (2) medical, (8) Army
Bervice Corps? -

{b) if there is any percentage or number fixed for the Indian and
Anglo-Indian and British officers in each honorary commis-
‘sion rank? If 80, what is the number and percentage to the
strength of each in the case of Indian and British officers?

(c) it it is o fact that many British officers holding honorary com-
missions can rise to be Majors or Lieutenant-Colonels in the
above branches, while Indians hold but’ few such commissions
if any?

Mr. E. Burdon: (a) and (c). There is no British or Anglo-Indian officer
tiolding an honorary King's Commission on the eéffective list of the Indian
Army or its departments. On the non-effective'list there is no British

tAt present R. A. 8. O,
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officer, but ‘there are between 80 snd 70 Ruling Princes and. Indian Nobles
and one Anglo-Indian gentleman, holding honorery King's Commissions
in varioys ranks from Licutgnant-Genersl to 2nd- Lieutenant. ' 'Their names
‘and ranks will be found on, pages 58 and 59 of the January, 1826, SBupple-
ment to the Indian Army. List. Regular Indian officers on the effective
and retired lists are granted honorary Klng 8 Commlssxons as Captains
and Lleutenants ~only.

(b) The answer ig in the negaﬂ;ive..

InD1aN, ANGLO-INDIAN AND BriTisH OFricErs witH HoNoRany
Kino’s CommissioNs oN THE ErFrEcTivE axp Nox-Errecrive
Lists oF THE INDIAN ARMY 'OR. IT§ DEPARTMENTS.

1267. *Dr. K. G. Lohokare: Will Government be pleased to give in-
formation as per the following table—us available preferably for January,
1926?

- ' ar Li;ﬁr-
LIRUTENANTS;] CAPTAING, ! MaJoRs, v
Hoxorakr. | HoxomaBY.  HONORARY. If:fgsf;‘:; | Toruz.
! 14 T SR
R RS L 2|
Branch, a e P < < | | -
- H '
|3 T | F. oo |E
¢ |2k : :ﬁ.g L3 H |2 § i §
o s . i B ] - o]
£0F3| 4 |220d I3\ 434 £ |&
=T - -] [~ -~ I & [--B |~| )
i

Army Scrvice Corps .
Medical Department . ‘ .

Regular effective and
non-effective. ‘ j

Mr. E. Burdon: I have already stated in answer to the previous ques-
tion that there is na British or Anglo-Indian officer holding an honorary
King’s Commission on the effective list, and one Anglo-Indian only on the
non-effective list. The information cannot therefore usefully be given in
the form asked for by the Honourable Member. As regards Indians, I
would refer him to page 60 of the Supplement to the Indian Army Llst
J January, 1926, which gives particulars of Indians on the effective list hold-
ing honorary King’s Commissions, and to pages 861—70, Whlch gives parti-
culars 0f those on the retired list.

Dr. K. G. Lohokare: That means that Indians holdmg honorary Com-
missions have no chance of getting further lifts?

Mr. E. Burdon: I have already told the Honourable Mamber in reply
to one of his queshons that there are Indian gentlemen holding ‘honorary
Commissions in the rank.of Lieutenant-General.

Dr. K. G. Lohokare: Only one. = |
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SuMMONING OF E<PERT WITNESSES BEFORE THE' SELECT COMMITTEE ON
: ‘THB INsURANCE BirL.

~ 1268. *Dr. K. @. Lohokare: Will Government be pleased to say if they
have under consideration any proposal :

! (@) to add to the Belect Committee on the Bill to regulate Insurance
business in India—members expert in Insurance business
co-opted or temporarily nominated? ' ‘

(b) to call before the Select Committee expert witnesses representing
Indian Insurance business? et
The Honourable Sir Oharles Innes: It will be for the Select Committee
to decide whether they wish to examine expert witnesses.. They oannot of
course be members of the Committee.

PubLicaTION oF CONTUACTS RELATING TO THE REQUIREMENTS OF THE'
ArMY DEPARTMENT. '

1269. *Dr. K. G. Lohokare: Will Government be plessed to say if
particulars of future contracts to be placed by the Director of Contracts,
Military Supply, are published in the Indign Trade Joumal or any other
widely known paper? If not, what are the reasons? Are there any parti..

cular reasons for'avoiding wide publicity to the usual requirements of supply
of the Army Department? S :
Mr, E. Burdon: The answer to the first part of the question is in the

negative. For further particulars I would refer the Honourable Member
to the reply given on the 22nd September, 1924, to starred question

No. 2810.

Dr. K. @G. Lohokare: But what are the reasons for not publishing them,
may I know, Sir?

Mr. E. Burdon: They are given in the answer to which I have referred
the Honourable Member.

Dr. K. @G, Lohokare: All the reasons?

Mr, E. Burdon: Yes.

DiMeNSIONS OF THE Ball RooM IN THE NEW GOVERNMENT .
Housg, RaisiNa. .

1270, *Mr, W. 8. J. Willson: (a) Is it a fact thaf the Ball Room in
the new Government House, Raisina, is only about 60 feet in length?

(b) What is its floor space compared with the Ball Room at Delhi?

(¢) Do Government propose to extend the Ball Room at Raisina now
at both ends before the structure proceeds further according to present
-designs ?

The Honourable Sir Bhupendra Nath Mitra: (¢) The Ball Room is 66
feet long and 62 feet wide and the dancing space measures 4,090 square
feet. .

(b) The Ball Rodm in Viceregal Lodge at Delhi measures 186 x 50/
overall giving a total area of 6,800 square feet, but from this must be
deducted the area occupied on the floor by the dais which measure 1,550
square feet and the Band occupies an area 170 square feet, so that the
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effective dancing area is 5,080 square feet. In order to compare this with
the new Ball Room the fact-must be borne in mind that there are arcades
at each end of the Ball Room having a space of 1,776 square feet making
the total area 5,868 square feet. There is also an ante foom connected
with the Ball Room by arches which allows another 780 square feet of
dancing space and a neighbouring small’ drawing room messuring 1,444
square feet where ‘the Band will also be heard.

(¢) Structural alteratlons are now lmposmble

Mr. N. M. Joshi: May I ask, Sir, whether - the Government propose to-
hold & conference of: the old and experienced .dancing Members of this
House as to the structure of the dancing hall?

Maulvi Muhammad Yakub: May I know, Sir, if the Government pro-
pose, to canstruct a Ball Room attached to the new Assembly Chamber,
at Raisina, for the use of Members only?

Am.mem) Loss ox THE PurcuaseE or Coal For STaTE RATLwavs.:

. 1271 *Sir Hari Singh Gour: (a) Hag the attention of Government been
drawn to the statement contained in the Servant, dated Monday, the 22nd
February, 1026, in which it is alleged that the Government have lost more
than Rs. 15 lakhs from the Public Exchequer on account of its purchase
of coal at prices higher than those of other tenders?

(b) Is it a fact that Teetulmari and Mudidih coals have been bought
at Re. 5 while similar coal which was offered at Rs. 4 and Rs. 4-4-0 have
not been accepted?

(c) Is it & fact that Jambad and Faridpur coals have been bought ab
Rs. 4-11-0 and Rs. 5 while similar coals were offered at Rs. 4?

(d) Is it a fact that Kusunda and Nyadee coals were purchased in large
quantities at Re. 8-12-0 against other offers at Rs. 87?

(¢) Will the Government be pleased to publish a full list of tenders
received and the prices at which the coals were offered ? .

A11rcED Loss or THE PurcHASE or Coal For STaTE RAILWAYS.

" 1272. *Sir Harl Singh Gour: (a) Is it o fact that the Government did
not accept the lowest tenders? If so, why?

(b) Is it a fact that the Chief Mining Engineer is a new ‘man to the
work ?

(¢) Do Government propose to make a full inquiry into the allegations
of loss of public revenue by non-acceptance of the lowest tenders?

The Honourable Sir Oharles Innes: 1 propose with your permiasion,‘
8ir, to reply to questions Nos. 1271 and 1272 together.

The Government of India have seen the article referred to, but they
attach no 1mportance to the statements made in it. It is obvious that
they were inspired by disappointed tenderers. As the Indian Coal Com-
mittee pointed out Jharria coals vary remarkably in quality. Not only do
the majority of the seams vary in quality in different parts of the Jharria
Field, but there is frequently o large variation in quality of the different
sections of s seam in the same mine. The same remark, but in lesser
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degree, applies to cogls in the Ranigunj field. It is no argument to say,
therefore, that because the coal of suych and such a mine was bought at
such and such a price it would have been cheaper to buy the coal of
another mine at a lower price. The Chief Mining Engineer, who advises.
the Railway Board in the matter of purchasing of coal for State Rail-
ways, and who is not a new man to the work; maintains & very complete
record of the analyses of Indian coals, and the Railway Board are satisfied
that his proposals were based solely on considerations of price, quality,
loading arrangements and management generally and were the result of a
censug of infoxmed knowledge. The Railway ‘Board have published all
the information about the tenders which it is usual for them to publish
and the Government of India are not prepared to make any inguiry into
the allegations in this connection. ' '

Tue Civir, DEPARTMENT'S SHARE OF THE SATE OF UNIPIED StaMPs,

1273. *Mr. Devaki Prasad Sinha: () Is it a fact that the Civil Depart-
ment's share of the sale of unified stamps for 1923-24 was estimated at
Rs. 19,01,000 and that estimated for 1924-25 was Rs. 47,89,000?

(b) Will the Government please explain the cause of this heavy increase?
Will they be pleased to lay on the table a statement showing the amount
claimed by each Local Government? What were the data on the basis of
which the Civil Department’s share was ascertained?

The Honourable Sir Basil Blackett: (z) The answer is in the affirmative.

(b) The increase is due to the revision of the assignments to the Local
Governments which had been fixed in 1808.. A statement showing the
amount claimed by each Local Government is placed on the table.

The revised assignments have been fixed both with reference to the
growth of revenue since 1908 and with reference to the increases in the
rates of duty made in October 1928. The calculations were chiefly based
on an analysis of the figures of revenue from general stamps. '

Statement.
(Figures in thowsands of rupees.)
Rovised assien-
ment claimed on | Assignment on
Provinee. account of growth | acconnt of last RExanxks,
of revenue since | year’s increase,
1908.
Madrus Z,;g 1,:?- Additional
Bombn 7 i itional sum
¥y of Pl‘ominor_y :m:count

Bengal . . 1,000 2,00
Unitn(lbl’mvinus ].gg 2?0 SAN
Punja 8, ese  Government,
Burma ) 8.75 ? lofb it to tho Govers
Bihnr and Orissa . 1,00 P ment of India to detar.
Central Provinces . 1,40 ? mine the figures In
Assam . . . 85 14 column (3).
Coorg  « - . s ? | P
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Post OrriceE SHarE oF THE SauE oF PosTage STaMps.

1274, *Mr, Devaki Prasad Sihha: Did the Post Office share of the
sale of postage stamps amount to Rs. 5,87,26,010 in 1924-25, which gives a
ratio of 1 : 11-8? ' '

The Honourable Sir Basil Blackett: The reply is in the affirmative.

PrINTING OF SEPARATE REcEIPr STAMPS.

1275. *Mr. Devaki Prasad S8inha: Do Government propose to print
:separate receipt stamps to enable a correct apportionment of revenue?

The Honourable Sir Bazil Blackett: The Government have no p"résent.
.intention of doing so. '

Ixcrease IN THE PenstoNany Cuaroks of THE Posts aNp TELLGRAPH
v DeraRTMENTS. ' '

1276. *Mr. Devaki Prasad Binha: From page 11 of the Detailed Budget
-statement for the year 1926-27 of the Posts and Telegraphs Department,
the pensionary charges for 1924-25 is found to have been Rs. 88,680,683 and
in 1925-26, Rs. 50,19,000. Will ihe.Government ke pleased to state the
reason for this large increase and how the amount of pension paid is
-caleulated ? '

The Honourable Sir Bhupendra Nath Mitra: As a result of the com-
mercialisation of the accounts of the Postal and Telegraph Department
with effect from the 1st April, 1925, it has been decided that provision
-gshould be made in the Budget of that department for pensionary liabilities
of the existing staff instead of for the actual pension payments during any
.one year. This is in accordance with the principles of commercialisation
of, accounts. In this connexion the attention of the Honourable Member
.is invited to paragraph 6 of the speech of the Honourable the Finance
"Member introducing the Budget of 1925-26.
The assessment of the pensionary liabilities of the Department involves

actuarial calculations of considerable complexity and magnitude and is
likely to teke some time. In the meantime provision has been made

on the basis of a rough estimate.

DiscoxtiyuaNce oF THE Curepir ror o SHane of TRE MariNe Sussipy
To THE PosT OFFICE ACCOUNT.

1277, *Mr, Devaki Pragad Binha: (a) Is if & fact that a credit for a
-share of the marine subsidy used to be given to the Post Office account and
‘that in 192B-24, it amounted to Rs. 4,48,720?

(b) Will the Government please state whether this credit has since been
discontinued? If so, why?

The Honourable 8ir Bhupendra Nath Mitra: (a) A pro forma oredit as
stated was taken up to the year 1922-28.

(b) This credit was discontinued as it was found on examination that
the expenditure was no more than was required for the proper maintenance
-of the postal service.

A}
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Di1scoNTINGANCE oF THE CeEDIT ALLOWED To THE Post OFFICE FOR
FrEE SeRVICES RENDERED 10 THE INDIAN StaTEs,

1278. *Mr. Devaki Prasad 8inha: Is it a fact that the value of free
-services rendered by the Post Office to the Indian States used to be credited
to the Post Office up to year 1923-24 and that in the year 1923-24, the
-amount so credited was Rs. 9,19,165? Will the Government please state
whether there has been a discontinuance of any credit under this head after
1928-24, and if so, why?

The Honourable 8ir Bhupendra Nath Mitra: I would invite the Honour-
-able Member’s attention to the relevant portion of my speech in this
House on the 10th March last in connection with a motion by the Honour-
.able Mr. Rama Aiyangar in which similar information was ‘asked for
inter* alia.

Pay orF ceErTAIN Crasses oF PosTaL OFFICIALS.

1279. *Mr. Devaki Prasad Sinha: Will the Government be pleased
to furnish & statement showing the average pay of the following classes
of officials in the Posts and Telegraphs Department on the 8lst March of
1861, 1909, 1914, and 1926:

(a) Head Postmasters,

(b) Inspectors of Post Offices,

(c) Inspector of Railway Mail Service,

(d) Post Office Clerk,

(¢) Railway Mail Service Sorter,

(f) Mail Guard,

(i) Mail and Cash Overseer,

(h) Departmental Branch Postmasters,

(1) Extra Departmental Branch Postmasters,
(j) Postmen,

(k) Packers and Van Peons,

() Runners,

(m) Deputy Superintendents of Telegraphs,
(n) Telegraph Masters,

(o) Telegraphists in general scale,

(p) Telegraphists in station and local scale?

Mr. H. A. Sams: The preparation of the statement asked for by the
‘Honourable Member would involve an amount of time and labour which
would not be commensurate with the results achieved.

TereeraPH REVENUE DERIVED FPrOM TELEGRAMS. ’0*

~ 1280, *Mr. Devaki Prasad Sinha: Ig it a fact that with effect.ffom the
1st April, 1925, an account has been directed to be maintained of the tele-
graph revenue derived from telegrams, separately showing, (i) cost paid
by stamps affixed to telegrams, and (ii) cost of telegrams collected in, cash
both by Combined Offices and Departmental Telegraph Offices? It the
reply be in the affirmative, will the Government be pleased to state, (a)
the total telegraph revenue derived up to the 81st January, 1926, (b) the
revenue collected by Combined Offices, (c) the revenue derived through
departmental offices, (d) the revenue derived from stamps affixed to tele-
‘grams, (¢) and revenue collected in cash?

Mr. H. A, 8ams: Inquiries are being wade, and any information

available will be supplied to the Honourable Member.
»
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RECOMMENDATIONS OF THE RYAN COMMITTER.

1281. *Mr. Devaki Prasad S8inha: Will the Government be pleased
to state if they have arrived at a decision on the recommendations of the
Ryan Committee and will they be pleased to place on the table a copy of
their orders containing this decision?

The Honourable Sir Bhupendra Nath Mitra: The Honourable Member
is referred to the reply given by me in this House on the 28th January
1926 to Mr. K. Rama Aiyangar’s starred question No. 850.

)

Grievances oF Postar Ewmrrovees.”

1282. *Mr. Devaki Prasad Sinha: Has the attention of Government been
drawn to an article in the Forward (Calcutta), dated 25th February, 1926,.
regarding the grievances of postal employees? If so, will Government be
pleased to state what steps they propose to take for removing the griev-
ances mentioned in that letter?

The Honourable Sir Bhupendra Nath Mitra: Yes. Government do not
see any justification for revising the decision arrived at, with reference to a
recommendation of the Postal Committee of 1920, in respect of the initial

pay on time-scale rates, of Inspectors of Post Offices and Superintendents’
Head Clerks.

THe PurNea FeepER Ralnways.

1283. *Kumar Ganganand Sinha: Will the Government be pleased to.
stato the method of the survey made for the Purnea Feeder Railways and
the reasons why the matter has been dropped?

Tue Purnea Freper Rainways.

1284. *Kumar Ganganand Sinha: Will the Government be pleased to-
state whether they propose to take up the work of ‘the construction of the:
Purnea Feeder Railways or not and if so, when, and if not, why?

Tue PurNEa FrEpER RaILwavs.

1285. *Eumar Ganganand Sinha: Will the Government be pleased to
lay on the table the findings revealed by the survey of the Purnea Feeder
Railways?

The Honourable Sir Oharles Innes: I shall answer questions
Nos. 1283, 1284 and 1285, together.

The Purnea Feeder Railways Project is not among those recommended
by the Government of Bihar and Orissa, but at the request of the Local
Government a traffic reconnaissance of the district west of the Katihar
Jogbani Branch was carried out by the Agent, Eastern Bengal Railway, in
1925. The result of this reconnaissance showed that the comstruction of
branches in this area would not prove remunerative and the Looal Gov-
ernment was informed accordingly.

As the Railway is not likely to prove a remunerative proposition, Gov-
ernment do not at present propose to take any further action in regard to
its comstruction.

A gtatement giving the iﬁformation desired is laid on the table.
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S8tatement showing the findings revealed by the traffic reconnaissance of the Purnea
Feeder Railwaya.

The ]gla.ces worth connecting would be Purnea with Dhamdaha and Purnea with
Burhia Dhanghatta (Sarsi) in Purnea Sub-division. The obstacle will be the Dhamdaha
Kosi. At present it is about 60 ft. between the banks and during the rains it becomes
torrential. A bridge will be very expensive. Moreover the vagaries of the Kosi are
well known. A few years might see it suddenly getting active in one of its older
western courses. )

A line to Sarsi and thence to opposite Dhamdaha on the east bank of the Dhamdaha
Kosi would appear to be the most suitable connection to start with. At a later date
should the Dhamdaha Kosi dry up, the line could be extended to Barhara.

In the Arari&: 8ub-division a connection between Raniganj and Arariya and thence
.on to Arariya Court appear to be the only possible alignment.

The total earnings for each line are estimated as follows :

Rs.
(a) Purnea Dhamdaha . . . . . 2800 miles 1,831,844
(b) Purnea Burhia Dhanghatta . . . . 160 82,870
(o) Arariya Raniganj . . . . . . 1600 ,, 46,768
Taking 60 per cent. as working expenses, the surplus left will be :
Rs.
(a) 52,887
(3) 98,148
(o) 18,805
Capitalising this on a 6 per cent. basis it becomes :
Rs. Re.
(a) 8,765,616 or 88,000 per mile,
(3) 5,562,468 or 84,500 »
(o) 8,065,000 or 20,000 "

It is suggested that the Purneas Burhia Dhanghatta line be taken up first and later
on extended to Dhamdaha or a Branch line built to Dhamdaha from a suitable place
like Banbhag. .

The cost of a direct line to Dhamdsha would be prohibitive it will involve bridging
the Kosi. .

It is not recommended that any line should be built in Arariya Bub-division as it
will not be remunerative under existing conditions. :

It will be observed that the highest justifiable cost per mile would average Rs. 38,000
Ber mile and it would seem impossible to build such a line except on the Stronach-

utton system of haulage by a steam tractor the gauge being 2 feet only.

TrE Bavusi-SaiNTHIA RaILway. .

1286. *Kumar Ganganand Sinha: Will the Government be. pleased to
state when the Bausi-Sainthia line will be opened and whether the Rail-
way Board propose to extend the line to those parts of the Santhal
Pragannas that have not yet been opened?

The Honounplo 8ir Charles Innes: The Honourable Member is referred
to the answer given to question No. 989 in the Legislative Assembly on
the 26th February, 1926.

B2
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UNSTARRED QUESTIONS AND ANSWERS.

CoxnecrioN oF MeMBERs oF THE CoMMITIEE OF INQUIRY APPOINTED
TO INVESTIGATE INTO THE ArFAIRs Of THE ARMY CaNTEEN Boawrp,
Ixpia, wITH THE BOARD OF MANAGEMENT OF THAT Bopy.

219. Khan Bahadur W. M. Hussanally: Is it a fact that the
members of the Inquiry Committee appointed to investigate into and report
upon the affairs of the Army Canteen Board are members of the Board of
Management of the Army Canteen Board, namely, that Sir William Currie
and the Honourable Mr. Phiroze Sethna are members of the Board of
Menagement and Mr. Cocke belongs to the auditing firms?

Mr. E. Burdon: No, Sir. None of the three gentlemen mentioned is a
member of the Board of Management. The precise nature of their con-
nexion with the Army Canteen Board could have been ascertained by the
Hon%lumble Member from papers whxch have previously been supplied to
the House

Rerort oF THE CoMMITTEE OF INQUIRY APPOINTED TO INVESTIGATE INTO
THE AfrPairs oF THE ARMY CaNTeEN Boarp (INDIa).

%20. Khan Bahadur W. M. Hussanally: Will the Government be
plessed to state if the report of the Inquiry Committee has been received
and if so will the Government be pleased to lay the same on the table?

Mr. E. Burdon: I informed the House some little time ago that the Report
had been received. It is under examination and will not be laid upon the
table at present.

ArroINTMENT OF AN Experr COMMITTEE TO INVESTIGATE INTO THE
Aprains oF THE ARMY CanteEN Boarp (IND1a).

221, Khan - Bahadur W. M. Hussanally: Will the Government be
pleased to state why the expert Committee promised by Mr. Burdon,
while replying to questions Nos. 685/7 on the 8rd Beptember, 1925 to
investigate into the condition, method of working and the financial poutm .
of the Army Canteen Board has not yet been appointed?

Mr, E. Burdon: The suggestion contained in the reply which my
Honoursble friend. has quoted was that the preliminary inquiry would first
be completed. But the prehmma.ry inquiry has been so thorough itaelf
that I doubt if any further inquiry will be necessary.

NaTURE OF THE INQUIRIES MADE BY THE COMMITTEE APPOINTED TO
INVESTIGATE INTO THE AFFAIRS OF THE ARrMY CANTEEN Boarp
JIND14).

A

222, Khan Bahadur W. M. Hussanally: Will the Government be
pleased to state if the members of the Inquiry Committee have based their
report on information derived from direct inquiries from the soldiers, and
the Officers Commanding of the units served by the Army Canteen Board?
Have the members made local inquiries by personslly visiting the places
run by the Board?

Mr, E. Burdon: I believe that the Committee have had at their disposal
the fulest and most authentic information they could require.
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APPOINTMENT OF EXPERIENCED INDIAN TRADERS AND Busingss MEN as
MemBERS OF THE Exrerr InvesticaTion COMMITTEE (ABMY
‘ CaxteeN Boarp).

223, Khan Bahadur W. M. Hussanally: Will the Government be
pleased ‘to state if it is intended to appoint experienced Indian traders and
business men as non-official members of the Expert Investigation Com-
mittee? If not, why not?

Mr. E. Burdon: The Honourable gentleman is referred to the reply
which I have just given to his question No. 221.

Rerorrs RE THE SirviCE aAND Quariry or Goops aNp BEER BERVED BY
THE ARMY CANTEEN Boarbp.

224, Khan Bahadur W. M. Hussanally: Will the Government be
pleased to lay on the table all reports which the Army Headquarters have
received from the regiments regarding the service and quality of goods and
beer served by the Army Canteen Board?

Mr, B. Burdon: No, Sir.

SterLY oF INFERIOR BEER To tHE TrOOPS BY THE ARMY CANTEEN
Boarp (INpia).

925, Khan Bashadur W. M. Hussanally: Is it a decé that the
Army Canteen Board is supplying beer to the troops which is not liked by
them ? ,

Mr. E. Burdon: I would invite the attention of the Honourable Member
to the reply which I have given to-day to starred question No, 1240.

Reronrs RECEIVED BY ARMY HEADQUARTERS REGARDING WATERED
BeFR IN THE AREA OPERATED BY THE ArMY CaNTEEN BoarD(INDIA).

226. Khan Bahadur W. M. Hussanally: Will the Government be
pleased lay on the table all reports received by the Army Headquarters,
regarding watered beer in the ares operated by the Army Canteen Board?

Mr, ¥. Burdon: No, Sir.

SurrLy By THE ARMY CanteeN Boakp (INDIA) oF GROCERY AND
O1Lmax Stores To THE INDIAN ArMY Sgrvice Cowes.

227. Khan Bahadur W. M. Hussanally: Is it a fact that the
Supply and Transport places all its orders for grocery and oilman stores
with the Army Canteen Board (India) in the area operated by them with-
out inviting tenders from other firms? If so, why hag such a monopoly
been allowed?

Mz, E. Burdon: Only those articles of Indian Army Service Corps
supply which are authorised to be purchased locally (with the exception of
those for which a contract exists or which are normaslly provided by the
contract system) are obtained by the Indian Army Service Corps from the
Army Canteen Bosrd, India, at the local retail prices according to the
Board’s monthly price list, less 5 per cent. rebate.

The reasons for obtaining such supplies from the Army Canteen Board,
IDdiB, are - )

(i) The articles are purchased on ‘‘ as required *’ scale, the demands
being very small: and

(ii) All articles stocked by the Board are fresh and subject. to analysis
by the Military Food Laboratory, Kasauli.
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SaLE BY THE SupPLY AND TraNsrorr oF MINkRAL WaTER PLANT AND
Borrues 10 THE ARMY CaNTEEN BoarD \INDIa).

928. Khan Bahadur W. M. Hussanally: Is it a ‘fact that the
Supply and Transport sold mineral water plant and bottles to the Army
Canteen Board? "If so, will the Government be pleased to give full details
of the machines and bottles sold and the rates charged and also if the total
value of such machines and bottles has been paid by the Army Canteen
Board, and when? '

Mr, E. Burdon: The answer to the first part of the question is in the
negative. The second part does not arise.

SurpLY 1O THE ARMY CaNTEEN Boarp (INDIA) OF aLL REeronrrs or
THE MirLitaRY Foob LaBoratory aT Kasaurl oN Sampris
RECEIVED FROM THE REGIMENTS SERVED BY THE
CoNTRACTORS.

229. Khan Bahadur W. M. Hussanally: Is it a faet that the
Military Food Laboratory at Kasauli sends to the Army Canteen Board
copies of all reports on samples received from the regiments served by the
coniractors?

Mr. E. Burdon: No, Sir.

Reports PrROM OvrricerRs CoMMANDING REGIMENTS SERVED BY THE
ArMY CaNTeeN Boarp (INDIa). i

280. Khan Bahadur W. M, Hussanally: With reference to question
No. 811 replied to by Mr. E. Burdon on 23rd July, 1928, will the Govern-
ment be pleased to state the reasons why they think that there is no occa-
sion for calling for reports from the Officers Cornmanding?

. Mr, B, Burdon: The reason operative at the time was stated in the
reply itself. As regards the present position I would refer my Honour-
able friend to the reply I have given to-day to starred question No. 1249,
part (b).

REPRFSENTATION OF MUSLIMS IN THE POSTAL DEPARTMENT OF THE
: DeLrr PrOVINOE.

231. Haji Wajthuddin: (a) Will the Government please lay on the
table a statement showing the number of Muslims who have been recruited
to the Postal Department of the Delhi Province since a Circular was issued
about two years ago by the Postmaster General, Punjab, to the effect that
the recruitment of noh-Muslims who preponderate in the Postal Department
of the Punjab and the Delhi Provinee should be stopped until the Muslims
had gained their dué representation in the said Department ?

(b) Is ‘it a fact that the instructions contained in the Postmaster
General’s Circular have not been carried out during the last two years,
and if so, what steps, if any, do Government mnow propose to take to
safeguard the due interests of Muslims? '

Mr. H. A. 8ams: (a) Since the issue of the Postmaster General’s instrue-
{ions in ‘October, 1928, the Delhi head office has had 20 vacancies, of which
10 have been filled by Muhammadan candidates.

(b) The reply to the first part is in the negative. ' The remaining part
of the question, therefore, does not arise.



ELECTION OF THE PANEL FOR THE ADVISORY COUNCIL FOR
RAILWAYS.

Mr. President: The Assembly will now proceed to elect a panel con-
sisting of eight members from which six shall be selected to serve on the
Advisory Council for Railways. There are 21 candidates whose names are
printed on the ballot papers which will be supplied to Honourable Members
in the order in which I call them. I may mention, however, that Maulvi
Muhammaod Yakub has withdrawn his candidature. Mr. B. Das has also
withdrawn his candidature.

(The ballot was then taken.)

ELECTION OF A PANEL FOR THE STANDING COMMITTEE ON
' EMIGRATION.

Mr, J. W. Bhore (Secretary, Department of Education, Health and
Lands): Sir, I beg™to move:

“ That this Assembly do proceed to elect in the marner described in the Department
of Education, Health and Lands Notification No. 114, dated the 7th February, 1924,
a panel of 16 members from which the members of the Btanding Committee to advise
«on_questions relating to emigration in the Department of Education, Health and Lands,

will be nominated.”
(The motion was about to be declared as carried.) .

Mr. N. M. Joshi (Nominated ! Labour Interests): Sir, I wanted to make
a few remarks on this. (Cries of ““Too late’’.) I got up, Bir, at the
proper time and I ask you to give me a chance.

Mr, President: The Honoursble Member knows that these motions are
really treated as formal motions. If he desires, however, to msake any
observationg the Chair has no objection. The practice has been to regard
these motions as merely formal motions. W R

Mr, N. M. Joshi: I thank you very much, Sir. The remark which I
wanted to make on this motion was this, that if the Government appoint
Standing Committees for the Department of Emigration and consult that
committee, it is necessary that Government should publish a report of the
work of that committee. During the year many references were made in
the speeches of responsible authorities to the consultations with this Com-
mittee, especially on SBouth African matters. I feel, Bir, it is due to this
House, if the Government want to appoini a Committee, that they should
publish & report of its work; otherwise references to the attitude of the
Slanding Committee in public speeches are unwarranted, unfair and unjust.
I therefore feel that if Government promise to publish a report of the work
of this Committee, then only can I support this motion, not otherwise.

Mr. J. W. Bhore: On a point of order, Sir: is the Honourable Member
-entitled to discuss the matter after the motion is carried?
Mr. President: Order, order. The Honoursble Memher from Bombay

desired to speak and the Chair allowed him. Therefore,*it must be taken
that the motion was not put. Does the Honourable Member wish to make

» reply?
Mr. J. W. Bhore: No, Bir; I do not wish to say snything.
(2479 )
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Khan Bahadur W. M. Hussanally (Sind: Muhammadan Rural}: I want
to ask a question, Sir. I find from the paper that the motion is to elect

16 members from which the members of the Standing Committee to advise:

on quesfions relating to Emigration in the Department of Education, Health
and Lands, should be nominated. Why should there be 16 members, and

why should there be a further selection from these 16 members? Why are-

8o many merfibers required?

Mr, J. W. Bhore: The Honourable Member is no doubt perfectly aware
of the practice of this House in regard to the eleclion of all such Committees.
The practice is for the House to elect a panel and for the Department

to procged to nominate members from that panel, and it is proposed to-

follow the usual practice in this case also.

Mr, K. Ahmed (Rajshahi Division: Muhammadan Rural): 8ir, I join
with Mr. Joshi in saying that the activities of these Standing Committees
have not hitherto been known either to the electorates or even to the
elected Members of this Assembly. What these so-called elected Members
do in the dark night in connection with these Standing Committees, Heaven
knows best. From the silence of the Homourable Mr. Bhore when Mr.
Joshi put his query, it shows, Sir, that the Department evidently want to
do something secretly, and they say they are following the practice of the
House of Commons. (An Honourable Member: ‘“You are wrong.”’) I am
told I am wrong. Am I wrong? If my friend supports the activilies of
the dark nights, and if he wants to be a member of that panel, I congra-

tulate him and would ask him to join hande with those who do things which .

are neither just hor fair. But as far as I am concerned, I would ask the-
Honourable Member in charge that in fairness to our constituencies and
to the Members of this House in general he should publish a report to-
show what these Committees are doing. If that cannot be done, then I
beg to submit that the very object for which these Standing Committees
are appointed,—and many other similar Committees are appointed every:
year,—will be frustrated, because we do not know what these Committees
are doing. If nothing is made known about the activities of these Com-
mittees, then the entire object of appointing these Committees will be
rendered fruitless. With these few observations, shall I be wrong, Sir,
it I ask the Honourable Mr. Bhore to enlighten us as to what he is going to
do in regard to publishing the reports of these Committees? Will he for-
the benefit of the country give publicity to the work of these members who
sre going to be chosen from the panel? T trust, Sir, he will be good enough
to enlighfen us and clear his position as to what he proposes to do in future-
in regard to publishing the reports of these Committees.

Mr. President: The question is:

*“ That this Assembly do proceed to elect in the manner described in the Department
of Education, Health and Lands Notification No. 114, dated the 7th February, 1924,
a panel of 16 members from which the members of the Standing Committee to advise:
on questions relating to emigration in the Department of Education, Health and Lands,
will be nominated.” : '

The motion was adopted.

Mr. President: I may inform the Honourable Members that, arising out
of the motion which has just been carried, the office of the Assembly wilF
be open to receive nominations up to 12 Noon on Wednesday, the' 17th
March, ‘and the election, if necessary, will take place in-this Chamber on-
a day to be notified later.



THE INDIAN TARIFF (AMENDMENT) BILL.

Mr. President: The Assembly will now resume the consideration of the -
Bill further to amend the Indian Tariff Act, 1894, as reported by the Select
Committee, clause by clause.

Mr. Kasturbhai Lalbhai (Ahmedabad Millowners’ Association: Indian
Commerce) : Sir, I beg to move:
‘“ That in clause 7 of the Schedule to the Bill in the proposed item No. 61-B after -

the words ‘silk throwing and reeling machines’, the words °cotton yarn reeling
machines ' be inserted."

My object in moving this small amendment is This. At present customs.
duty is charged at the rate of 15 per cent. on these machines, and these
are the only machines which have been singled out, and as silk throwing
and reeling machines have been included in fhis item, I hope the Horour-
able Member will accept my amendment to include cotton yarn reeling
machines also in the clause.

The Honourable Sir Oharles Innes (Commerce Member): Sir, the Gov-
ernment agree to the amendment proposed by my Honourable friend.

The motion was adopted.

Mr. Kasturbbal Lalbhai: Sir, I beg to move:

““ That in clause 7 of the Schedule to the Bill in the proposed item No. 51-B after -
the words * pickers ' the words ‘ picking bands * be inserted.’

1

As a matter of fact the customs duty on picking bands to-day is at the-
rate of 24 per cent., but pickers being included in the Schedule I think it
desirable to add picking bands also.

The Honourable 8ir Obarles Innes: Government accept that amend-
ment, 8ir.

The motion was udopted.
The Schedule was added to the Bill.
Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honoursble Sir Oharles Innes: I move, Sir, that the Bill, as
amended, be passed.

. Mr. B. Dag (Orissa Division: Non-Muhammadan): Sir, while I appre-
ciate the specific duty of Rs. 9 a ton which has been put on imported’
lfortl‘and cement, I wish Government could have considered the protec-
tion of the cement industry as recommended by the Tariff Board. The:
'.I‘an_ff Board in paragraph 84 of their Report on protection of cement
industry recommended as follows :

‘(1) A bounty of Rs. 8 per ton should be paid on all cemént consigned from an
Indian factory through or viaz Calcutta, Bombay, Madras or Karachi, or to any railway
station not more than 76 miles from these ports.

{2) A bounty of Rs. 4 a ton should be paid ph all cement consigned from an Indian-
to any railway station not more than 75 but not more than 150 miles from any -
of these ports.”

( 2481 )
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The Honoursable Sir Oharles Innes: I should like your ruling, Sir, whether

at this stage the Honourable Member can raise the question of bounties to
the cement industry.

Mr. B. Das: I am not raising the question of bounties, but I am making
observations to show how far this amendment of the Indian Tariff Act
goes to meet the very minimum demand made by the cement industry for its
protection. I am discussing the tariff policy on this Bill so far as the
:cement industry is concerhed.

‘“ (3) No bounty should be paid to any factory on cement delivered under the contract
between certain cement companies and the Bombay Development Department, or to the
Bone Valley Porfland Cement Company, Limited. .

(4) In place of the revenue duty of 15 per cent. ad valorem a specific duty of Rs. 9
a ton should be imposed on imported cement and declared protective.’
.

Government have only given effect to the recommendation in section (4),
and they observe in the Statement of Objects and Reasons:

‘“ The present duty on cement is an ad valorem one of 16 ¥er cent. assessed on &
tariff valuation. The price of cement has shown a tendency to fall. The Tariff valua-
tion for 1926 has been reduced from Rs. 60 to Rs. 56 per ton thereby reducing the dut
%sye,ble from Rs. 8 to Rs. 84 per ton. It was clear from the Report of the Tari

oard on cement that imported cement can well bear an import duty of Rs. 8 a ton and
in order to stabilise the revenue it is proposed to substitute a specific duty of Rs. 8
per ton for the existing ad valorem duty of 16 per cent.’”

What I wish to put before the House is that while various recommenda-
tions have been made to the effect that the tariff policy should be one of
protection, Government give effect only to those recommendations that help
them in their revenue policy. I will quote the insiance of the specific duty
on sugar which we passed last year and which is bringing Government
a very large revenue. So also, in having this specific duty of Rs. 9 per
‘ton Government are stabilising their revenue from imported cement but
not giving effect to any of those recommendations which would give adequate
protection to the cement industry in India. I appreciate also the enhanced
-duty on printer’s ink, but the question is how far the tariff policy of the
Government is to give profection to Indian indusries or how far it is aimed
conly to have a stabilised revenue for their expenditure.

I will just say a few words regarding the decrease of duty on saccharine.
‘Government have confessed their inability to cope with the smuggling
through Pondicherry. I do not mind saccharine being imported free of
duty or at Re. 5 a pound duty. Two great questions were raised on the
floor of this House by my friends. Saccharine is being used in the smaller
ten shops where the poor man takes his tea in Bombay, Caleutta and other
towns. It affects the health of the masses. That is a very important
point. Government say that smuggling is done from Pondicherry and that
they cannot do anything. I want to draw the attention of the Government
to this. You must have some international commercial treaty relations
with the Government of Pondicherry and with the Government of Goa.
“You also permit certain Native States such as Jamnagar and Cutch . . . .

The Honourable Sir Oharles Innes: Might I rise to a point of order,
‘8ir? I would suggest that the Honourable Member should say ‘‘ Indian
Btales .
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Mr, B. Das: I beg your pardon, Sir. I take the correction. You per-
mit such Indian States to import on their own account. Under treaty
rights with foreign and allied countries, they levy their own taxes and there-
fore there is every chance of certain goods being smuggled through these
Indian States from foreign countries. I think ihere are international
treaties and international commercial rights by which you can ask these
Governments at least to adjust their customs duty so that they will have
the same tariff that is prevalent in British India. Take, for instance, iron
and steel. You are putting heavy protective duties on iron and steel.
Anybody can smuggle iron and steel into Pondicherry and Goa. You have
not gone into the root cause of these things. You have not approached
these Governments and considered how best the smuggling can be prevented,
and whether they can raise or lower their duties on any particular olass of
goods which is largely consumed in British India. It is no use thinking
that the goods that can be smuggled cannot be heavy goods such as iron
and steel, and that they can be smuggled only through the main outposts
such as Railways and roads. The people who smuggle know how to smuggle
and they can always smuggle these things. You must put your relations
with these Governments on such a friendly footing that smpggling can not
go on. Instead of that, you admit your defeat before the smugglers and

ou reduce your duty and indirectly put to loss a few merchants. I am not
mterested in those merchants. But what I am interested in is that you
are now going to increase the import of saccharine into India and thereby
you are going to decrease your sugar revenue, and instead of the duty
being a protective one on sugar, it is going to decrease your revenue from
sugar and may ultimately ruin sugar manufacture in India. At the same
time, you are going to ruin the health of millions and millions of people for
whom of course I do not think you do care.

Sir, these are my observations and although the Bill is going to be
passed, I hope Government will take into consideration these observations
and try to establish good relations with those foreign territories and sllied.
territories in the neighbourhood of British India and harmonise their tarift
polisy for the benefit of British India. o

Oaptain Ajab Khan (Punjab: Nominated Non-Official): Bir, with your
permission, I wish to offer a few observations about the import duty an
Portland cemenf. I know that Portland cement imported into India even
with this import duty is so cheap that the indigenous manufacturing com-
panies of cement can never compete with the foreign manufacturer. There
is a Portland cement company near my place and with their best efforts
I know for certain that they cannot compete with the foreign cement which
comes to Bombay and is then taken all the way up, over 1,400 miles, to
my place. I hope the Commerce Member will kindly see that jhese local
industries are protected and that a higher duty is imposed to give a chance
to the locally manufactured cement to be profitably sold at the price of
the imported cement. That is all I want to say, Sir.

M. President: The question is:!

* That the Bill further to amend the Indian Tariff Act, 1894, as reported by the
Belect Committee and as amended, be passed.”’

The motion was adopted.



THE MADRAS CIVIL COURTS (SECOND AMENDMENT) BILL.

Mr. H. Tonkindon (Home Department: Nominated Official): Sir, I

move that the Bill further to amend the Madras Civil Courts Act, 1878,.
be taken into consideration.

The Bill deals with the powers of the'Madras High Court to confer upon.
certain classes of Judges the jurisdiction of a Judge of a Court of Small
Causes for the trial of suits cognizable by such Courts. At the present
time the powers which may be conferred upon a District or Subordinate:
Judge are limited to the amount of Rs. 500. The Bill proposes to increase
that limit to Rs. 1,000. So far as the District Munsif is concerned, the-
present limit is Rs. 200. The Bill proposes to increase that limit to
Rs. 800. The Bill follows the recommendations of the Civil Jus-
tice Committee, but in so far as the District Munsifs are con-
cerned, the Civil Justice Committee wont further and recommend-
ed a maximum limit of Rs. 500. We have adopted the limit
of Rs. 800 in the Bill on the recommendation of the Madras.
Government. As a matter of fact, it was the recormmendation made also
by & Retrenchment Committee in Madras. Some changes in the autho-
rity which could give these powers were effected by the Decentralisation
Act of 1914, but, apart from those changes in the authority which could
give the powers, the present limits are the limits which have been in
existence since 1885. It will be left, of course, under the Bill to the-
High Court to decide as to the extent to which they should utilise the
powers which the Bill confers on them. They may, for example, only
empower selected Judges, or they may decide to empower Judges of a
certain number of years’ standing, and so on. In some provinces powers
up to the limits proposed in this Bill may already be invested on courts:
of corresponding status and this will be seen by any Honourable Mem-
ber who refers to the statement at pages 94 and 95 of the Report of the:
Civil Justice Committee. The Civil Justice Committee referred in their
Report to the. satisfactory manner in which the present powers have been
exefrcised in Madras and I trust the House will have no doubt that,the
proposal in the Bill can be safely accepted! 8ir, I move.

Diwan Bahadur T. Rangachariar (Madras City: ' Nom-Mubammadan
Urban): I do not rise to oppose the motion, but I wish to point out that.
in exercising the powers now proposed to be conferred by this Bill on
the High Court to extend the jurisdiction of sclected officers in small cause
cases up to Rs. 1,000 some matters have to be kept in mind. It is true
that the High Court will select only officers of experience to exercise these
powers, but at the same time the method by which the quelity of the work
of a Subordinate Judge is often tested is by the care he bestows on regular
trials rather than on trials of small causes. That often induces officers to
pay less attention to small cause work and more to regular work. The
Madras High Court and the Madras Government, I am perfectly sure,
will take care to impress upon them the duty of exercising more eare in
the disposal of small cause suits. I know of a verv experienced Subor-
dinate Judge who, when a very heavy file. of small causes: was placed
before him, used to write a number of postcards because the law does
not require him to record the evidence of witnesses but only to keep a
memorandum. There is no way of testing the efficiency of the work done
in small cause cases. No doubt, the parties can take the cases to the
High Court on points of law and law only. Therefore, there is no way of
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checking the work done by the Subordinate Judges in this matter, so that
great care has to be exercised. Some subordinate courts have got very
heavy regular cases to try, and although they may be experienced officers
in regular work such officers should not be chosen to dispose of small cause
-cases over Rs. 500. It is only light courts, Subordinate Judges who have
less work to do on the original side,” that should be chosen for this pur-
pose. These are the observations which I wished to maké. It is a big
departure we are making now. Rs. 1,000 is a large sum for an ordinary
Madras man and he would like to have his suit tried carefully. It is not
like rich Bombay or Calcutta where Rs. 1,000 may not count for very
much, but in Madras it is a lurge amount and great care has to be exer-
-%ised in the giving of the powers which are proposed to be given by this
ill.

M. President: The question is::

‘“ That the Bill further to amend the Madras Civil Courts Act, 1873, be taken into
-eonsideration.’’ i 5

The motion was adopted.

Clause 2 was added to the Bill.
Clause 1 was added to the Bill.
The Title and the Preamble were added to the Bill.

Mr, H. Tonkinson: I move that the Bill be passed.
The motion was adopted.

[ SS—

. THE INDIAN FINANCE BILL.

The Honourable Sir Basil Blackett (Finance Member): I move thab
‘the Bill to fix the duty on salt manufactured in, or imported
by land into, certain parts of British India, to repeal the Cotton
Duties Act, 1896, to fix maximum rates of postage under the
Indian Post Office Act, 1898, further to amend the Indian Paper Currency
Act, 1928, to fix rates of income-tax, and to provide for the appropriation
-of certain monies for the purpose of the reduction or avoidance of public
-debt, be taken into consideration. '

Bir, at this stage of the proceedings I do not think it is necessary for
me to add any explanation of the Bill. It was fully explained in my
‘budget speech and further opportunities will no doubt arise for me to
‘deal with any other points that may arise hereafter. I move.

Mr. K. Rama Aiyangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): Honourable Members of the House on -this side
have not had an opportunity to discuss the Budget, but as has been ruled
by your predecessor, there are three occasions in the course of tl_xe_z flebatcs
on the Budget which will give opportunities to Members to criticise and
offer their views on the Budget. The first we were not able to take advant-
-age of because of your closing the debate on the first day.

The Honourable Sir Basil Blackett: Question. »
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Mr. K. Rama Alyangar: The second stage which related mainly to the
question of the constitutional reforms was taken up and many Honour-
::lie Members took part in the discussion but I had no occasion then to.

e part .o

Mr. President: Does the Honourable Member suggest that-he could
not take advantage of the opportunity when the general discussion took
place because the Chair closed the debate on the first day wrongly?

Mr. K. Rama Aiyangar: Not at all. It will be well for me to explain.
myself. I do not cast any reflection on your ruling, but we did think.
that two days were open for discussion and . . . .

Mr. President: Will the Honourable Member explain to me whether
he himself was debarred from discussing the Budget because of the
Chair's closing the debate earlier?

Mr. K. Rama Alyangar: Not at all. I say that we did not intend to
speak on the first day: we did intend to speak on the second day thinking
that the discussion would be open for two days. The view taken by the
Chair under the circumstances became more or less, I suppose, necessary,.
but we did think that, even though on the first day there were no speeches,.
the discussion would be open on the second day. That was how we
construed the allotment of two_days for the general discussion.

Mr. President: Does the Honourable Member suggest that the Chair
ghould have adjourned the discussion to the second day although the
Chair knew that the two principal parties had decided not to participate at
all in the debate and, after a few speechcs from other Members, no one

else rose to speak?: |

Mr. K. Rama Alyangar: That is our contention, it may be that we
are not correct. The Chair is supposed to be correct in that matter and
we have no voice, but certainly we thought we were entitled to have the
discussion adjourned till next day

Mr. President: It is news to the Chair that the Honourable Member
wanted to speask on the second day. The Chair was informed that the
Honourable Member’s Party had decided not to participate at all in the
general discussion.

Mr. K. Rama Aiyangar: I do not think there is any point in it, Sir.
The fact of the matter js that we have lost that opportunity.

12 Noox. 1 only mention that as a fact. I will, therefore, take advant-
age of this occasion to offer a few general remarks on the whole Budget.
So far as the speech of the Honourable Sir Basil Blackett is concerned,
it seems to me that some general remarks are necessary and I submit them

as follows:

Tt looks to me, Sir, that it augurs well for the country that for the first
time in his Budget speech the Honourable Sir Basjl Blg,ckett _has t.houglgt
it fit to justify the policy he has pursued through his philosophical disquisi-
tion to attempt to satisfy his conscience. The nearer we come to the day
that the materialism of the West is controlled and guided by the true
spiritualism of the East, the nearer will the country be to that everlasting
hich is the summum bonum of man’s pursuit. But it requires

happiness w L rauit
deep thinking and selfless action and practice for a long series of years to
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accurately grasp the Eastern philosophy in order to apply it to a given set
of facts. I agree, Sir, that Eastern spiritualism is not likely to be tainted
by materially solidifying the financial position and improving the economic
condition of & country ‘‘ by the increase of production and accumulation of
wealth "’. But the half-truths relied upon by the Honourable Sir Basil
Blackett will not suffice to justify the conolusions arrived at and to support
his theory of ‘‘ not making posterity pay '’. The Hindu philosophy enjoina
continual selfless service to God through service to mankind as the preli-
minary qualification for attaining eternal happiness, the end of human
pursuit. If, therefore, the Finance Member will only.c rrectly follow this
line of action he will certainly elevate the nature of his work and the service
to the country. But if that result is to be attained cénceit, anger and
haste have to be avoided and equality of treatment and fear of compara-
tive greater injury to one or greater convenience to another ought to be
adopted as the guiding principle. Sir Basil wants to justify himself by
pleading that reductions of debt, whatever may be the amount, relieves
revenue expenditure in the shape of interest and consolidates the position
to the benefit of the present generation. This line of argument cannot in
any view satisfy even his own conscience. If deliberately the Budgets
were framed to ensure this reduction of debt by having accrued surpluses,
the present generation will have serious complaints to make and will be
wronged by not being allowed to enjoy such part of the revenue as might
be spent to reduce taxation or help the nation-building departments the
moment it can be done. If, on the other hand, neglect of duty or absence
of clear vision, as’'in the case of asking for the certification of the salt duty
at Rs. .23 when during the year 5} crores of reduction in military expendi-
ture alone was quite feasible, was the cause of the accrued surplus, even
here the mind cannot find any peace. It is again argued that in two years
2:44 crores of revenue balance accrues from reduction of debt and “the
consequence saving of interest and that that is a provision for the present
generation. This argument, when logically carried to its finish may justify
the reduction in a few years of the whole debt which had accumulated
through extraneous causcs during a long number of years, so that the whole
of the interest payment may be avoided. A reduction of 2'44 crores in
interest alone though partly caused by conversions and other causes
amounts to about 25 to 80 crores of extra money being taken from the
people in these two years. We are besides this spending from revenue for
buildings, improvements and repairs, etc., to the tune of about #yo crores
each year to benefit posterity by reducing capital expenditure.

A calm gdeliberation over the rights invaded and wrongs perpetrated
while trying to quench an inordinate desire to add to the credit of India
as against even Great Britain cannot pacify the mind but only add sadness
by, to put it mildly, at least an unintentional extra burden cast on the
present gemeration. The Taxation Inquiry Committee has brought out the
many mistakes committed in the past in the distribution of the burden of
taxation. At the same time it has made suggestions which again may
lead to many more mistakes resulting in iniquities. It now remains to
rectify them. Accumulation of funds for future contingencies and whole-
sale avoidance of debts though desirable in individual budgets may prove
harmful to & Btate with a big paying capital programme. With these
words, Bir, I want to deal with some aspects of the Budget. '

One important feature of this year’s Budget is that unfortunately we

" have not had what we could ordinarily anticipate in the matter of the.
reduction of military expenditure. 8Sir, the Honourable Sir Basil Blackett,.
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while making his speech last year, referred to a departmental committee
that was appointed to go into the military expenses in the course of 1924-
25. He discussed the whole matter and observed as follows:

. In spite of the large and continuous reductions which, as I have shown, we have
been able to effect in army expenditure since 1920-21 and of the further appreciable
reduction shown in’'the estimates for 1925-26, I am happy to say that, subject always
to our being spared the necessity for expenditure on these active military operations
which are the nightmare of every Finance Member, 1 confidently look forward to a
further important redugtion in 1826-27.”

This specch was delivered, Sir, as you know, on the 28th February, 1925.
His Excellency Lord Rawlingon, the then = Commander-in-Chief, whose
demise we deeply deplore, also made & speech and said that he did not
mean to say that the military expenditure would not be further reduced.
He said he would closely watch the expenditure from day to day and he
practically confirmed the written speech that was delivered by the Honour-
bble Sir Basil Blackett. Sir, this year we have also got a reference to
military expenditure in the Budget speech, but there is no explanation
except a statement that the revised expenditure of the current year is
practically the samo as the budgetted expenditure. It also adds that there
is an extra expenditure of about 8 lakhs. Later on, about the next year
& statement is made that it will be kept at 54'88 crores. No mention is
made, however, that the retrenchment recommended by the Incheape
Committee will be continued. Sir, I am making a reference to this mainly
for the following reason. If you analyse the military Budget this year,
you will find that 70 lakhs of expenditure have been spared by certain pay-
ments not having been made in England. In spite of this 70 lakhs that
was saved unexpectedly, we find that over 78 lakhs have been added to the
expenditure, whereas the Honourable Sir Basil Blackett expected in his
last year's Budget some further reductions. The same hope was held out
by His Excellency the late Commander-in-Chief. I am not referring, Sir,
to the saving caused by the ordinary expenditure not being made because
circumstances intervened which did not permit of the expenditure of 70
lakhs being made. That was put down without expecting this as a saving,
but because of certain calculations which were made of penpsionary charges
we got that saving. Then what do we find? Is there any retrenchment,
any reduction, any economy? No, none of these things happened. All
the 70 lakhs were spent and 8 lakhs more. An explanation is given in the
Memorandum which has been circulated to the Honourable Members and
this appears on the last pages of this Memorandum. The Military See-
retary instead of giving a separate Explanatory Memorandum, as he did
the last year, has added it on to the Finance Secretary’s Memorandumi.
And what do we find? We find that these 70 lakhs were eaten up by three
particular items, that is, 40 lakhs extra provision made for equipment, 15
lakhs spent for purchases of ghec at the proper time which will save some
extra money, another 20 lakhs is put down ‘‘ owing to the prevalence
througheut the year of a range of prices generally higher than those
originally adopted,’” and altogether these TO lakhs are absorbed by these
three Heads. I want to know actually if anything was done to pursue the
course of expenditure under other heads and if any reduction is possible.
That is not indicated here. On the other hand the notes at page 29 say,
‘* Actual savings axe expected under Supply Depdts, Remount Depbts,
Doiry Farms and Military Accounts "', but we don’t kmow. It is not
indicated in the Budget either in this or next year. That being so, what
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T beg to submit is that, while we all expect ordinarily some retrenchment in
expenditure promised both by the Fingnce Member and His Hxcellency
the late’ Commander-in-Chief last year, some thange hes come ower ‘the
military authorities and T contend that the civil side of the'Govemment of
India have not teken their stand properly to oppose any such military
suggestion that might increase ‘expenditure. There cught' to lave been a
veductiog in the natural course, for during the course of the winter one
~cavalry regiment had also been dishanded. Whatever expendifure might
have been saved by the action of that disbandment during the six: months,
that also oughit to have been recorded in the revised Budget. i

The Honouzable Sir Basl Blackett: Proyision was not made in the
original Budget for that regiment to be here for more than six mgnths, spad
it was here for more than six months.

Mr. K. Rama Alysngar: 1f that is 8o, the ordinary course of retrench-
ment that ought-to have been effected and was foreseen must hawe saken
place. That has not taken place. This is now explained fo us.not by bhe
Finance Member but he has satisfied himself with a mere stateent that
‘His' Excellency the Commapder-in-Chief has explained the whole position
‘o, this Assembly. I carefully read through the speech of His Excellency
-and ‘have not at all been able to find any expression there' which would
explain both the statement of the Honoursble Finance Member of last
year snd also of His Excellency the Iate Commander-in-Chief. - Neither-of
these things took place. On the other hand we get ‘a curious statemént
from His Excellency the Commander-in-Chief. What does he say? He
tackles the report of the Retrenchment Committee in his speech and he
pays in his speech which I have got here: ' S

* There is another figure to which I would like to make a reference when I mention
those particular figures, and that is the figure of 50 crores, to which I find allusion
made both in the papers and in speeches .as the limit at whick military expenditure
should stand. What I would like to say in this connection is, that that figure was
-mentioned by Lord Inchcape as a posasible maximum for milifary expenditure, but my
distinguished predecessor, the late Lord Rawlinson, after great experience as Com-
mander-in-Chief, not only found himself unable to accept that figure—and I would like
1o say here how very gracefully, I think, the Finance Member referred to the efforts
made by Lord Rawlinson to reduce expenditure, I can assure the Finance Member
that the Army generally is grateful for the words he used regarding our late OChief,
Lord Rawlinson—however, not only found himself unablé to accept.50 crores as the figure
to which military expenditure might hope to fall in the future, but further than
that he placed on record the fact that be considered that when the revenues of India
were capable of granting further aid to .military estimates, that items which he
reluctantly had {a reduce, should be restored to the military Budget; also I think
gsml:]y all Honourable Membhers do not realise that Lord Inchcape when mentioning
‘00 crores as the miaximum eof military expenditure definitely stated that he realised
that Government could not expect to reach that figure unless there was a definite fall
in prices, and no such fall ‘has taken place. ' Further the Inchcape Committes also
stated that they did not consider that we could reduce our cstimates to 50 crores unless
there was a further reduction in trobps and they werd unsble to make any such
recommendation, - I think therefore that we may take that recommendation about 50
-IIE:NMS as a.pious urmtmn. or. to usp & word which I do not .quite know why,. bnt has
%‘?:"T?etfuqsllu-‘ﬁr o:{ n;s, IM ‘ gal:mre“ltlcmardg decresnehof nxsmditure. In saying that,
" ourahble Members will not jump to the conclusion that - i
‘to sec military expenditure reduced.” ! m'p on that I do mot wish

~That is the speech which we have had this voar froi ‘His Hxeellency

the, Commander-in-Chief. .I submit it is not qnly not supported by the

records but it also.indicates the state of mind which Kas cfept in, I do ot

know when, but it must, have bean after the speechés miade Ev the Finance

Member and the lste Commander-jn-Chief last year. When it must have
®
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originated I will dwell on later, but what I do say is, His Excellency the-
Gommander-in-Chief’s conclusions are not correet, for this reason. This
is. what Lord Incheape said, after he recorded the statement of His-
EBxcellency the late Commander-in-Chief:

‘‘ We consider that it may be possible after a few years to reduce military expenditure
to a sum not exceeding 50 crores, although the Commander-in-Chief does not subscribe
to this opinion.”

Having recorded ‘that he gives us the Committee’s opinion:

““Even this is more in our .opinion than the tax-payer in India should be called.
apon to pay.”’

That is his conclusion. Not that he thought that any further reduction in.
troops is necessary. The Committee come definitely to the oonelusion
‘that the tax-payer in India should not be called upon to pay. Even if
the revenues increased ‘‘there would still be no justification for not keeping
e ptrict eye on the military Budget with a view to its further reduction’’.

I submit, Sir, the speech made by His Excellency the Commander-in-
Chief goes against the grain of this Report. I should have expected after:
that speech wos made by His Excellency that the Honourable the Finance
Member would come.and speak to protect the tax-payers of this country
against military methods. I expected .it, Sir, especially after it had
been put down so definitely last year. I expected also He would refer to
His Excellency’s statement of fact that there have been no complications
in foreign relations, and no reason to take any particular extra steps.

He made that statement definitely, so much so that the Honourable
Sir Basil Blackett took objection to the Honourable Colonel Crawford’s
statement that the Waziristan policy was necessary. Having done that,
I expected, consistently with last year's statement and the actual facte
and the recommendations of the Retrenchment Committee, to which I have
made s reference in connection with the Resolution that we discussed some-
time back, retrenchments to be made. Under those circumstances I am
deeply disappointed that this new angle of vision in military expenditure
should have come up, and I think it is the business of this Assembly again:
and again totally to oppose any such tendency to increase expenditure.
As I said, in the csse of the military expenditure, it is not a question of a
few lakhs or a few thousands, it is a question of crores, In the case of
the civil expenditure in the last four years they have not been able to add
to the expenditure by more than a crore or two, but in the case of the:
military expenditure it is a case of crores . . . .

Colonel J. D. Orawford: How many ?

Mr. X. Rama Afyangar: 54 and odd next year. One other remark !
His Excellency the Commander-in-Chief, which is very very noteworthy is.
this. He says there has been no fall in prices. That statement can
be justified only by the military authorities or by military discipline and
not by actual fact. BSince 1924 the fall in prices must independently have
reduced expenditure. There were two speeches made by ‘Government
Members. One is the one by the Honourable Mr. McWatters in presenting
his budget in the Council of State. He said there had been a fall in-

prices from 178 to 168, that is by 18 . . . .
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The Honourable Sir Basil Blackett: The same is stated in my own
Budget speech.

Mr. K. Rama Aiyangar: I kngw the Honourable Sir Basil Blackett
referred to that, but it is more than 5 per cent. Between December, 1924,
and Decembeér, 1025, there has been a fall of 28 for 188 and similarly
between December, 1928, and December, 1924, there has been a fall of
18 for 176. I am basing my statement on the figures of the (fovernment;
they have been given to the Railway Finance Committee. Therefore, in
all it has fallen by 18 for the first year up to December, 1924, and by

.another 18 for the second year up to December, 1925. Therefore, taking it
to be about 10 per cent. for both years, the amount of the fall in military
expenditure on account of fall in prices alone, will be about 5 odd erores,
but they are now standing at 55 or 56 crores. Fall in prices alone would
account for a reduction of 5% crores, but we have got to spend next year
54'8 crores. I ask, is that statement of His Excellency the Commander-
in-Chief to pass unchallenged by the Honourable Sir Basil Blackett? I
agk, does he really question military expenditure on those lines, and if so,
sould he support its being kept next year at 56 crores?

The Honourable Sir Basil Blackett: It is not 56.

Mr. XK. Rama Alyangar: 54'8 crores next year. I will raise a further
question. In the course of the whole year you had to spend, even over
your revised estimate, more than 75 lakhs, as I have already explained to
the House. There was a saving of 70 lakhs, but what#lo we find? That
is eaten up by a number of things, and one of such things is a very
curious phenomenon, which would probably be a great reflection upon His
Excellency the late Commander-in-Chief. It is said that there was an
mordinate lack of equipment which had to be replaced by a provision of
over 40 lakhs this year, and it is proposed to mafe a provision for this of
60 lakhs next year. So munitions and other things, the absence of which,
I suppose, was not noticed by His Excellency the Commander-in-Chief and
naot noticed by the military authorities during these two or three years,
are to cost us one crore. I submit, Sir, I cannot understand that kind of
budgeting for expenditure. It is certainly not what we were told last
year. What has intervened I will place before the Assembly later.

Then as to the next year's Budget, that is more unsatisfactory than
this year's. Honourable Members will see from page 27 of the Explana-
tory Memorandum that in payments to demobilised officers alone one
crore is saved next year, and in respect of expenditure on Waziristan a
further 20 lakhs is saved next year. There is further a statement made
on the last line of page 26 of the Memorandum that there has been a
saving of 87 lakhs in pensionary liabilities. That is besides the one crore
referred to already for payments to demobilised officers. So that we find
1,37 lakhs cut out under two heads, payments to demobilised officers and
reduction of pensionary liabilities. So practically the difference between
the revised Budget and the Budget for next year is made up of these two
items alone. But what about these various items, 40 lakhs for non-re-
curring expenditure for ‘‘ equipment *’' and the extra estimates for higher
prices, which was 20 lakhs? All these items are not taken into account.
Provision is made only for making allowance for this one crore under one
head and 87 lakhs under another, and all the non-recurring items have
been put in the next year’s Budget and we do not know how this money

c 2
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will be utilised later. How are we to find out how it is spent? Even on
their own showing there must be a less expenditure of 90 lakhs under
these various ‘heads. That is not refigoted in -next yéar’'s Budget, not to
- speak of what ought to be the retrenchment owing to the fall in prices
und to what was said both in the statement of the Honourable the Finance
Member and of His Excellency the late Commésnder-in-Chief. Therefore,
I submit the military expenditure has begun to go the wrong way already
when we ate in times of peace and when it is admitted on behalf of
the military authorities that there has been no ufitoward ewent. But of
course ‘the usual thing is told us that we cannot sleep oOver any positiod,
anusual complications might arise at any moment, and theréfore we must
be always alert. It was for being slert that the Retrenchment Com- -
mittee recommended ‘this expenditure. They refer to this psrticularly-dt
page 18 of the Retrenchmént Comimittee’s Report in parsgraph 18, sub-

phn;nph 8.

“ The underlying principle of the present organisation sppésrs to be that the Aiudlﬂy
+itould ‘e in a& continual state of preparedness for instant operation. We are informeéd
that the total cost, ete.”’

In discussing that they do not say a word about the socheme put forward
by His Excellency that they should not be ready for contingencies. Un
that basis they make their recommendations. I chgllenge His Excellency ,
the Commander-in-Chigf—who is unfortunately not here—but the Military
Secretary is here, to show me any passage in the Retrenchment Com-
mittee's Report &ﬁch shows that they did not take into oonsideration this
reudiness to be prepared for war in making their suggestions. In para-
graph 5 they do speak of further reducing the expenditure by increasing the
reserves and also by the period of enlistment with the colours being in-
‘creased. They expect a further large saving; but That is ‘quite different.
We are now concerned only with the 50 crores recommended by them on
the establishment charges that they refer to and on the fighting forees
nécessary, which, as Hag been said, has been completed by disbandment
‘of cavalry. Therefore it is clear that the Retrenchment Commitbee has
‘provided for that state of preparedness referred to by His Excellency the
Commander-in-Chief, and that the expenditure has been growing abnor-
mally. That, T submi, Bir, wants explanation. It is not satisfactory.
The Assembly would be reposing in very false confidence if they do not
fight this ‘question; and if the civil side of the Government  of India
Administration do not take it up earnestly and press it as much as pos-
sible in the intcrests of the tax-payer.. Are we in these peaceful times to
.go on spending 50 crores when the expendituré before the War was 29 °
crores 84 lakhs? I submit, Sir, there is no explanation for this any-
- where. ' I may be right or T may be wrong—I shall be verv glad to know
“that T &m wrong—but T do suspect, Sir, that the whole thing has been
‘eaused by certain wrong interpretations being given to the speech that has
been made by the present Secretary of Btate, Lord Birkenhead, in con-
nection with this eonstitutional reform question. He uses language, Sir,
which T think must have rather made the position bad here for military
» expenditure. He aays it- in connection with the question of having separste
Indian units and the training of the 8 ‘utiits rio oubt but he nuses language
which on the whole seents to be rather wide of its mark. He says:

** No sane Government wﬂi allo_vi its Arm,y‘ to hecome the toy of politieal parties.”
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Taking it in the connection in which it appears he can never have meant
that that will necessitate the military going on adding to the expenditure
even against the recommendations of the Retrenchment Committee. I
have no doubt he meant it in connection with whether the 8 units should
be all Indians or should be combined units of Indians and Englishmen.
That was the only question he was considering and ‘‘the toy of political
parties’’ of course does not at all refer to the expenditure question which
stands and to which he in fact referred in the earlier portion of his speech.
There he referred to the Retrenchment Committce’s recommendations and
the attempt being made to give full effect to them ; therefore he could not
have meant any such thing; and I do ask, where is the reason for the
military expenditure going up? They only deduct 1'40 crores for next
year. That is what it comes to according to my- calculations. The rest
of the items said in the Military Budget Memorandum expressly to be
non-recurring are not deducted. They have been added on, there is no
reduction in those items next year—not even the 15 lakhs provided for
the purchase of ghee at the proper season to be available next vear.

The Konourable Sir Basil Blackett: Why not? Ts it not profitale to-
purchase early’ next year too?

Mr. K. Rama Alyangar: If you have budgetted this year, the Budget
will secure the 15 lakhs next year .o :

The Honourable Sir Basil Blackett: The Honourable Member must
surely see that if you bring forward a payment permanently from, April to-
March in one year you have to provide that twice, namely, in the current

year in this case, and in future years you have to provide if once. It
makes no difference at all.

Mr. K. Rama Aiyangar: Yes. Then there is the 60 lakhs for a pay-
ment which is a non-recurring expenditure and every year you are going to
provide this 60 lakhs. You have provided 60 lakhs next year.

The Honourable Sir Basil Blackett: It is stated that the 80 lakhs aré
mainly nen-recurring.

‘Mr, K. Rama Afyangar: It may be said to be non-recurring but 60 lakhs
will be taken from us every year. It will be one crore added like that $ind
the poor tax-payer in India will have to pay for the peculiar fancies and
ideas of His Excellency the Commander-in-Chief and others. (An Hon-
ourable Member: ‘‘And the Finance Member’”.) No, I do not say the
Finance Member at all. T am asking him to fight for us. He has to stand
by the Retrenchment Committee’s Report. He is the Government'’s
financial expert to whom the credit for any savings must be given and his
fina! conclusion must -estop His Excellency the Commander-in-Chief and
all' military officers. I say if the Civil Government in Indis is not prepared
to fight with us it will be woe to the country. As I said the other day, we
may even have to go to the length of the fight between Lord Curron and
Lord Kitchener over this military question. Unless that happens India
is not safe. The War is completely over, and when you have.at least &
10 per cent. fall in prices you cannot allow, when 50 crores has been settled
at the highest price, to keep it even at 54 or 55 crores: it must go down to-
37. or 40 or 45 orores. Even if income increases, even if India’s finance
.?000!110 better, even it there is much.more money available for expendi-
ure, more money should not be given to the military. On the other hand,
turther reductions should be made. Nobody can deny, Sir, that with the

13
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extra war machinery that you have, that has been dwelt upon by the Re-
trenchment Committee, the whole establishment that is now retained is
too much for the purposes of this country at this time. Of course I am
vot an expert and the matter must be left to His Excellency, but His
Excellency has accepted the recommendation made by the Retrenchment
Commititee that he will increase the reserves by altering the scale of pay,
which is also discussed in paragraph 5 of their Report; and His Excellency
hias also agreed that it will be possible by increasing the period of enlist-
ment with the colours to reduce expenditure. Have any steps been taken
in that direction? (Mr. E. Burdon: ** Yes, Sir!"’) I am very glad to hear
that. If it is 8o, you must reduce the fighting services. I have not been
able to trace any such reduction. On the other hand, one peculiar feature
T have seen in following the figures is that between last year and this they
have added 770 followers extra. 770 more men taking all their travelling
expenses, pay and other things into account I have calculated—I may be
wrong—come to at least 25 lakhs. That has been added to in the course
of last vear. The followers that were reduced in the previous year have
been $ucked on this year. I really do not know how you can argue that ir
this time of peace you want those extra followers. '

Mr. President: What the Honourable Member has been saying for the
last thirty-five minutes would have been perfectly relevant on the general
discussion of the Budget. It is not strictly relevant at this stage. How-
=ver, the Chair allowed him reasonable indulgence in view of the fact that
he had for certain reasons kept quiet on the general discussion of the
Budget. But if he thinks he has a right to talk on any conceivable subject
at any length at this stage, he is much mistaken.

Mr, K. Rama Alyangar: I want to know the ruling of the Chair; I will
explain myself. I have been under the impression that I am entitled at
this stage of the discussion of the Finance Bill to take whatever time ie
necessary for placing all my views before the House. I do not know whe.
ther T am right. If the Chair rules that I must limit myself to any parti-
cular time limit I will do 8so; but I have other points to urge.

Mr, President: The Chair is perfectly willing to give some indulgence
4o $lonourable Members, who for various reasons missed the first opportue
nity. But the Chair is certainly not prepared to allow them to enter inte
the details of every question at this stage.

Mr. K. Rama Alyangar: In the case of the Finance Bill, Sir, T am
entitled to take as much time as I like.

Mr. President: If the Honourable Member claims that he is entitled to
#peak without any time limit, the Chair will be compelled to exercise its
right to keep the Honourable Member strictly relevant. The motion be-
fore the House is that the Finance Bill be taken into consideration; but the
Chair 8 prepared to allow him to go into the general discussion of
Budget, provided he does not enter into minute details. :

Mr. K. Rama Alyangar: Of course, Sir, the question is that the Finance
Bill be taken into consideration. I am opposing the motion for the various
reasons I have put forward; and for that reason T sav that T will show that
:the 18} crores that is sought to be levied by the Finance Bill is unnecessary
and T wunt to explain everv hit of it. Tf T am richt, T want to have the
ruling of the Chair. If I am not, I will certainly try to limit myself.

¢



THE INDIAN FINANCE BILL. 2495

Mr. President: The Honourable Member is perfectly entitled to oppose
the Finance Bill; but he knows perfectly well that all that is relevant on
tho general discussion is not necessarily relevant on this motion. He will
be allowed to discuss the general principles underlying the Budget, but the
-Chair hopes that the Honourable Member will not enter into details of these
principles. The Chair must protect the rights of other Members who are
anxious to take part in this debate.

Diwan Bahadur M. Ramachandra Rao (East Godavari and West Goda-
vari cum Kistna: Non-Muhammadan Rural): On a point of order, Sir.
May I ask you whether it is not open to any Honourable Member of this
House to offer any general observations he wishes to offer in regard to any
portion of the administration under the Government of India on the Finance
Bill? I thought that that was the general drift of the ruling which your
predecessor had laid down in regard to the Finance Bill. I have nothing
to say with regard to my Honourable friend’s observations in regard to the
Budget, but I thought, Sir, that the principle I have just stated had been
-established in this House.

Mr. President: The principle which the Honourable Member has stated
is perfectly right. Honourahle:Members are entitled to offer general obser-
vations, but they are not es#itted to go into details. At the same time
Members speaking must have some regard to the claims of other Members.

Mr. K 0. Neogy (Dacca Division: Non-Muhammadan Rural): May I
8ay & word on this point, Sir? If you will turn to the proceedings of this
House cf the 30th March, 1922, you will find that Sir,,Sivaswamy Aiyer was
allowed to make a sort of a general budget speech on the Finance Bill.
When he went into certain details some Honourable Members rose to points.
of ordur, und it was on that occasion that your predecessor in the Chair
pointed out the exact position in this matter. I crave your lcave, Sir, to
‘place the observations . . . . .

Mr. President: The Honoursble Member will understand that the Chair
‘has not disputed the correctness of the ruling. '

Mr. K. C. Neogy: May I point out that this privilege has been laid down
by Sir Frederick' Whyte to be subject to certain limitations? I was going
to point out those limitations. I do not agree with my Honourable friend,
Diwan Fahadur Ramachandra Rao, entirely, on this point. That is the
reason why I got up. You will find, Sir, that when Bir Sivaswamy Aiyer
rose to deliver his speech, Sir Frederick WHyte stated:

‘“JIt. is legitimate on a motion that this Bill be taken into.consideration to discuss
those items of public policy which have contributed to the deficit, but such details as.
‘the Honourhble Memher is now giving are beyond the bounds of order.”

"Then later on he said:"

. ‘“It'is open to the Honourable Member to discuss in more general terms. He is now
- discussing Army estimates, which is not in order.”
“Then later on again, when Sir Sivaswamy Aiyer had gone on for some time,
Sir Frederick Whyte pointed out:

*“ It is open to the Honourable Member to fortify his gemeral remarks with & certain
number of statistics but the details which be is giving now go beyond the bounds of
reasonable order.”’ ‘ o
8o that, Sir, although the privilege is conceded, that Honourable Mem-
bers have got a right to speak in a general way on this motion, I think that
_privilege is subject to certain conditions which were 1aid down by Sir
Frederick Whyte. ‘
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The Honoprable Sir Basil Blackett: May I, Bir, as Member in charge,
just say a word in this matter? I think it is vm-{1 important, it I may say so,
that we should not lose sight of the %rmupla at the opportunity is g'iven
of discussing broad questions on the Finance Bill as well as on the general
disgussion of the Budget. But I do strongly support the appeal which the
Chair has made to Honourable Members to use that opportunity reasonably.
There is u time limit of, 1 believe, fifteen minutes during the general discus-
sion of the Budget; and if that time limit is required then, it is obviously
unreasouable that an Honourable Member should take up an hour and a
halt on details whieh it would be quite impossible for me to answer in less.
than an hour and a half. I would venture, Sir, to reinforce the appeal of
the Chair that Honourable Members should use the wide discretion the
Chair has given them and use it more moderately.

Mr.: K., 0. Keogy: May I point out, Bir, that the difficulty which the-
Honourable Member has referred to is due to some extent to the manner
in which this agenda paper has been prepared? On past oocasions we had
twu specific days for the disposal of the Finance Bill. On this occasion
we have here lumped up together several motions dealing with several Bills:
and other matters set down for to-day, to-morrow and subsequent days.
A5 the discussion of the Finance Bill is subject to the rules relating to all
legislative measures, there is certainly no time limit on speeches. I 'should
protest very strongly against any attempt on the part of the Governmemt
to curtail any of our privileges.

Mr. Mahmood Schamnad Sshib Bahedur (West Coast and Nilgiris :
Muhammadan): Sir, it has been the custom to give two clear days for the-
discussion of the Finance Bill. It is only this year we see that so muoch-
otter business is included along with this. In yrevious years it has been
the custom' to give two clear days for the distussion of the Finsnce Bill.

The Honourable Bir Alexander Muddiman (Home Member): 8ir, I
must just point out that it has never been the practice to give two days or
any specified time to the Finance Bill. The Bill is put down on the paper-
and, if it is not finished, the discussion will have to go on. for ene or two
or morc days till it is finished. The mere fact that wes have o running
agenda was with the object of giving the House full information as to what .
business there was to be taken up. The diseussion on the Finance Bill will
go on whether it is finished in ohe or two or three or four days. The pre-
paration of the agenda in no way limits the discussion.

Mr. K. Rama Alyangar: Sir, in view of your remarks, T will try to cut-
short m remarks; I wanted to take more time, but I shall not. ' T have:
finished my remarks relating to the military Budget. T only say that it
should be quite possible to reduce expendlture to bring it down to' fifty
crores immediatelv, and further attempts should be made to take it below
thst firure if possible later.

" The next point that T want to place before this Aasemblv relates to ‘the-
amount provided for the reduction and avoidance of debt. T have discussed’
it, fully the other day ahd T do not propose to take any more time on that,
except to state that as a policy T request the Honourable Finanee Member -
to come (0 an agreement with this Assembly that we shall not, taking both
the accrned surpluses and the provision for reduction and avoldance of deht,
appropriate more than five orores at the highest for debt provision, subjeas
of course to the qualification that if one-eightieth of the debt, betwean. 1023‘-’
and the year concerned becomes more 8o a8 to make a prohsmn of mbote
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than five crores necessary for that reason, the question ‘may be decided

separately. Except for that, I want him to come to an understanding..
with this side of the House, and we shall take it as an almost unwritten

ruie of this Assembly that no provision will be made of more than five crores.
inclusive of this.one-eightieth and the portion extra for the purpose of debt

reduction. If there is any balance, any accrued surpluses, which must be

in view cf the careful budgetting that is being niade, that 1nust be taken

towards non-recurring expenditure next year. Of course we have enough

ron-recurring expenditure to cover extra amount that we might have in the

way of accrued surpluses. Therefore that will be an indirect way of enabling-
the country to rid itself of this heavy burden which has been thrown upon

it during the War. No argument can be advanced that because the deficits.
arose during or after the War this generation should pay more than the

scientific basis that was sought to be arrived at by the Honourable Sir-
Basil Blackett; we have been disputing it, and we do dispute it even to-

day. S8ir, it can be decided only after either a Committee is appointed

to go intc that question or after the Assembly with its full strength is able-
to devote its attention to the subject. For the productive debt of one-

eighticth each year is dispufed, and for the non-productive debt of the war:
kind, as also the building kind, the provision of 15 and 50 years, as sug-

gested by the Honourable Sir Basil Blackett, is also disputed. A decision-
on this point will have to be arrived at after some settlemeni, but pending
that, T would request the Honourable the Finance Member to teke. this as

the guiding line. That will therefore enable us to wipe off sbout one

hundred lakhs from the present year's Budget.

The third item that I want to take up is the question of budgetting for
receipts under the head Customs. I find on an examination, Sir, that for
receipts under Bugar there has been considerable eaution obsetved in budget-
ting. It has been found in 1931-22 that the receipts under the head Sugar
were 650 lakhs, but the provision made for next year is only 570 lakhs,
though this year it is more than 650 lakhs. That shows that there has
been a little bit of over-caution. There are also other heads under Customs-:
in which the receipts have been budgetted rather closely. My suggestion*
is that this budgetting has been made not to show much of a surplus, but
it will come in the course of the year. and nobody is going to take it away.
But if you come to this arrangement relating to accrued surpluses and
money to be taken for reduction and avoidance of debt, the country will be
safe, .On the other hand, such reduction as might be made for the couptry
by means of this extra. tax should be done at the earliest possible moment.

Again, Sir, under the head Income-tax, I find that though the Depart-
ment has been disappointed in its receipts this year and in the previous-
year, the receipts for next year are budgetted over-cautiously. Another half’
a crore under the receipts would have been quite feasible for this reason.
We find that the balance of trade has been-in favourof India.both in 1924.25
and in 1925-26 beyond expectations, and all that is necessary is that there
should he income available in the country. It may be possible, -because-
the whole income-tax levy is being now scientifically warked out. All these
two vears’ inoome in the country by this extra-merchandise in favour of the
country. will bear fruit, in the course of the next two years, because thesc
two years hawe not- borne fruit though prices of artigles’ have come down .
and many. advantages gained by, the War; actually what happens is that
they. have mot. realised the .whole nrofits, and.they may not-be lable to:
taxation immediately. ut the effects of these must be felt in the gourse-
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[Mr. K. Rama Aiyangar.]
-of the next year, and this over-caution in taxation is not really very good.
That is only an attempt to take away to the surpluses as much as is possible
.by the Budget. :‘.

The next thing that I have to refer to is the Railways. In my view
there is a sum of clearly 70 lakhs which has not been brought into account
by the revised Budget. I will give the reasons. In the total working
expenditure in 1924-25, which gave the highest income derived by the
Railways so far, the total expenditure, inclusive of the customs duty remis-
sion, comes to 64 crores. But the provision made in the current year's
revised Budget is nearly 68 crores, though the income is less, which must
mean that there should be some reduction, because there is a separate
provision for the depreciation fund, and the amount has been fixed at 7%
-crores for the ourrent year, and therefore there could not be revenue provi-
sion made for capital works. That baing so, the actual expenditure must.
be much less. Tf, therefore, 1'60 crores is the amount that will have to be
reduced from the expenditure provided for this year, in the one-fifth share
of the profits us also the one-third share over and above the 8 crores reserve,
the total provision that will be actually available will be about 70 lakhs.
For the same reason the Budget of next vear provides for 67 crores expendi-
ture, and this year’s Budget also provides the same.

The Honourable Sir Basil Blackett: Sir, I should like to protest against
any discussion on the Railway Budget being carried on now. We had an
opportunity of discussing that already.

Mr, K. Rama Aiyangar: I am not referring to the Railway Budget
itself, but I am referring only to the portion of it that contributes to the
-general revenues. There again, Sir, about one crore more would be avail-
able to be taken over to the General Budget.

These are the various heads that T want to place before the Assembly
in considering the Finance Bill. T submit, Sir, that all these will show that
our position is very satisfactory, and we ought not to grudge a little relief
being given to the tax-payers of this country.-

Rai 8ahib M. Harbllag 8arda (Ajmer-Merwara: General): Sir, I rise to
raige an objection to the passing of the Finance Bill, because my province
has not received proper attention from the Government of India, and I have
not had an opportunity of laying before the Government some of the
grievances which call for redress. When the Budget for my province came
up, there was no time given for discussion, and I was not afforded an oppor-
tunity of saying anything. That was because of the exigencies of the
Budget, the way in which the Demands for the varous Grants are placed in
the agenda.

Bir, last year when T proposed my Resolution regarding the establish-
ment of a Legislative Council for Ajmer-Merwara . . .. (Mr. N. M. Joshi:
‘“You did nov vote for it.’") T did, but vou did not vote for it. Bir, last year
when I proposed mv Resolntion, T showed the importance of my small pro-
vince from.a stratedie, political and cultural point of view, and T do not want
to eay anvthing more ahout it to-dav, excent that, thourh if is a amall pro-
vince, anvthing done er snid there revarherates throushout Rainutana. a
provinee as large ar Franece. T tharefara vanuest Government not to take
a ’{mroéhisg view of the administration of Ajmer-Merwara, for the separate
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-existence of that province is a necessity imposed by political considerations—
-considerations which weigh heavily with the Central Government. S8ir,
-speaking in February last year, I showed how my province had benefited
under British rule, and I do not hesitate to acknowledge the response made
by the Government with regard to several of our demands for redress of
grievances which I have had the honour of bringing before this Assembly
.during the last two years. Sir, when the Reforms were inaugurated first
in 1921, my province was left out in the cold: it had neither lot nor part
in them. The Government saw the mistake, and they have now given us
representation in the Assembly, however inadequate it may be, but no
voice has been given to us in the framing of our local laws and regulations.

Early in 1924, 1 voiced the grievances of the people of my province with
regard to the judicial administration of Ajmer-Merwara. I showed then
that not only was the judiciary ill paid but that the machinery of Govern-
ment to deal with litigation in that province in its final stages, that is the
highest court of appeal, was ill adapted to perform functions which had been.
-entrusted to it.

Government have since given us a Judicial Commissioner and that

N grievance has been removed. (An Honourable Member: ‘‘Extra

M- expenditure.’’) No, Government have given a Judicial Commis-
:sioner for two provinces. He is a joint Judicial Commissioner for Ajmer-
Merwara and Gujerat so that there is no extra expenditure, and yet our
grievance has been removed. (An Honourable Member: ‘“What about
Kathiawar?’’) Kathiawar is a part of Gujerat. (An Honourable Member:
" Is it?'") It is. Politically it is a part of Gujerat. These are Kathiawar,
“Cutch and others.

There was another grievance which I brought to the notice of Govern-
.ment. Those students from Ajmer-Merwara who were desirous of receiving
education in engineering were under a great disability. That grievance also
has been removed by Government. Another grievance is that Ajmer-Merwara
is still governed by Regulations and laws framed 40 and 50 years ago, many
-of which have bccome obsolete and out of date. I am glad that one of
these Regulations,—the most important one—the Ajmer-Merwara Muniei-"
palities HRegulation, has recently been repealed and a new and improved
Rogulation has begn brought into force. Thus, while we acknowledge the
response made by Government to some of our demands and acknowledge
our Local Government’s svmpathetic attitude, I should be failing in my
-duty if I did not bring to the notice of Government many grievances which
urgently call for redress. Sir, I have brought to the notice of the Govern-
ment several times the hard case of the subordinate judicial and executive
officers in that provinee but Government have not been pleased to take their
“hard ease into consideration and give them some relief. Government have
~done nothing to remove the injustice done to those officers who have been
amng archeological work in that province—a province rich in antiquities
and in historical traditions. Another great injustice which has been done
by Government to our province, and which has caused great dissatisfaction
and discontent is the introduction of an exorbitant scale of court fees and
process fees. Not only are these fees higher in Ajmer-Merwara than in
the United Provinces, but when we consider the chronic famine conditions
~of my province, the onpressive character of these fees becomes quite clear.

Khan Bahadur W. M. Hussanally (Sind: Mubammadsn Rural): What
-about Bombay ?
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Ral Sahib M. Harbilas 8srda: The process fees are higher in Ajmer--
Merwara than in Bombay.

'Khan Bahadur W. M. Hussanally: I doubt it.

Rai Bahib M. Harbilas S8arda: If you study the figures you will find-
it. Another grievance which I wish to bring to the notice of the Govern-
ment is that the Superintendent of Education in Ajmer-Merwars does nos
reside in that province, and does not remain in touch with the educational.
problems snd requirements of the provinee, With his preocccupation with
the duties of Educational Commissioner to the Government of India he
is quite out of touch with the establishment of the Educational Depart-
ment in Ajmer-Merwars, and he is not able to do full justice to it. I
therefore request that Government will take an early opportunity of revising
the scale of court fees and process fees and thus remove one cause of
dissatisfaction, and give the teachers of secondary schools a time-scale
which has been introduced in the college as well as other departments
of the Administration, and also see that the Educational Department is
placed in the hands of a person who is in touch with that province.
Another great grievance which we are suffering from

My, President: Order, order. The Chair has no ob]ectnon' to the
Honourable Member referring in a general way to the grievances of his-

province but he is not entitled to go into the details of those grievances
~at this stage.

Rai Bahib M. Harbilas 8arda: With your permission, Sir, I wish to-
put these forward because there was no opportunity given to Ajmer-
Merwara to ventilate its grievances. When the Budget for it came, the
guillotine was applied.

Mr. President: It is not the fault of the Chair, The Chair""has go#
to interpret the rules as they are.

Ral Sahib M. Harbilas Sarda: Very well, Sir, I would say a few words
about the salt duty as it affects the industry in Pachbhadra? That, I
suppose, will be in order. There are two chief places where the salt
industry flounishes in Rajputena, Sambhar and Pachbhadra. Pachbhadra
salt is in some respects superior in quality, but as it is situated at a
little ‘distamee from the chief salt marts, it labours under a great dis--
advantage. (GGovernment have, during the last few years, raised the price
of Pachbhadra salt and that industry is conseauentlv dving. Pachbhadra.
has a-population of about 5.000 or 8,000 and the population is dwindling.
The neighbouring villages which used to supply labourers for that industry
are aléo suffering. The price of salt has gone up by leaps and bounds.
In 1800 the price of Bambhar salt was 8 annas; in 1898 it was reduoced "
to 4 annas 8 pies. and in 1918 it was rnised to 4 annas 8 pies. The original
price of Pachbhadra salt in 1893 was 1 anna 9 ples; in 1910 it was 2 annas .
and in 1921 it suddenly rose to 4 annas 8 pies. This actiom of Govern-
ment has to some extént injured the vital interests of the people of
Pachbhadra and the villages arourid. In 1928-24 the salt manufgetuorers:
there have suffered a loss of Rs. 0.99.000. One factor in thig state of
nffairs is the raising of the railway ‘reizhs. From-Pashbbadra to Buchaman
Raad. a distance of 217 miles, the freight is 4 annas 1 nir ner mand.:. from.
Kuchaman Road to Kotah the distance is 208 miles but the freight is
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.5 annas 9 pies; from Kotah to Saugar, which used to be.the _principal
mart, for several years, for Pachbhadra salt, the distance is 237 miles but
the frmg'ht is 8 annas 1 pie. This dmparlty in the railway freight, parti-
~cularly on the Gréat Indian Peninsula Railway, has told very adversely
against Pachbhadra salt, and we hope that Government will see that this
_industry is not hsndlcspped and that the people of Pachbhadra do not
suffer. Government have recently tried to raise the price of Pachbhadra
salt against the interests of that place. I therefore request that the
interests of the industry be safeguarded. -

Mr. B. Das (Orissa Division: Non-Muhammadan): May I inguire
whether the: Honourable gentleman ls speaking against the salt tax or
the manufacture of salt?

Mr. President: The Honoursble Member began by saying that he was
-opposing ‘the Finance Bill but the observatiems that he was making were
not at all relevant.

(A voice : *“The Honoul_'ab‘le Member has finished and resumed his sest."’)

Mr. Ahmad Ali Xban (Assam: Muhammadan): Sir, after the saries of
-deficit Budgets which we have had for a number of years it is gratifying
% find that the period of deficita is gone and the pendulum is awinging
.back in the other direction. Sir, if the Budget is to be reviewnd a8 &
'whele, I -have no hesitation in saying thet there is nothing startling in
the Budget. It shows steady and progress. I may further aay,
thut the Budget has struok ‘me as an astempt on the part of the Hanour-
-able the Financs Member to mark time, if [ tnay-oxpress it-in that way.
He has carefully sbstained from launching on. any laxge scale of flucal
re-arrangement on the ground (4n Homoumbdle Member: ‘‘What about
the cotton excise duby?’’}—I am coming to thet—on the ground that the
Report of the Taxation Inquiry -Committee is new and cannot form the
basis of action for this 'year. 1 believe he is also waiting for the Currency
~Commission to make its report and perhaps he iz waiting also for the
Royel Commission on Agriculture to make its report. (Mr. M. A. Jinnah:
““‘By that time he will have retired.’') The country is ne doubt glad to
find that the Honourable the Finance Member has at last succeeded in
ﬁuspmdmg the cotton excise duty with a view to abolishing it in the
near future. This will no doubt help the mill industry in the diffieult
timds it is passing through, bub from the reports I have received it. seems
that there is still stagnation in® trade in that part of the counmtry and
some of the tills are again desirous of stopping work. Hitherto Goyern-
ment, and J make this charge in all seriousness, had not realised that
1 specinl and vigorous effort should be. made in the direction of improving
the lot of the ryot. They have onlv just come to realise that not enough
has heen done so far to assist the Indian agriculturist on to a higher level
of comfort and purchasing power. Recently we had the announcement
from His Excellenay the Viceroy of the mppomtmant of a Royal Com-
mission on  Agriculture and it has come none too soon. Speaking for
myself, T am rather sceptical of the practical utility of the Roval Com-
mission. T feel that the agricultural problem ig much too larﬂﬁ and of
much too varied a character to be’effectively dealt with by anv single
Commission. *I am further fortified in my view by the fact that the Royal
“Commission will be ‘debsrred from considering ‘eprtain factors which play
-a very important patt in ineregsing the difficulties -which the ofdinary

i
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pesasant has to face. Certain questions relating to land tenure and assess--
ment have been deliberately shut out from their consideration. While-
I um referring to the Royal Commission on Agriculture I canngt help-
drawing the attention of the Honourable Members on the Governmens
Benches and of -this House generally fo the deplorable position of the-
sugar industry in this country, I spoke about it two years ago. It is-
undoubtedly one of the primary industries of the country and personally,
I do not see any reason why we should be in such a backward condition.
Honourable Members will remember that a Sugar Committee was appoint-
ed some six or seven years ago and it made-its report in 1920. It made
very important recommendations.’ One of its recomnrendations was that
the industry should be organised on the lines that exist in Java. It.

- recommended the establishment of a Sugar Board and simultaneously
‘with the establishment of that Board there was to be an Imperial Research

Institute with three divisions, agricultural,’ chemical and engineering. I
want to knmow from the Honourable Member in charge how far these:

" recommendations have been carried out. Those three divisions were ta

control the work of the Research Institute. It was further recommended’

‘that a levy should be made on the factories supplemented by Government

subsidies and that sugar schools should be established which were to be
finally effiliated to the University and the University was to confer the
degree of B.Sec. in sugar research. To my kmowledge very little has been
done to carry out the recommendations of the Committee and after that
it is mot surprising to find the low position we occupy compared to Java.
An acre of land under cane here produces only one-fourth of the amount
produced in Java. I will not go any further into details but I hope the-
Honourable Member in charge will tei/ us how far the recommendations..
of that Committee have been carried out. I want to say & word about
the proposed foundation of a fund for archewological research in this country,
but as the Honourable the Finance Member will bring in a Resolution -
before the House I shall reserve whatever I have to say on_the subject
for that ocoasion.

Before I conclude I should like to draw the attention of the House
to the fact that, personally, I was disappointed in that there had been
no remission of taxation, We were all hoping, in view of the feeling-
expressed in the speeches delivered onwthe occasion when the question of
a reduction of postal rates came up before this House, that the Honour-
able the Finance Meéember would make s real effort to meet us hslf-way
at least, but as his statement contained in this white pamphlet shows, he
is very reluctant to do so. He says not only that there should be no:
expectation of reduction in postal rates now but that he does not hold out
any hopes of such reduction in the near future.

The Honourable Sir Bashl Blackett: May I know what the white pamphlet
ig? Is it my budget speech?

Mr. Ahmad Ali Khan: Yes. I am quoting from page 47 of the Honour-
able the Finance Member’s speech : -

* Unless therefore the future holds out the prospect of a considerable further fall”
of prices to at least the 1914 level—a: development which would probably be undesirable -

n!: :ho general interests of India's prosperity—we must admit the logical conclusion-
tha

the day of the 3 pie postcard and the 6 pie letter is past beyond recall.”
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—1I do not know, Sir, if we can all subscribe to this view—

* Much as we may regret this inevitable conclusion, it is better that we #hould cease
to delude ourselves with unrealisable hopes and should set ourselves to secure the-
maximum efficiency and the greatest possible facilities to the public from the department
as things are to-day.’! :

Bir, this is a very disappointing statement and gives us no hope whatsoever
of the reduction of rates in the near future. I may say, in other words,

that there is no hope of & reduction in this direction for another five:

years or 8o. Sir, these are the only observations that I desire to make.

The Rev. Dr. E. M. Macphait (Madras: European): 8ir, at this stage
there is only one point to which I wish to call the attention of the Honour--
able the Finance Member. It is well lmown that Education is & transferred
subject. 8till, the Government of India have something to do with educa-
tion, especially in those parts of India which are directly under them. It
seems to me that the Government of India have a duty to the whole country
at the same time, specially in connection with University education. Two-
years ago the Government of India summoned a Conference of Universi-
ties at Simla. That Conference met at Simla and drew up a scheme by
which an Inter-University Board was created. That, I think, was one-
of the chief works that the Conference carried out. As a result of that, the
Conference met in Bombay in March of last year and formed a constiiu-
tion for itself. On that occasion the Government of India paid the travael-
ling expenses of the members of that Board. All the Universities in India
with the exception of three have joined that Board, and it seemns to me that
it is & most worthy object on which the Government of India should spend
money. It seems to me, 8Sir, that as this is an all-India: organisation and
has actually been called into existenee really by the Government of India,
it is desirable that those Universities which are at a distance should not be-
handicapped from attending the meetings of this Board by being saddled
with fthe travelling expenses. Suppose, Madras is fixed upon as the centra
at which the Inter-University Board shall meet 6n one ocoeasion, it is ex-
tremely probable that & number of universities up here will not feel inclined
to send their delegates down there because they have to pay such a large
amount for travelling expenses. Sir, it seems to me that this matter is
of considerable importance. It is, of course, a small matfer financially
but it is very important educationally that everything should be done to
encourage the working of that Board and that the travelling expenses of
the annual meeting of that Board should be paid for by the Government of
Indin. Also it is desirable that the Government of India should give g grant
towards the expenses of keeping up the staff of that Board. I should like
to call the attention of the Honourable the Finance Member to that point,

Dr. K. G. Lohokare (Bombay Central Division: Non-Muhammadan
Rural): Sir, T had proposed, when I read the Finance Bill, to oppose its
consideration at this stage. But when I looked at the clauses of the Bill,
T fcund that there was something elss in it too—remission of a tax! In the
words of our friend an official Member from my Presidency, I thought:

' ‘“ The qualities in_fish we meet
In the Finance Bill do now prevail
The gills are soft and neat
And the pricks are left in the middle.”
8ir, that is what I have found in this Finance Bill—some prick in the sec-
tions in the middle. The ecounts on which I wished to oppose this Bill were
three. The first was the inattention on the part of this Government to the
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demand ¥ the nation. The second was the excessive expenditure on the
_Armiy and ‘the third was the unjust taxation. Before I take up these counts
seriatim, I should like to congratulate the Honourable the Finance Member
on the success he has attained during the past few years. Although I have
my counts againgt him, he must be given his dues. From the people he
gets some gratitude for his ability in setting right the financial position of
the country during his tenure. On the other counts he Has his ghare as o
partner of that august body, the Government of India, and he will have to
share yet another charge of unjust taxation to some extent t0o. Bir, when-
ever in this House demands for a further grant of reforms were made by,
the Members of thls House, the only answer that Government Benches gave
us was the word ° co-opemtlon I request permission to trace what this
word ‘' co-operation '’ means,

. Mr, President: Does the Honourable Member wish to raise the m
-mtmn.nl ispue on this .motion? .

Dr. K. G. Lohokare: If I am permitted, I propose to take it upuom
of the causes.

Mr, Prpsident: Is it the desire of the Homourable Member to discuss
that issue at this stage?

Dr. K @. !.oho&u.b If the Chair permits, Bir.

Mr. President: The constitutional issue was discussed only the other
dsy at great length and the Chair .cannot permit the repetition of -that
disoussion. The Homourable Member can, however, refer to it in s general
way.

Some Honourable Members: Withdraw.

Dr. K. G. Lohokare: Since the Chair is not pleased to permit me, I
will not discuss the constitutional issue. 1 would have disposed it of in
a few words as I did not intend to discuss it at length.

Well, Sir, T come to the next count, namely, the heavy expenditure
on the Army. In 1923 the ratio of expenditure over the defence servicea
in other countries was as follows: France spent 28 per cent. of her revenue;
Japan, with her Navy and Army, spent 25 per cent.: England spenfls
sbout 17 per cent.; while India to-day spends not less than 45 per cent.
without s Navy. The percentage as compared with the revenue, in the case
of India is so high.as to leave scarcely any margin ‘for the materisi and
moral progress of the country. Sir, the causes aof this heavy expenditure
‘are mamifold. The first and foremost cause that- strikes everybody is
the ‘ratio: theory. That for every two Indian fighting men there ought
to- be one British man is the theary lying at the bottom of this heavy
expenditure. It was after the Mutiny that this theory was \introduced
and it is yet dominating. It may be that after the Mutiny British states-
men thought of having a safety ratio; but to-day st a stage when the
mechanical machines of destruction have so far advanced and are so
predominant @ feature of modermn warfare, we find in addition to this
safety ratio a forther safety guarantee in the form of tanks, armoured
¢ars, ‘seroplanes, artillery and evervthing of 'the like nature ‘mbsolutely
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manned by the British., Sir, the days of 1857 and the subsequent period
have changed. Mechanical devices have been invented, and have come
to help the forces of destruction and defence of a country, and in India
these mechanical forces are abgolutely in the hands of the British. What
need therefore is there for maintaining that safety ratio of 1 to 2 and to
saddle the country with the expenses of the British units? We kmow that
expenditure for British units is more than four times the expenditure
for Indian units, and in spite of the present heavy military expenditure this
ratio theory has yet been occupying the minds of the administrators and
saddling the country’s exchequer with such a burdensome expenditure.
Sir, times have changed now. The people of India realise that a mutusl
British attachment is necessary. Improved arms of destruction have
placed at the command of the Government a far more powerful guarantes
than the former safety ratio. In spite of such guarantees, I want to ask,
Sir, if that theory of safety ratio is yet to be maintained. Sir, the second
increase I find is in the strength of officers of the army, particularly in the
increased number of British commisgioned and non-commissioned officers.
The nwmber of British officers in 1913-14 was 6,428 while in 1922-28 and
to-day i is 6,832, The total of officers from other ranks in administrative
services in 1918-14 was 2,263, to-day it is more than 5,000. Sir, it means
they gave something with one hand and took away with the other. That
is the result we see in the increase of officers from British ranks jin the
ancillary services. In the ancillary services, in the Bupply Department
I do not see what reason there is to maintain the British non-commissioned
officers’ ranks in charge of depots everywhere. I would like to know what
need is there for maintaining the non-commissioned officers and British
warrant ranks and persons promoted from the ordinary ranks in charge
of the depdts. Could they not very well utilise educated Indians here?
Could they not utilise Indian officers and place them in charge of supply
dep6te with some training? But, Bir, economy was not the point that
they wanted to see there. It is much more the British- prestige that they
want to maintain in each and every line. I think of the engincering ser-
vices, Bir. We have a number of Indians trained and left unemployed in
mechanical emgineering, in road engineering, in civil engineering. They
could very well have taken some of them and put them on as warrant
officers with a .smaller-scale of pay. In the oivil departments these men
start on Rs. 70 and work willingly if they have prospects up to Rs. 200.
You give British non-commissioned officers more and so spend unneces-
sarily. In every branch of thé\ ancillary services you have been main-
taining these British non-commissioned officers and giving them extra
day and' adding to the expenditure in each and every department. The
same is the case with the medical ard the Royal Army Medical Corps.
You have in this service persons beginning from the lowest to the highest
rank. You require additional men as Assistant Surgeons in addition to
the full complement of Royal Army Medical Corps men and officers. Why
not then reduce the strength of the officers of the Royal Army Medical
Corps? You have fully qualified Indian Medical Department men with
five years’ professional training here fit to take charge of a good deal of
hospital work and yet you set the Indian Medical Department aside and
appoint Royal Army Medical Corps officers even for work requiring ordi-
nary professional skill. Tt is double expenditure, heavy staff, with less
work, it is nothing else; but because in India you have got certain long
established ideas you' continue such formations blindlyv without looking
into the altered conditions and cirenmstances which are altering still
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further, The same is the case with the Sub-Assistant Surgeons. You
first created the cla#s to serve as hospital mates, and in spite of a change
in their course of professional training, you yet utilise them for non-pro-
fessional work. You do not pay them as much as they deserve in these
days because you could not re-arrange the organisation of hospitals after
the change in circumstances. You have been doing this by overlapping
the staff and underpaying all or almost all these subordinate services.
How is it possible for you to economise the expenditure of the Army when
you are spending over and above unnecessarily, double, treble, in every
case? From the official reports it is seen that in hospitals a large num-
ber of beds are maintained without being occupied. The strength of the
staff employed was based on the strength of the total number of beds.
Although some effort has been made, not much has yet been achieved in re-
ossting the administration in such a way as to reduce the cost and put
efficiency on a proper basis. Sir, the whole ovganisation needs a careful
overhauling in each case. It will contribute to economy and still more to
efficiency. Sir, the frontier policy as well is another drain on the purse of
the country. This method of providing subsidies has added so much to
our cost that we could very well have thought of a forward policy rather
than have: this '‘ do nothing '' policy. The amount of money that is
being spent every year simply to bribe people would be far better spent
once for all in taking preventive measures to drive away the foreign in-
vaders. Sir, the policy that is being pursued creates a serious continuous
drain on the treasury of the poor Indian tax-payer.

I next come to the second count of unjust taxation, and I take first
the case of ealt. Sir, in spite of India having facilities for production
of her own salt, methods were found to push in imported foreign salt into
this country. I am told, in the days of Lord Lytton post offices used to sell
small packets of tea at one pice, just as the post office sells quinine to-day,
simply to make tea popular. With similar devices known as popularisation
in commerce this imported white powder of salt was pushed in in Bengal
since & long time. Bombay and Madras salt should have had their market
in Bengal, but there were certain difficulties in the way and these diffi-
culties are yet being maintained. The Taxation Inquiry Committee
Report deals with the matter now and I hope Government will see that
imported salt does not get the upper hand over the indigenous salt. Given
the facilities for importing local salt in Bengal—foreign salt is but an
article of fine tastes—why not put up the tax on this imported salt to
double of what it is to-day? Poor people do not find it necessary to have
that variety of salt simply for the sake of its colour. If the fine white
variety is the choice of some, it is an article of luxury, and they must pay
more for it and if the tax is doubled, it will give us some more revenue too.
The present rate of duty on salt is but an unjust taxation. A still lower

rate of duty for the indigenous and a heavy one for the imported article
would have served the purposes equally well.

_ There is another point to which I request the attention of the House.

When the exchange rises, all articles paying duty ad valorem are imported
cheap into this country.

. The Assembly then adjourned for Lunch till a Quarter to Three of the
Clock.
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The Assembly re-assembled after Lunch at a Quarter to Three of the
«Clock, Mr. President in the Chair.

Dr. K. G. Lohokare: Sir, at the point when exchange rises or falls the
imports become either cheaper or dearer for the importer, and the same
.effect is produced on the exports, at least in the short period when the
-exchange is fluctuating. It is therefore an unearned increment that the
importer gets and the customs returns are less on those articles which are
«charged ad valorem duty. Under such circumstances the exporters—that
is, the poor peasants in the case of India—lose, while the importers gain.
I should suggest therefore that at a point when the exchange rises the
.ad valorem duty may be so adjusted and collected as to tax the unearned
increment of the importer and some relief be given out of the proceeds
to the exporter—the poor tax-payer. That would be a fairer way of collect-
‘ing customs on the ad valorem basis.

With these few words, Sir, I conclude my remarks on the Finance Bill
-and, as I said at the beginning of my speech, it is yet a question to me
whether I should oppose it or support it since it contains both elements,
wone an element of good, the other an element which contributes to the
demands of a heavy expenditure in the administration.

(Sir Darcy Lindsay and cthers moved that the question be put.)

Mr. B. Das: Sir, the House is considering the Finance Bill but we
are really playing ‘‘ Hamlet '’ without Hamlet being present. In the
history of the newly constituted Assembly this is the first oceasion when
‘the Member who represents the Indian Merchants’ Chamber of Bombay
is absent from this House. We know Sir Purshotamdas is absent because
‘he 18 sitting on an important Commission. (An Honourable Member.:
*“ An impotent Commission?’’) Well, let us hope, their delibera-
tions will not be impotent. The Indian mercantile community has
no representative on the floor of the House and their opinions are not
heard. I will therefore take this opportunity to bring to-the notice of the
Members of this House the opinion of the Bombay Indian Merchants’
Chamber that was forwarded to the Finance Department. Sir, their
opinion on the Budget and the Finance Bill is as follows:

! Chamber while welcoming the final removal of the odious excise duty regret that
claims of Bombay in the matter of relief from provincial contributions have been once
more ignored in spite of Bombay’s héavy deficit Budget while special relief has been
~continued to Bengal. They nlso consider it misleading to use 18 pence rate of exchange
for the figure; of Public Debt because it shows the burden of our foreign debt at
a much_ lower figure than was shown in the similar estimates last year, while the
burden in terms of gold remains absolutely the same. They further regret that even
4 years after the Report of the Inchcape Committee it has not been found possible to
bring down military expenditure to the figure of 50 crores suggested by the Inchcape
Committee and urge substantial reduction in military expenditure during the current
year. The Committee also regret Government's, attitude in the matter of reduction of
"postage charges and consider the illustration by means of index numbers given in
pgm:gmph 65 entirely misleading because according to the figures given therein India

should be overwhelmed with imports and be unable to export whereas the reverse is
notoriously the case, so that India's price level must be below world level . Y

The Honourable 8ir Basil Blackett: I hope the Honourable Member
will take this opportunity of explaining that. I have wondered, ever since )
T saw it, what on earth it means.

D3



2508 LEGISLATIVE ASSEMELY. [15tH Mar. 1926.

Mr. B. Das: I will, Sir, presently.

** The Committee strongly urge separation of accounts of Postal Department from
those of the Telephone and Telegraph Departments when a reduction will appear fully
justified by°the earnings of the Department at least in the matter of 3-pie postcards.

hey further urge consideration at the earliest possible opportunity of total abolition
of Company Super-tax which impose a heavy odious double form of income-tax.’

Sir, this is the considered view of the Indian Merchants’ Chamber, and as
a member of the Committee of that Chamber I have great pleasure in
bringing to the notice of this House the substance of their telegram. The.
Honourable the Finance Member would like me to go into the details of
this telegram c e

'The Honoutable Sir Basil Blackett: I should like an explanation of what.
the Bombay Indian Merchants’ Chamber means in regard to the index
number. I have quite failed to follow its reasoning.

B. Das: Sir, I regret I was not present on the day the Committee.
drafted that; I was present here; and I have not gone into the details on
that point; but I assure the Honourable the Finance Member the Indian
Merchants’ Chamber will forward to him in detail an explanation on the
point he has raised. But if I cannot explain that particular point the:
other points raised in this telegram are quite clear and I hope the Finance
Member will take the opportunity when answering to say that he is taking:
some steps to meet the demands of the Indian mercantile community.

Sir, the tariff policy of our Government has double purposes. Its:
purpose is protective, and at the same time taxation is levied for revenue
purposes. We find that those tariffs which are levied for protective pur-
poses _are giving Government a very large amount of surplus, such as the
specific duty on sugar, the protective duty on iron and steel, the protective
duty on the peper industry, etc. But.is it necessary that whatever surplus
mey agcrue to the Government from tarifis levied for protective purposes.
should be spent by them on non-productive heads and not be set aside for
produgtive work, for encouraging the development of industries, for
nation-building departments, and so on? I think whenever taxes are
levied for protective purposes, whatever surplus accrues under those heads
should be set apart to improve productive work, to improve the condition
of the people and specially to develop industries.

Mr. N. M, Joshi (Nominated Labour Interests): To improve the eon-
ditions of labour? .

‘Mr. B. Das: As well; when industry prospers labour also prospers;
Mr. Joshi knows that very well.

Mr. N. M. Joghi: Hand over the surplus of the protective duties to
labour'

Mr. B. Das: Sir, the other day we had some discussion on the head
of Income-tax and Super-tax; and just now I again drew the attention of
the House to the fact that the Super-tax hangs heavily over the heads of
our struggling industrial concerns. T also drew the attention of the House
the other day to the fact that small Indian companies are heavily assessed
under the head of Income-tax. But to-day I want to draw the attention

$of the House to one particular point. It is the inequitable way of distri-
bution of ipcome-tax between the Central Government and the Provincial
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Governments. Sir, I am referring particularly to my province of Bihar
and Orissa. Bihar and Orissa received very unfair treatment at the hands
of the Central Government when it was separated from Bengal in 1912;
and although at the time when the Financial Relations Committee sat
my province brought it to the notice of the Government, no action was
taken. Sir, the Meston Committee just noted this fact in paragraph 18
of page 8 of their Report. They said:

“In Bihar and Orissa the Local Government is one of the ﬁoorelt in India, and
very special skill will be required in developing its resources. Heavy initial expendi-
ture lies in front of what is still a new province; and there is a wholly abn want
of elgsticity about its revenues.”

I will now refer to the letter which the Government of Bihar and

Orissa sent to the Government of India at the time. They complained in
that letter that:

‘“ The development of Bihar and Orissa was hampered in the past by its attachment
to Bengal. That province not unnaturally devoted a large part of its limited resources
to development in and near the capital city of Calcutta, while its distant adjuncts in
Bihar and Orissa were neglected. When this province was separated in 1812, the
provincial expenditure was estimated for the first year of its existence at rugeu 284
lakhs, or 8 lakhs per million of population. as against 13 lakhs per million ‘in Bengal.”

Well, Sir, it is the greatest injustice that was done to the province of Bihar
and Orissa, when it was separated from Bengal, that while the people of
Bengal were allocated 18 lakhs per million of people for its expenditure,
the people of Bihar and Origsa were only allocated 8 lakhs. In paragraph
4 of their letter, they further suggested: '

‘ Bihar and Orissa stands upon a different footin&efrom the other provinces in that
itk

it has never received a quasi-permanent financial dettlemnent and has not yet béen’fully

eqpipped with the adjuncts of a self-cantained province. When the province was
conatitiited in 1812, it "was recognised that as soon as the administration’ was in full
wouking apder, the reveuues assigned. wquld be insbfficient and it was intended, if the
od, 2o tgage the finameigl setiement after five yedrs and provide

B 4 'r er h It N
g;%“% ﬁw““‘?& o its ‘mamienance and development,

Diman Babsdur T. Rangachariar: I thought you had a surplus now.

Mr., 3. Bas: I may vemind my honourable friend Mr. Rangachariar
that thet surplus comes out of the heavy taxation on excise—2 crores of
rapees—which is 40 per cent. of the revenue of the Government of Bihar
and Orissa; and the Government of Bihar and Orissa levy this unduly
heavy excise duty on thie people of Bihar and Orissa because they did not
®et 8 proper share in the revenue of the province when the province was
separated from Bengal. 8ir, in that letter the (Gtovernment of Bihar and
Orissa laid claim to certain contribution from the Central Government for
the establishment of the Patna University. That claim represents fitty
lakhs and they have not got it yet. They further mentioned * The Pilgrims
Committee of the Government of India reported that it would cost Rs. 20
lakhs to put Puri—which is in my own sub-province Orissa—into a sanitary
condition.” But though eigat years have passed nothing has been done
yot to Puri, and different Finance Members, ensconced here on the
Treasury Benches, have forgotten their obligations to that province.

8o, Sir, T claim a readjustment of the income'tax receipts between
the Bihar and Orissa Government and the Central Government. At
present only three pies on the excess of income-tax that is collected after
192122, gocs to Bihar and Orissa, and that province gets only Rs. 8 lakhs.

o
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Of course the Taxation Inquiry Committee was asked to go into the-
details of this. The Taxation Inquiry Committee says that the basic
factor of the adjustment of income-tax should be reconsidered. And they
say.:. , :

‘“ The whole of the collections on incomes that do not a.p?ertnin to residents in parti-
cular provinces, such as the tax on undistributed dividends of companies or on incomes of
persons resident abroad or residents in places outside the boundaries of the provinces

to which the allotment was made and the whole of the super-tax would go to the
Government of India.’

They further recommend that tho Government should allocate definitely
a certain proportion of the income-tax to the provinces. As my own
province has been very badly treated not only now but for the past fifteen
years in getting an adequate share of its revenues, the Government should
see that the income-tax head should be so adjusted that my province gets:
its proportionate share so that its level of expenditure is raised at least to
the same 18 lakhs per million of people as it was at the time of its
separation from Bengal.

Another thing, Sir. All the industrial companies that work in Bihar
and Orissa have their head offices in Calcutta and Bombay; and un-
fortunately the income-tax is collected in Calcutta and Bombay and no
share of that income-tax accrues to my province. I hope the Finance
Member will kindly see to it that my province gets a proportionate share
of income on the capital invested in my province and for which those
companies receive concessions, such as mineral rights, land and other
concessions, from my Government.

Sir, the prosperity of a country is judged on three facilities provided

for the trade, commerce and industry of that country by provision of

banking, shipping and insurance facilities for the country. If we think of

banking in our country, we know what the Imperial Bank is! My Bill

on the Imperial Bank was before the House but it has now no chance of

being discussed. I wish we had discussed the Bill which I brought before

the House, so that that discussion would have been before the Royal

Commission on Currency and they would have taken note, before they

decide to transfer hundreds of crores of currency into the hands of the

Imperial Bank, that the Imperial Bank must be made the State Bank

of India. Of course my friend Pandit Madan Mbhan Malaviya has

brought out that point very prominently in his very able note of dissent or

the External Capital Committee's Report; and the Honourable Sir Basil

Blackett, while delivering a lecture early this year at a public meeting

in Delhi, commended very much and with great appreciation this very

;nota'of dissent of Pandit Madan Mohan Malaviya. Sir, Indian industries
( Ranndt: prosper unless we get a State Bank in India. Unfortunately five
--years ago-under the Imperial Bank Act, the three Presidency Banks were
smerged into the Imperial Bank, and all the money of the Government of
.India to the tune of Rs. 500 crores are handled by the Imperial Bank of
India. - It'does not pay any interest to the people of India or to the

Government of India for handling this huge sum of money. It funo-

o tiong, "in that respect apvarently, as a State Bank. Yet the Bank is
_ managed not as a State Bank, but as a commercial concern, just as any
" private limited bank is managed. They do not take into account the
interest and welfare of the. people of India, but they are managed by the
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vested interests of a few European Directors and European bankers who
have been controlling it for the last 20, 80 or 50 years before the Imperial
Bank was formed by amalgamation of these very Presidency Banks . . .

The Honourable Sir Basil Blackett: It is entirely untrue.

Mr. B. Das: That is my. view, and that is the view at least of this.
side of the House. Sir, in my Bill, which I could not discuse on the
floor of this House,—I may discuss it in the Simla Session—I have urged
three important points. One is that one of the Managing Governors of
the Imperial Bank must be an Indian. At present there are two Managing
Governors by contract between Secretary of State and the Imperial Bank,
but no Indian can at present under the contract be a Managing Governor.
Sir, I also know that 50 per cent. .o

The Honourable Sir Basil Blackett: Does the Honourable Member mean
that it is in the contract? If so, it is entirely untrue.

Mr. B. Das: In the contract it is stated there should be two Managing
Governors . . . . .

The Honourable Sir Basil Blackett: Does the Honourable Member
mean to say that the contract says there should be two Managing Governors
out of whom neither shall be an Indian? There is nothing of the sort in
the contract? :

Mr. B. Das: What I mean to say is that by the contract there should
be two Managing Governors ‘in the Imperial Bank, but at present there is
no Indian Managing Governor in .the Imperial Bank, and, as matters
stand at present, for years and years to come there will be no Indian
Managing Governor in the Imperial Bank. Therefore, we want that
this contract should be altered, and it should be so drawn up that there
should be at least one Indian Manuging Governor of the Imperial Bank.
(An Honourable Member: ° Why not both?”) Yes, I would be glad
to have both if T can. And there are about 250 or more European
officers in the higher services, while there are only half a dozen Indian
officers in those services. 1 want at least e

' The Honourable Sir Basil Blackett: That is entirely untrue. I am
sorry to interrupt the Honourable Member, but his statements are wildly

incorrect, and T must interrupt him.

Mr. B. Das: I claim that 50 per cent. of Indianisation should take
place in the superior services of the Imperial Bank. That is one thing.
I also pointed out that in the appointment of staff officers in the Imperial
Bank, no Indian is allowed to remain there Coe

The Honourable gir Basi! Blackett: I challenge the Honourgble Mem-
ber's statements when he says that no Indian is allowed to remsin there.
These statements are so wildly untrue that I cannot but interrupt the
Honourable Member.

Mr. B. Das: I know this much that for the recruitment of candidates
for staff appointments in the Imperial Bank the rules are so framed that
no Indian can be recruited. I have got a copy of the rules and I ean
present it to the Honourable Member.

L]
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. The Honourable Sir Basil Blackett: That is cntirely untrue. 1 can
ounly say that again.

Mr, B. Das: As I said, I have got a copy of ¢he rules, and these rules
are so framed that no Indian can legitimately apply for those posts

Lieutenant-Oolonel H. A. J. Gldney (Nominated: Anglo-Indians):
What posts? .

Mr. B. Das: For posts in the superior services of the Imperial Bank.

R I.ian;emt-ﬂolcmnl H. A. J. Gidney: Do you mean for posts over
8. 300

Mr. B. Das: I am’coming to that. For those posts in the superior
grade, s person should have a European training either in England or
Europe or America, but we know there is & cauons among the bankers in
England and in Europe, No Indian is allowed training in English banks,
and unfortunately our boys, our commerce and banking gradusates, and
others, who have received similar commercial degrees, cannot expect to
get a chance to be recruited in England to the superior grades of the
Imperial Bank. For that reason I have laid down that five Indian boys
should receive training in the London Branch of the Imperial Bank so
that a proportionate share of these superior grade appointments may go to
Indians in the Imperial Bank. I do not want to go into the detailed
merits of my Bill. I say that before the Imperial Bank gets the chance
to control the currency and to hold the Gold Standard Reserve, before it
gets the power to transmit money on behalf of the Government of India
from India to England end back, the Imperial Bank must function as
the Btate Bark of India. At present it is not so; at present it is mot
tah for the benefit of ~vested - interests. And so I say it
dhiodld be thade the real State Bank so that it may assist the develop-
ment 8f industries and exist for the welfare of the people of India.

~ Bir, in that telegram from the Merchants’ Chamber to which I referred,
they have taken note of the high rate of exchunge, and I hawe many a time
spoken on the floor of this House of how this high rate of exchange has
hullified the protective tari policy of the Government of India, how the
itidustries that are protected do not get any benefit -owing to the -exchange
which has been fixed at 1s. 6d. and which is probakly going to continue at
that rote for years. Of course, I am not an suthority on exchange, but
from what I know of the views of the Indian economists and financiers,

they think it is due to the manipulated policy of the Government of India
that this high rate is maintained.

Sir, 1 find that the taxation has been maintained at a very high level.
Afthough the Firiance Member has brought down the military expenditure
to B4 crores, the total military expemditure is not the sum given by the

Finance Member. It is much higher. The pensions and other charges
under the head military come almost to about 80 crores of rupees

The Honourable Sir Bagil Blackett: That is anfther statement which

is absolutely without foundation. I should like to know what the Honour-
able Member means.

Mr. B. Das: Sir, some 8 crores are paid as permanent charges, and
thare are another 7 or 8 crores paid as pensions and other charges. Last
year my friend Mr. Jamnadas Mehta on the floor of this House stated
that. 81 crores is the total expenditure undér the head military

-
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The Honourable Sir Basil Blackett: I am asking the Honourable Mem-
Dber what he means. Are there military pensions paid which are not shown
as military charges? 1 do not knmow of any of them, I do not know of
their existence.

Mr. B. Das: I am ready to agree to your paying the pension charges,
but I object to your trensferring items from the military expenditure fo
.other departments. This year you have transferred the expenditure
on the Military Finanoial Adviger from the military department to the
civil departiment. You spend money on heads of police, meteorology and
-survey of India thet ie really expenditure on military aseount. There is
also the expenditure on telegraph and strategic railway lines which are not
maintained for the civil department or civil population; they are main-
tained solely for your military Government. 8o, why do you transfer this
expendityre te the eivil side? There is very heavy expenditure on the
Telegraphs. Why do not you separate the Posts from the Telegraphs?
Then there will always be & surplus.income on the postal side which will go
to reduce the postal rates, whether it is on post cards or on envelopes.
Unfortunately also the Wireless Telegraph Department exists more to
facilitate your military operations, and you go and increase your expendi-
ture even on telophones and telegraphs, wireless telegraphy and so on,
-and then you ask us to provide that expenditure from the postal revenue.
You do not think of the poor tax-payers, you do_not think of giving them
8y remission. We have mo power to reduce the taxation, we esnnot
reduce & single pice -of your expenditure. You can increase the military.
expenditnre to 90 grores, bus ib should be properly shown under the military
head. The coumtry eught 4o imow that India really and tauly spends so
mwch on secownt of her military expenditure.

8'r, T do not want to detaip the House very much longer, but this
yeer's Budget is a Budget of surprises. There are many surprises. One
of the surprises is that surprise of Archmology. We have been asked to
set apart 50 lakhs of rupees to unearth the past remsins of our ancestors.
But. Bir, the policy of tgxation is such that it is driving the poor people
to the wall, so that even in these dsys of civilization, the Indian masses
are nothing but living skeletons and they exist in very primitive con-
dition of life. 'Whst is the use of getting apsrt such a huge sum for the
Department of Archmology? It could have well gone towards the remis-
sion of taxation and relief of the poor man’'s burden. Bir, the poor man
wants reduction in post cards. He wants it on salt. He wants it also
on the kerosene duty. Last year . . . .

The Momoursble Sir Basll Blaekett: Don’t forget the super-tax.

Mr. 8. Das: Last year, you reduced the duty on motor petrol and
those rich people that enjoy the luxury of motor cars, got.a reduction of
Rsa. 40 lakhs to 850 lakhs. What gbout the poor man? Nobody thinks of
'f'h.e poor man. The Honourgble the Finance Member is concerned only
with the capitalists and the big people in the country. ¥e seldom has
oceasion to think of the poor man.

The other bjg surprise is the Royal Commission on Agriculture. The
other day I alluded to it. I say thet the terms of reference are mqst
unsatisfaotory end mone on this side of the Houge have appreciated its
terms of reference. This moming my friend Mr. Ahmad Ali Khan said
that ¥ does not include an inquiry into the Beavy assessment that the
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ryot is groaning under. I also drew attention the other day to one of
the greatest disadvantages that the poor peasants in this country are
suffering from, namely, effects from the non-prevention of the causes_of’
floods. The terms of reference to the Agricultural Commission do not in-
cludo even that. How can you improve the condition of the péor agricul-
turist if you do not inquire into the causes which bring suffering to_the
poor ryots in the countryside? It may be a flash light, an ides, just to
capture the approbation of a few zemindars and landlords, but the Agricul-
tural Commission will do no good. What the country wanted was a Royal
Commission on Reforms; instead of that, the country has been given &
Royal Commission on Agriculture. I hope Government will see that
they revise the terms of reference of this Agricultural Commission and
include inquiries into these standing grievances of the masses so that it
will look into the welfare of those people for whom it is supposed to
deliberate. Otherwise, it is a waste of public money to have a Royal Com-
mission on Agriculture.

The other surprise was the Rates Tribunal. Instead of its being &
Rates Tribunal, it is going to be a Rates Advisory Committee. I need not
talk again on that as the House already knows my views. (The Honour-
able Sir Basil Blackett: ‘‘ Hear, hear.’")

My friend on my right reminds me of the Railways. There are sur:
prises too in that Department. 8ir, after a year or two, we shall have
to revise the allotment from the railway revenue to the general revenue:
Under the present system 7 to 8 crores come to the general revenue. But
how long is the Honourable the Finance Member going to capture this:
sum of money and spend it in his own way? Why should not this money
go for the relief of the rates and tariffs? You are doing another thing.
Every year you are writing off so many crores from the capital on Rail-
ways but these are not credited to the capital account of the ax-payer.
They are written off. So many crores every year are written off under the
heads of railway annuities, on redemption of liabilities involved in the-
purchase of Railways and other heads. The total capital shewn on Rail-
ways includes only that sum on which the Government of India pay
interest, either in India or in England. It does not include capital thus
written off. Therefore, whenever there is a surplus revenue, the railway
management should so manage it that the surplus revenue should go for
the lowering of the tariff rate—the passenger rate and the goods rate.
The same thing applies to the postal rates. S8ir, the Honourable the
Finance Member's duty should be to relieve the poor man’s burden. T
hope the Honourable the Finance Member will think of the toiling mil-
lions of the country and think of reducing their burden of taxation rather
than think of the relief of the upper classes. 8ir, the Finance Member will
never lower the taxation on the poor man unless the Government are
made responsible to the country and to the I.;egislo.ture. 'an}er the
present system the Government are not responsible to the Legislature
and to the tax-payer, and naturally the Finance Member can go on levyinT
heavier and heavier taxation and spend it in any way he Iikes. Of coursc.
the other day we had a long discussion on our demand for further reforms.
T do not want to allude to it, but I want to make one observation here.
The other day the Honourable Mr. 8. R. Das, who was present here tha*
day, made certain remarks which must not go uncontradicted on the floor
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of this House. Sir, I knew Deshbandhu Chitta Ranjan Das. I also know:
very well the Honourable Pandit Motilal Nehtu. Sir, whatever work they
do for the country, they do it with single-minded devotion to the-
counfry . . . . .

Mr. President: Order, order. How are these matters relevant to the-
consideration of the Finance Bill? Does the Honourable Member know:
that he has spoken for more than half an hour?

Mr. B. Das: May I conclude in 8 minute? Let me allude to another-
surprise. I am very sorry that when my Swarajist friends were absent
from this House, when the Honourable Pandit Motilal Nehru was not
present in the House, the Honourable the Law Member imputed that
it was an electioneering tactics on their part when he and his followers-
walked out. Sir, I did not walk out with them. They were and are my
colleagues; they are my comrades in the Indian National Congress, but
I say this, with all the emphasis I can command, that there was no such
motive on their part and that nobody can say that it was merely an
electioneering tactics on their part. Nobody can see so far ahead. They;
came to co-operate with this Government. When they saw that there
was no chance of co-operation they thought it was futile to remain. That
was the burden of the speech of Pandit Motilal Nehru and it ought to
have been gallant on the part of the Honourable the Law Member not
to have alluded to it on the floor of this House when Pandit Motilal or his
licutenants were not present here to reply. Let me end my speech in
appealing to the Homg Memkber that if he wants to see the dawn let him
look at the East—at us, and not to the Secretary of State in the West.

(An Honourable Member moved that the question be put.)

Mr. K. 0. Neogy: RSir, the other dayv, while wo were discussing the
constitutional issue, my Honourable friend Sir Hari 8ingh Gour complained
that Government had not helped us to establish conventions that would’
expand the constitution. My complaint to-day is not that the Govern*
ment have not helped us in establishing conventions, but that they have
broken a very useful convention in its spirit. Sir, the Finance Bill which
we are discussing to-day represents a very important convention that was
agreed to by the Government in 1921. There was no obligation on the
part of Government, either under the Government of India Act or under the
rules, to make the money Bill an annual event nor to submit to the vote
of this House those itema of taxation which were not proposed to be
amended for the financial year. Yet, in spite of this circumstance, =o*
far as the salt duty and the postal rates are concerned, the Government,
of their own ‘free will, agreed to be controlled by this House, in the exer-
cise of the discretion which the respective Acts relating to those two taxes
igive them,

Mr. H. A. S8ams (Direstor General, Posts and Telegraphs): Postage is
not a tax. It is payment for a service.

Mr. K. O. Neogy: I will not quarrel about words. However, Sir, the-
fact remains that neither in regard to the salt duty nor in regard to postal
rates are Government required to come up to this Assembly every vear n
order to be able to fix them. There is ample authority given to Govern-
ment to regulate the rates under executive orders under the two Acts tha¥
govern these two matters. But, as I said, in 1921 they deliberately took-
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4he step of submitting themselves to the control of this House. Sir, in
1921, when I was a l\fember of this House, I considered this to be a very
great constitutional advance. But what. has been our experience? While
appesring as if they were prepared to submit themselves to the control uf
this House, Government immediately went behind the decision of this
House when it was against their own wishes. Therefore, I say that al-
though we considered this to be a convention of great importance in 1921,
this annual Finance Bill has been reduced to almost a meaningless for-
mality now. His Excellency the Governor General has very often used
his powers of ocertification in regard to items of taxation included in the
Finance Bill when they were reduced by the vote of this House. The
phraseology of the certification very forcibly reminds me of a similar

phraseology used in the instructions that were issued nearly 200 years ago
to General James Murray . . . .

The Honourable Sir Basil Blackett: I do not wish to interrupt the
Honourable Member unnecessarily, but I should like to know what the

-certification of some Bill has got to do with this Budget, or what is his
-complaint . . .

Mz. K. 0. Neogy: I am pointing out that what might have been a
very important convention has been reduced to a mere formality by the
.axereise, the frequent exercise of the powers of certification.

The Honourable Siz Basil Blackett: But what has that got to do with
‘the Fimanoce Bill?

Mr. K. 0. Neogy: As I was saying, I was reminded by the phraseology
.of the certification,—‘peace, tranquillity or interests of British Imdia''—of
.a somewhat similar phraseology in the instructions that were issued to
«General James Murray, Captain-General and Governor in Chief of i_;he
“Province of Quebec in America in 1760, at the conoclusion qi_the war with
the Frepch when Canada passed inte the hands of the British. In those
jnstructions the Captain-General was instructed to comstitute a Council of
nominated officials and non-officials and it was entrusted to them to carry
.on the administration pendirzg the summoning of a General ;Assambly_' nf
frooholders of the Psovinge of Quebeg. Although this Council was given
verv great powers in regard to administration it was under those instruc-
tions laid down that they were in the meantime to make ‘‘such rules and
regulations by the advice of our said Council as shall appear to be neoss-
sary for the peuace, order and good government of the said Province, taking
care that nothing be passed or doue that shall in any way tend to aﬁec.-;i.:.
the life, limb or liberty of the subject or to impose any duties or taxes.
S0 it wns considered essential about 200 years ago, when they were mak-
ing the first essay at the establishment of civil government in Canada, to
exclude from the purview of the nominated Council the power to impose
taxes without the consent of the people, even on the plea of '‘peace,
order and good government’. And yet, Sir, to-day the power which is
seemingly vested in this House of controlling the purse snd of levying
taxes has been taken away by virtue of the extraordinary powers possessed
by the Governor Genernl of certification. I find the Houm_lrablo the
Finance Member is rather impatient at this part of my observations and I
.do not therefore propose . . . . .
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The Honourable Sir Basil Blackets: I am impatient be
: cause I h j
yet undersyooc‘.l what the Honourable Member's ;l))oint of view is. \glvlfa:l ci’::
his complaint? That we did not certify the salt tax last year or what?

Mr. K. O. Neogy: You have done it in the past and there ig absol :
tel
no certanty that those extraordinary powers pwill not be b:o:gﬁui:ti
operation now. That is my gubmission.

Mr. M. A, Jinnah (Bombay City : Muhammadan Urban): If we do not.
agree; you certify.

Mr. K. C. Neogy: The Honourable the Finance Member has maintained
the level of taxation very high and as this fact has been referred ‘to by
previous speakers, I do not propose to offer any detailed criticism under
this head. I will, however, point out that two administrative reforms
have helped my Honourable friend a good deal in bringing this about and
maintaining the high level of taxation.. The first is the separation of
railway finance from general finance. But for that reform we would have
& much larger amount now at our disposal either to be devoted to wiping
out the provincial contributions of those provinces which yet suffer umder
them, or to reduce general taxation. Sir, I shall briefly refer to a few
features of our post-war finances of the Railways. First in 1918, as refer-
red to by Sir William Meyer, a £20 million reserve was created for the bene-
fit of the Railways. S8ir William Meyer in his evidence before the Acworth
Committee stated that this reserve was raided on account of the exigencies
of the reverse e¢ouncils policy. During the War, again, renewals and re-
pairs of the railway rolling stock and permanent way were postponed with
the sesult that the revenues were swelled = beyond proportion, and the
public were deceived into thinking that the Railways were earning much
larger profits than would otherwise have been the case. The Retrench-
ment Committee have estimated that it would require Rs. 18 crores to
overtake those postponed renewals and repairs to railway stock. The
third point is that during the war when India was under the necessity of~
practically selling séme of her railway stock for war purposes, instead of
constituting the money into a reserve, the money that was obtained on
the sale of our stock was credited to the revenues and was spent in the
usual way by the Finance Member. The fourth feafure is that, in order
to overtake those deferred renewals and repairs, the rates and fares had to
be increased. I do not say that that was the only reason for the increase
of rates and fares, but certainly & portion of the increasd of the freights
and fares has to be set down to the fact that those deferred renewals had
to be overtaken. Therefore wo find during the war period the Government,
thanks to their policy with regard to Railways, practically sold thar
assets and allowed their assets to waste away in order to have more money
at their disposal to spend on general purposes. Later on, the user of the
railway facilities was made to pay for overtaking these arrears of renewals
and for replenishing the stock. Now that normal conditions have returned,
naturally one would expect that the user of the railway facilitics shouid
‘cet the benefit of a substantial zeduction in the rates and fares that were
put up partly on that account. But thanks to the policy that has been
inaugurated just when the Railways returned to mormal conditions, we
have a very large reserve created. I am not complaining about the depre-
cialion fund at all. This reserve amounts to over 12 crores to-day, and not
a pice of this amount iy going either to the general exchequer or to 2
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further reduction in rates and fares, or to any beneficent scheme of Gov-
ernment activity. On the other hand, we find that the Honourable the
Finance Member is paying interest on the reserves that would otherwise
be at his disposal. ' Furthermore, the reserves are not ponsidered ample
cven though they stand at the high figure of 12 crores.

Sir, the other administrative reform is connected with the Posts and
Telegraphs and it arises out of the commercialisation of accounts. Sir,
when we talk of commercialisation, we understand that it is commercialisa-
tion of the accounts, and not commercialisation of the policy of the Post
Offices that we have to consider, because it is merely a change in the form
of accounts and nothing more. It is very curibus that, when it is nothing
more than & mere change in the form of keeping accounts, the tax-payer
is asked to surrender about 50 or 60 lakhs of rupees in the shape of interest
charges. 8ir, I have taken some pains to study the history of this com-
mercialisation. In 1921, when the Finance Department found that the
general finances of the country were at a low ebb, they were considering
the question of raising such revenue as they could to cover the possible
defigits of the future, and one of the items which they chose for taxation
was Posts and Telegraphs. They appointed a firm of chartered account-
.ants to advise them with regard to the commercialisation of acecounts which
was celculated to help them in realising their cherished desire of raising
revenues. This body of chartered accountants were undoubtedly very
great experts in the field, for I know that the tax-payer of India had not
merely to pay their usual fees and their passage to India and back, but
also their dentist’s bill, their club subscriptions, and the charges for the
.entertainment of their friends, perhaps of both the sexes. 8ir, it is as a
-result of the activities of these chartered accountants that we have got the
new commercialised accounts. The Honourable the Finance Member the
other day stated that there was no occasion for raising the point about the
interest charge now when, as a matter of fact, this interest charge had
been included in the postal accounts since 1921-22. Well, looking up the
postal Budget for 1921-22, I find that this postal charge of 60 lakhs of
rupees was not provided in the Budget at all. By a mysterious process
.of what is ordinarily known as financial jugglery, this was included in the
revised estimates of that year, so that this House had not had the oppor-
tunity either of voting this amount or having its say on this question in
1921. Sir, when we refer to the Fnance and Revenue Accounts of the
year 1021.22, we find that it is stated that both the Post and Telegraph
-accounts were under a process of re-comstruction on a commercial basis
and, although the commercialisation had not been completed, it had been
.decided to charge this interest on the capital calculated—I do not know
on what. principle—by the Department itself. Sir, the commercialisation
‘has taken effect really from the year 1925-28, and I expect my Honour-
able friend the Finance Member to say how it is that, before the other
aspects of commercialisation were introduced into the accounts of the
Postal Department, this particular charge was included in the revised
estimates of 1921-22.

The Honourable Sir Basil Blackett: The Honourable Member was &
Member of this House at that time. I was not here.

Mr. K. 0. Neogy: Yes; and it is because I was a Member of the House
at ‘that time that I have looked wup these matters: very
carefully. I find that the Honourable Sir Malcolm Hailey in his budget
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speech, when he presented the Budget for 1022.28, had not a word to say
with reference to the revised estimate for 1921-22 in explanation of the
appearance of this heavy sum under the interest charges. What he said
with reference to the amount of one crore odd, which was included in the
Budget of 1921-22 under revenue and was transferred to capital as a result
of a vote of this House, was that he was inquiring into this matter and
had charged a certain amount of interest on that amount, conveniently

forgetting the very large amount of interest which had been included in
the revised estimates for that year.

Mr. H. A. Bams: May I ask whether the 66 lakhs refer both to the

Posta and Telegraphs Departments? Does not the amount include
Telegraphs as well?

Mr. K. 0. Neogy: Yes; I did not seek to separate the two Departments,
I will come to that point later. Sir, I think it would require a good deal
of explanation from the Honourable the Finance Member to-day if he

wants to justify this inclusion of the interest charge without reference to
this House in 1921.

The Honourable Sir Basil Blackett: It is easy to justify but it is not
80 eagy to make it understood.

Mr. K. 0. Neogy: I know it is very inconvenient to my Honourable
friend to justify this. I want him to tell me specifically how is it that
this interest charge was levied on the Postal Department with effect from
1021-22 while the other aspects of commercialisation were not given effect
to till 1925-26. Bir, I will give my explanation. In 1921 the Honourable
the Finance Member proposed to raise the postal rates and this House
turned down those proposals. Later on—this is my suggestion—this
expedient was resorted to in order to enable him to get at least a part of
the revenue which he had expected from the raising of the-postal rates,
8o that, although this Assembly defeated the Government in the first
instance, Sir Malcolm Hailey defeated this Assembly in the end.

The Honourable Bir Basil Blackett: I just want to understand the

position. Does the Honourable Member claim that this charge should not
have been made, that it was not justified?

Mr. K. 0. Neogy: I mean what I say. I say that this was not sub-
mitted to the vote of the House at any time in 1921-22.

The Honourable Sir Basil Blackett: I want to know whether the Hon-
ourable Member thinks that this is a justifiable charge or not?

Mr. K. 0. Neogy: It is not for me to snswer any question. I want the
Honourable Member himself to answer me.

The Honourable Sir Basil Blackett: The question has been answered
many times before.

Mr, K. O. Neogy: I want him to tell me how is il;\ that this item came
to be included in the revised estimates for 1921-22, and not in the Budget,
without & single word of explanation in the speeches of the then Finance
Member, and how is it that this interest charge has been levied with
effeot from 1921-22, although the other phases of commercialisation were
not given effect to before 1925-26.
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The Honourable Sir Basil Blacketl: It would greatly assist me in
answering the Honourable Member if he clears up one point. Does he
claim that this is not a justifiable charge?

Mr. K. 0. Neogy: It is not a justifiable charge. And, apart from that
I say that you have absolutely no business to impose it from 1921-22,
whatever may be your view with regard to the merits of this imposition.
8ir, I have already ssid, that the commercialisation is merely of the
accounts, and not of the policy of the Government of India, and therefore
we refuse to accept any departure in the policy hitherto followed in regard
to the Post and Telegraph Department. If I have studied this subject
correctly, I think the policy of the Government of India in regard to the
postal branch at least, has been to see that the volume of correspondence
i8 not checked and that the rates do not act oppressively on the poorer
classes. These, I venture to say, are the two principles that determined
the policy of the Government in the past in regard to the Postal Department.
I was agreeably surprised to find that exaetly a similar policy obtams in
the United States of America. In the United States of America from
1837 to 1922 the Post Office has shown a surplus in fifteen different years,
and a deficit in each of the remaining sixty-one years. The variations in
the balance from surplus to defieit during the nineteenth century and the
variations in the amount of deficit reflect the general policy of the Gov-
ermment of the United.Btates of America, and that policy is described as
one which operates the Post Office on & service basis with primary regard
to the general well-being rather than to the purely financial results obtained
from such an enterprise. 1% is a curious fact, which may have some bgar-
ing on' this question, that while the Post Office is run as a State depart-
ment by the Goveinment of the United States of America, the telegraphs
and telephones ate run &s private enterprises. I maintain, Sir, that during
the past half century or more, a similar policy was observed in India with
regard to ‘thm Postal Department . . . . .

(At this stage Mr. President vaeated the Chair which was taken by, Mr.
Deputy President, Diwan Bahadur T. Rangachariar.)

. . . . . and we cannot lightly allow Government to make a departure
from that policy to-day.

Then I come to the question if the Post Office is to be separated from
the Telegraphs for the purpose of judging whether the Department is mak-
ing any profit. I know the Honourable the Finance Member holds very strong

© views on this matter, but I do not know whether he has cared to study
what has been the policy even in the recent past in this matter. I do not
know whether he attaches any value to the opinion of his immediate
predecessor, Sir Malcolm Hailey. If he doecs, I will read out an extract
from ‘the speech delivered by Sir Malcolm Hailey on the 22nd March,
1922, in this Chamber:

** My contention is, that as we are losing 170 lakhs on our Postal Department, we
ought to make up that 170 lakhs, quite irrespective of the fact that we are making
at the same time a small gain from the Telegraph Department, or the Opium Depart-
ment or any other Department of the Government of India. . . But the mere fact

that you can bring thgm under one man does not mean that one Department should
pay for the losses of the other.”

T should like to have the opinion of the Finance Member on this very
strong pronouncement of his predecessor in office. ' The ‘principle seems to
be that if it is to the advantage of the Post Office to be treated separately
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from tke Telegraph Department, it must not be so treated, but if it.is to
the advantage of the Telegraph Department to be treated separately from
the Post Office then it must be so treated. On that ocecasion when Sir
Malcolm Hailey made the speech quoted by me, he imagined that it was
the Pout Office that was working at u loss (which was not a fact) and that
it was the Telegraph Dopartment that was showing a profit. The policy
of Government has all slong been to favour the Telegraph Department at
the cost. of the Post Office, and it hag been a policy of ‘‘Heads I win, tails
vou loge” with Government. I strongly suspect that in the allocation of
revenue and expenditure as between the Post and Telegraph sides, the
Telegrapl: Department has been dealt with unduly lightly. Sir, reference
has been made by my Honourable friend, Mr. Rama Aiyangar, on another
- occasion to the very large contribution made by the Postal Department to
the Provincial Governments under the head of ‘‘Civil Stamps’’; and 1 know
what the Government case is with regard to that question, and that these
allocations and these commercial accounts have obtained the approval of
the Auditor General. But I say that it is not enough that the Auditor
-General should be satisfied with your system of accounts and with the
principle of allocation of revenue and expenditure. It is also necessary
that this House should be satisfied that you are not giving extra credit to -
the Telegraph Department for any work for which the Postal Department
is entitled to get credit. I suggest the Government should seriously con-
sider whether it is not desirable to appoint a committee of this House to
exumine this new system of accounting nnd be satisfied that the Postal
Department is not being made to sacrifice its revenue for the benefit of the
‘Telegraph Department. 8ir, T have little more to say on this point, and I
hope that the Honourable the Finance Member will accede to this request of
mine and not expect this House blindly to take his word that everything
is well with the postal accounts. ' - :

Bir, I will next refer to a point which does not arise out of any item in-
cluded in the present Finanee Bill. I began'by saying that' the Honourable
‘the Finance Member has been keeping up the high level of taxation, and. I
am going to point to an item which does not find a place in the Taxation Bill
and which was imposed' a8 8 war measure. I refer to the high export duty on
jute. This was imposed in 19168 as a war measurs and' the ‘duties were
doubled in 1917, absolutely doubled, on the justification that Government
had to find money for the £100 million contribution for the war, This is
‘what Sir William Meyer said on thdt occasion: '~ - = 7

*“ We propose to make. on behalf of India, a specid]l contribution to the Home
Government for the cost of the war whieh, in one way or another, will run eventually

to £100 million. That requires us to undertake, with effect from 1917-18, an annual
charge of about £6 million. . . . In order to meet this lisbility we have thus to

raise more than £3 million in additional taxation.”

Then he goes on to describe the various items of taxation that have to be
1mposed.

** Having regard to India’s monopolist position in respect of jute produetion, which
enables taxation to be normally passed on to the consumer, we p 40 double the
rates above mentioned and thus to obtain an additional revenws: of ,000:"*

That was in 1917. T believe that there is no outstanding debt with regard
to _thut £100 million sterling war debt. But during these few years miore than
84} crores (if you include the present budget figures) have been raised from
this source. The Honourable Sir William Meyer was verv positive that as
Jut~ was a monopoly of India, it would not hurt the producers to any extent
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if export duties were raised. We find, however, that the Fiscal Commis-
‘sion, who considered these questions, have cbserved in their Report that:
it was only in the casa of an absolute monopoly for which the demand is stable can
it be usserted generally that the world price will be raised by the full amount of the
export duty, and that therefore the whole export duty will be paid by the foreign
consumer and none of it by the home producer. An absolute monopoly however for
which there is a stable dcmand is of rare occurrence; and it may, therefore, be taken
as a general rule that some portion, if not the whole, of an export duty falls on the
home producer.” ‘

If thic opinion of the Fiscal Commission is correct, then I maintain that
you have been taxing the people of Bengal in order to get this huge revenue
from the customs duty on jute. And what does the Government of Bengal
get in return? The Government of Bengal's provincial contribution which’
-has beun suspended amounts to & few lakhs, whereas the duty that the
Government of India receive annually from this source amounts to not less
than 8 crores on an average. You expect the Government of Bengal to help
the production of jute with the assistance of its Agricultural Department,
but not a pie is contributed by the Central Government to help the Govern-
. ment of Bengal in undertaking this task. (4An Honourable Member: ‘43
lakhs.’’) When you make a net gain of 8 crores and odd annually! If
that is the standard of justice of the Honourable Member from Madras, 1
will have nothing to say. The export duty falls on the producer., The
Fiscal Commission says so. (An Honourable Member: ‘‘ Will you read
again what the Fiscal Commission says?’’) I dare say my Honourable
friends, if they take any interest in this subject, have read the reports
occasionally appearing in the newspapers as to what efforts are being made
in other parts of the world to find a substitute for jute. How do you know
that by the policy of a high export duty on jute, you are not driving the
consumers abroad to finding a substitute for jute, that will ultimately be
_the ruin of Bengal agriculturists and will deprive you of this revenue? As
this item dces not appear in the present Finance Bill, I do not want to say
anything more. I trust that when the Finance Bill comes up next year,
this item will be carefully looked into, and adequate adjustments will be
made not only under this head but also under some other heads of taxation
—inp favour of Bengal. | :

(Beveral Honoursble Members moved that the question be pﬁt);
Mr. Deputy President: The question is that the question be now put.
The Assembly divided:

AYES—8.
Ajab Khan tain. ! Muhammad Ismail, Khan Bahadur
Dalal, Sardar B. A. Saiyid.
Joshi, Mr. N. M. Roffey, Mr. E. R

Lindsay, Bir Darcy. Stanyon, Colonel Sir Henry.

Willson, Mr. W. 8. J
NOES—14.

.‘zgml' Ka’mﬁ‘ Miulai.

iyangar, Mr. K. Rama
Akrm?-";[main,‘ Prince A. M. M.
Das, Mr. B. .

Ghaszanfar Ali Khan, Rajd.
Gidney, Lieut.-Col. H. A. J.
Gour, Sir Hari Singh.

The motion was negatiiod.

Hussanally, Khan Bahadur W. M.
Kasturbhai Lalbhai, Mr.

Lohokare. Dr. K. G.

Muhr&oro_fl 8chamnad 8ahib Bahadur,

Neogv. ‘Mr. K. C.
Pal, Mr. Bipin Chandra.
Yakub, Maulvi Muhammad,
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Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Sir, I do not want to make a long speech at
this late hour of the day when Members are reslly tired, but
there is one thing very important, in my view, about which I want to make
a few obsorvations. My chief complaint is the same as the complaint of
Dr. Macphail, that is about the miserly and stingy policy of the Govern-
ment of India towards educational institutions under the direct charge
of the Government of India. In this connection I teg to say that I really
feel very disappointed and indignant at the niggardly way in which the
educational institutions directly under the Government of India, like the
‘Benares Hindu, the Aligarh Muslim and the Delhi Universities have been
treated in a year of a surplus Budget, and I cannot thank, even formally,
the Government of India’s Department of Education or the Honourable
the Finance Member for the undignified grants which they have given to
these Universities. Now, Sir, the all-India character of the Aligarh
University is shown by the fact that this institution attracts students not
from any one province only, but from all parts of India, and not only from
Muslim communities, but from Hindus and other communities as well.
So far as Muslims are concerned, we get students not only from India
but also from other places outside the country, for instance from Ceylon,
Persia and Muscat. The total number of students now, including the
Intermediate College and the School, is 2,736. In 1925, there were 181
regular Hindu and 2 Christian students, and since then their number has
teen increasing. Last year the number of Hindu students who took part
in the examinations of the University was 869. Then, Sir, we have a
Chair of Sanskrit in the University and we claim distinguished personages
like K. Jagdish Pershad, Secretary to the Government of the United Pro-
vinces, and the late Dr. Satish Chandra Bannerjee, and Raja Masahindra
Partap Singh, amongst the alumni of the Aligarh College. Thus, while it
is true that the main object of the Muslim University is to provide for
Muslim education it is at the same time serving the eduecational cause' of
the country as a whole. It is not only since the passing of the University
Act, that it has acquired this status of an all-India institution. It has
enjoyed that now for over 50 years—a distinction which no other institu-
tion in India can clnim.

I do not want to detain the House very long. As regards the urgent
needs of the Muslim University, Aligarh, I will only point out that our
urgent needs, at present, are as follows: For the increase of the staff we
require a sum of Rs. 72,000 ; for Fellowships we requizc @ sum of Rs. 80,000;
for the recurring expenditure on the library we need Rs. 6,000, for the
library building we require a sum of Rs. 1,00,000 and for books' Rs. 2,00,000.
For a 8chool of Technology for recurring expenditure we require Rs. 15,000
and for non-recurring expenditure 5 lakhs. For laboratories we require a
recurring expenditure of Rs. 12,000 and a non-recurring sum of 8 lakhs.
For the University boarding houses, for 600 students, we require a non-
recurring sum of Rs. 8,50,000. At present our hostels and boardipg houses
are altogether too congested and there is not room for o single student.
In fact, we have hired many bungalows outside the University compoun.d.
Then for a model school, boarding house and staff quarters we requiré
2 lakhs. For buildings for the Training College and. boarding house snd
staff quarters we require 2 lakhs. Then for a Museum we require, O
course under different heads, Rs. 6,000 as recurring expenditure and 2 lakhs
as non-recurring. Then for the expansion of the hospital we require
Rs. 50,000 and for the gymnasium Rs. 25,000. For quarters far the
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Riversity teaching, ministerial and menial staff we

11ve ) 1 want 1 lakh
,})u:ldlng of an Intermediate College we want 1 lakh; for Mosques ‘;ﬁg tfl(x);'

ntermedinte college and school Rs, 85,000; for Senate Hall 3 lakhs;
the tuilding for the Unj ’ versi o for
Toquins R g2 e Union Club 35. 50,000, and for a Umversnty Press we
: qlak'h 8. 25,000. The present incoime of the Muslim University is akout
about 8 la ear, and the expenditure according to this year’s budget s

out 5 lakhs and 53 thousand. Now, Sir, these are our immediate and
2:§entéal needs which I have briefly put before you. And as regards the

dei.h wo Um.verslples, I am bound to say also a few words. The Benares
?}!:)v e Delhi Universities have also got equally strong claims on the’
Mademnﬁient. I knovy how very anxious my Honourable friend Pandit
U dan Mohan Malaviya was to advocate the cause of the Benares Hindu
J niversity, He was really sorry he could not get an oppertunity of
domng so at an earlier stage; and I am sorry that he is absent this afternoon
on 4céoint of important work in conmection with the Hindu Mahe Sabha,
But let me point out that he has already circulated a financial statement
of his University which shows that the Benares Hindu University is under
a debt of about 22 lakhs of rupees, if I am right, and the financial position
of the Hindu University therefore is also in urgent meed of the attention
of the Government of India. Atout the Dethi University I need not say
anything; I must leave it in the hands of a more eloquent and strong
advocate of that University, the Vice-Chancellor, Sir Hari Singh Gour.

In oconclusion I must assert that this attitude of the Government :f
India towards educational institutions of all-India status is a
clear indication of the Government’s apathy towaeds our national
aspirations. There is no country in the world where the State spends so
little on the education of the people. It is not too mmch to hope that
the Government will soon see their way to raise the recurring and non-
recurring grants of these Universities to a sum which may be consonant
both with the requirements of the institutions themselves as well as with
the dignity of the Imperial Government.

" With these remarks, Bir, I will close my observations.

Lieutenant-Oolonel H. A. J. Gidney (Nominated : Anglo-Indians): Sir the
reason why I am taking part in this debate at such & late hour is in res-
ponse to the two speeches I have just heard from my Honourable friends
Dr. Lohokare and Mr. Das. 8ir, I hold no brief for the Finance Member
but I was Truly astounded when I heard what Mr. Das had to say regarding
Indianisation of the Imperial Bank. Sir, I have been at considerable pains
to sscertain the exact position in this institution, so far as Indianisation is
concerned, and it might surprise this House when I give it the other side
of the picture in which special schemes have been inaugurated by the Bank
Governors for the training of Indians in this Bank. So pro-Indian are
these schemes that the Managing Governor of the Bank himself was ignor-
ant of the fact that Anglo-Indians, as statutory natives of India, were in-
cluded for employment as Indians, and therefore they had becn till quite
recently precluded from recruitment in this scheme. Now, Bir, I know that.
there are to-day in this Bank over 800 Indians in the superior service or
being trained as apprentices for employment in the .superior services, and
for Mr, Das to make such a wild statement as he has just done puts me
in-mind of that old saying “ a little knowledge is & dangerous thing "’

. Mr. B. Das: Sir, cn a point of order, I strongly object to this. . I say that
there are n~t 50 per cent. of Indiang in the superior service of {he Imperinl



THE INDIAN FINANCE BILL. 2525

Bank, nor are they recruited in that fashion. The statement that wag issued
about six monfhs ago by the Indian Merchants’ Chamber of Bombay showed
the proportion «f Indians to be very small and that Indians would not be
recruited into the superior service of the Bank because they were not
trained in England and ofher places. You are referring to the subordinate
cadre recruited in India (something like the Government provincial services).

Lieutenant-Oolonel H. A. J. Gidney: I am not talking of that; I am
referring to thai department or scheme in which Indians are being trained
for superior appointments. There is n special scheme for the training f
Indians for entertainment in the superior branch of the Imperial Bank and
there are to-day over 300 Indians in thai cadre.

Mr. Doputy President (to Mr. B. Das, who rose again): Order, order. -It
is not & matter of explanation,

Lieutenant-Oolonel H. A. J. Gidney: Sir, as I said, a little knowledge
is & dangerous thing, but it was the Irishman who said that no knowledge
is crags ignorance. Mr. Das has really brought to the notice of this House
a condition that does not exist at all except in his own imagination. Now,
Bir, I take this opportunity of asking the Finance Member if he will say
on the floor of this House whether it has or has nof hitlierto been the policy
of the Imperial Bank to exclude Anglo-Indians from - fhis Indianisation
scheme. I ask the Honourable the Finance Member if he will be so kind
as to give me & definite answer on this point. Dr. Lohokare, as. also:Mr.
Neogy, accused the Finance Member of the wisdom and justice of the salt
tax. I think it was onee called by Sir Campbell Rhodes, a late Member'
of this House, not the ‘‘ Sodium chloride '’ but the ‘ Odium chloride '’
tax. Now, B8ir, I approve wholeheartedly of the salt tax, and I Think the
position could be summed up in a few lines of verse whiSE‘H have transposed
from' the Holy Seriptures, that part which speaks of the ealt having lost
its savour. I would put it in this way:

‘“ Ye are the Members of the Assembly,

But, if the Budget hath a deficit,

Whercewith shall it be balanced,

Unless it be salted?’’
I am disposed to apply these lines to the need and justice of a salt tax
and its continuance in fThis year's Budget. .

I am presenting & bouquet of nice-scented roses to the Finance Member
without any thorns. I think that the greatest thing, among his many other
good ‘deeds, His Excellency Lord Reading has done for this country is
to have given India Sir Basil Bldckett as its Finance Member. I look
dpon him as the saviour of India’s finances, and I am sure that our future
génerations will appreciate and pluck the fruit from the carefully selectqd
trees which Sir Basil Blackett har planted in the garden of India’s economic
welfare. (Applause.)

Now, Sir, therc are certdin other points I wish to raise in this House
which conicernd my Hofourable friend. Mr. Burdon, i particulaf. Various
Members have supgestdd extravigamve in the mildary Budgét and asked
for farthér ecombmies. We have hestd our military éxpert, His Exoeéllency
the Commander-in-Chief, as a soldief both, very ebrfeetly say tha$ he cam?ot
reduce it any further ab presemt: I am not in 4 position, nor do I desire
to put mysel in opposition to such expert knowledge, but we have heard
the same statement made ir the House of Commons by the Secretary of
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State for War regarding the military estimates of the British Army. The
same hus also been said of the British Nuvy estimates. But to-day what
do we read in the Press? There are considerable reductions in both those two
estimutes and so, Sir, 1 feel emboldened to suggest to this House a means
by which economy can be effected without a reduction in efficiency. In
previous years 1 have stressed economy in the Military Medical Budget.
1 have before me certain figures which I am sure will astound this House.
There is o department known as the Royal Army Medical Corps. Its
total cadre is about 280, and it will surprise this House when I tell it that
nearly one-half of that cadre consists of officers of the rank of Major. There
are besides 8 Colonels and 8 Generals, but there are only 9 Lieutenants.
Now compare this with the I. M. 8. which has a total cadre of nearly 800:
1t has but 189 Majors as opposed to 180 in the R. A. M. C, It has 95
Lieutenants and 275 Captains. Now, 8ir, I ask the Honourable Member
to explain this condition. I have no doubt he will be ready with an answer
to satisfy the House—as he always does—but I would like to know why the
British Army has this large number of Majors drawing a high rate of salary
performing duties that should be performed by junior officers of the rank of
Lieutenants and Captains.

Mr, E. Burdon: May I give the answer to that now. The reason is
that there is no recruitment for the R. A. M. C. at present because it is
said that the rates of pay are inadequate and consequently we can get no

" junior officers; and, so in order to get junior officers, extra expenditure
would be entailed.

. Lieutenant-Oolonel H. A. J. Gidney: I thought the Honourable Member
would say that, I thank him, but I am not satisfied. But there is a remedy
to this extraordinary condition and it is this. Remember the Indian tax-
payer is called upon to pay a large sum of money for this employment of
senior medical men obviously doing the work of junior officers in face of
the fact that you have an army of trained medical men here—the I. M. D.
who could be safely emploved for this work, especially those possessing
British qualifications. I say, Sir, it is unjust to ask the Indian tax-payer to
pay such enormous salaries to these senior officers. The remedy i8 to utilize
that splendid body of men whom we have got here, the I. M. D. Do not
‘use them as you are doing to-day in British Station Hospitals, as glorified
compounders and clerks. That is the remedy I would suggest, or return
your Majors to England and in their place bring out a sufficient number of
Captains and Lieutenants. T have no doubt that this will not appeal to the
Krmy Department because it is said that the British Army comes to this
countfy on certain terms, one of which is that it must have its own white
British medical men. Failing this, Sir, T submit the maintenance of the
I. M. D. is an absolute farce, and the expenditure of all this large sum
of money on the employment of 180 Majors who form almost half the total
cadre of the R. A. M. C. is also & wanton waste ot the Indian tax-payers’
money. With all respect I urge the Honourable Member seriously to
‘oconsider this means of econemy in which retrenchment can be safely effected
without affecting the efficlency of the Corps. :

" Now 8lr, we come to dnother branch of the Medical D'epartmerllt and one
upon whith also T have previously spoken. T refer to that body of really
‘noble women ¥nown as the Queen Alexandra’s Military Nurslng Service In
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India. Sir, it will surprise this House when I tell them that nurses racruited
for this Service in England, temporary nurses, to fill vacancies here, are
paid at a rate of pay which is more than what a subaltern gets and even
more than the initial pay of an 1. C. 8. officer. It will surprise them
to bo told that a young nurse, a girl of about 22 years of age, who comes
out to this country gets Rs. 250 a month. She receives an allowance of
£25 for uniform ; she is given a first class passage to India and:back on a
year’s contract of service; she is given free quarters, and in some cases
free servants; she has free lights and many other things free, bringing her
salary up to nearly Rs, 500 a month, which the Indian tax-payer is called
upon to pay. On the other hand we have in India, at our very doors, a
wonderful body of domiciled European and. Anglo-Indian nurses trained
by the best men in this country, well qualified for this work, but who for
want of it are now swelling the ranks of the unemployed or driven to
typing and other ‘inferior work. I say here there is another avenue in
which economy could be safely effected. It is all very well to say that the
British soldier must have his white nurse imported from England—a privi-
lege even denied to British babies. There was a time, Sir, when the Army
gladly took these nurses. Their services were utilised during the Great War
and you were glad to have them then. To-day if you had another war you
would again want them, but after such treatment would they come as
before? I do urge the Army authorities to utilise this body of qualified
women and so economise and reduce the military Budget.

Sir, there are other matters which I must present before the Military
Member, and which I am sure he will answer just as well as he did the
last one. Ome of these refers to pensions. The I. M. D. is a body of men
of which the Anglo-Indian community is justly very proud. They have
performed services to the Empire and British Army which none can deny.
They are undeniably an inseparable part of the British Army. I challenge
contradiction of this. They have served with the British Army and added
lustre to the records in all theatres of the last War. This Department is
therefore entitled to equal rights and privileges which are given to depart-
mental and warrant officers of other departments, but these are denied
them. Recently new pension rates have been sanctioned for warrant and
departmental officers of other departments.  The only exception made in
this is the I. M. D. which has been left out. I ask, why? TIs it because
they are recruited in this country? Does this alter the fact that they are
an all-Tndia service under the control of the Becretary of State and that
thev are an inseparable part of the British Army. That they are one of
the Departments of the British Army and that their salaries are non-
votable, why should they he treated with such conspicuous differemce? I
beliave this matter in to-dav receiving the serious consideration of the
M'ﬂ}tary and Finance Departments, and T mention it in the hope that a
decislon will be exvedited and that there will be no’ difference whatever in
ﬂlevscales of pensions between the I. M. D. and the India Unattached
Lists, and that, when sanctioned. it will have equal retrospéctive effeot.

Another point. Bir. is this. The I. M. D. is givén a certain percentage
of commissions—T believe 10 per cent. of its eadre. Since August 1922, not
a single commission has been eiven to this Service. I am told that the
delay is due. to a difference of opiniori batween the Medical and Army
Deﬁ&rtment.s.ﬁut; T ask the Honourable Member, is it fair to these men.
manyv of whom are on the eve of retirement. others who have retired and
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who nave been deprived of promotien with its enhanced pension pay,
also cthers who have waited many years for their commissions and
are considerable financial losers? I understand the difference of
opinion hinges «n the supernumerary commissions hitherto given to
those I. M. D. 'members in civil employ. Now, Sir, these men enlisted
in the 1. M. D, with certain prospects, with certain vested interests; they
came into the service with certain ambitions in life—commissions being
one of the chief. For the Army Department to close promotion to the
commissioned ranks to them for the last four years simply because depart-
ments differ in opinion and cannot make up their minds and the Inchcape
axe has reduced its cadre is, I consider, most unfair to this splendid body
of publiec men. I believe the matter is now before the Army authorities and
is receiving their attention, but I do plead with the Honourable Mr. Burdon
who, I know, .is & friend of the Department to expedite the settlemant
of this really serious hardship and grievance which is especially felt by the-
semior members of the service. Now, Bir, there is yot another matter which
has ereated an'invidious dictinction between the I. M. D. and the officers of
the India Unattached List.

(At this stage the Chair was resumed by Mr. President.)

Now, 8ir, I have before me an order issued by the Quartermaster General
with the approval of ‘the Secretary of State for India which sanctions the:
allotment of Rs. 50,000 for giving free passages to warrant and departmental
officers, who are of non-Asiatic domicile, which allowance, I believe, is to-
take the place of indulgence passages to England which will cease. Now,
Sir, over 80 per cent. of 1. M. D. men are members of the Anglo-Indian
and domiciled European community; they are of Asiatic domicile and so
they are statutory natives of India. They however belong to & service
whach is acceptable to the British Army of which it forms an integral part,
and to deny them this privilege of going to England simply because of their-
domieile is, I consider, a serious and unmerited grievance and hardship.

. .There ‘are other matters which should be brought to the notice of the
Army Deépartment. One of them is the refusal to give a daily allowance
to Indian Medical Department officers when they are travelling on duty
away from headquarters. Other matters of minor importahce are with
reference to the duty rooms attached to British Btation Hospitals where
I. M. D. officers are expected to rest. In some of these there is not even
a washstand provided for them to wash their hands, a military bed and
chsir forming the only furniture on o baré floor. This is surely not a proper
way to treat a respectable body of qualified medical men. I submit, Sir,
it is these little things that go a long way to create unhappiness and discon-
tent among subordinate departments—the I, M. D. which, I am glad
to say, is still the preserve of the Anglo-Indian community. There are also
other matters which I should like to bring to the notice of this House.
I. M. D. officers are sometimes provided with dilapidated .and dangerous
bungalows to live in, when free military quarters are not available for them.
This should be remedied.

There is another important matter, Sir, on which I seek information.
I refer to the position as & whole-of the I,- M. D. in India. T understand—
I speak subject te correction by the Honoyrable Mamber in charge, who T
know is always ready to.de what he can for my community, for which
I take -this publie opportunity to thénk him—when the’ Inchcape
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axe fell on this service, nearly 100 men were thrown out.
of employment. Most of these men were married with families,
a fact to which the Inchcape Committee were oblivious. They were
expected to earn & living from & community that. was inherently
impoverished and poor; they were thrown into & country where even the
British qualified doctors find it difficult to earn a living wage. These men
wete discharged with certain meagre pensions, and some were given inade-
quate compensation. I spoke on this matter, Sir, about two years ago.
when I cautioned Government of this excessive gnd ruthless retrenchment.
I understand that to-day—and here I again spelik subject to correction—
that the civil side of the Medical Department in India is orying out for
I M. D. men for civil employment, but the military side have retrenched
these men to such a fine point that they cannot spare even a single man
for the civil side. Sir, these men joined the I. M. D. with certain attrac-
tions and vested interests, the same as did the I. M. 8. men. They under-
stood they would receive a certain number of civil appointments. The -
Incheape Committee I now see have retrenched the I. M. D. to such an
extent that there is not one man to spare for these civil appointments. I
ask the Honourable Member in charge of this Department whether he will
now favournbly consider applications for re-employment from men who .
came under the Inchecape retrenchment? I mean those men whom the
Department consider as suitable for re-employment. I think it is the obvi-
ous duaty of Government to protect the vested interests of these men as
is indicated in paragraph 348 of the Montagu-Chelmsford Report, especially
with regard to the exclusion of I. M. D. from civil medical employment in
the Punjab and the United Provinces and where the Government of India
could nuve rightly used such powers. This brings me, Sir, to observe that
all these things have created such a feeling of uneasiness and uncertainty,.
indeed of mlarm in the minds of the communty in the European schools in
Indis, who alone supply candidates for this Department, that I understand’
this year there were only 7 passed military medical pupils whio have joined’
the I. M. D. There is, therefore, a serious paucity of students. The
Government, I understand, think this is.because the standard of preliminary
education has been raised. I cannot agree with this view, because thee
percentage of higher education in the community stands to-day very much
higher than it was five years ago. The same applies to our University
education, Men in the I. M. D. live a life of great uncertainty, they do not
know what is going to happen to them and the Department: they do
not know whether the R. A. M. C. (Ranks) will replace them as is rumour-
ed. They have effected their insurances and are tied down to certain finan-
cial linhilities. Their children must be educated. This uncertainty en-
hances their difficulties. Young men will not enter the colleges on this
account. I ask the Honourable Member in charge of this Department
whether he is able to assure me on the floor of this House, that the future-
of the I, M. D. is not as uncertain as it is rumoured to be, and that I can
with assurance and in good faith recommend the community to enter-
its ranks. Indeod the community has always been keen to enter Govern-
ment services, but thev see no security in the I. M. D. They ask for an
assyrauce; I in 80 also.

T cannot talk in the same glib manner as my friend Mr. Muhsmmad
Yakub did when he spoke about Muhammadan education, because if I were-
to ask for a few lakhg of rupees only for Anglo-Indian education—not erores:
as he has done. .

Mr. B. Du#: You Reve got more than your share.
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Lieutenant-Oolonel H. A. J. Gidney: 1 would be howled down for seek-
ing prefcrential trentment; so I shall be silent on that matter.

I now come to the last point which is a question that has agitated, and
is to-day agitating the community which I have the honour to represent.
Tudeed, it is one whirh 1 believe is also agitating both the Indian Govern-
ment and the Home Government : I refer to the admission of Anglo-Indians
into the Army and the formation of un Anglo-Indian Unit or Battery. I
consider, Sir, that the time has come, indeed is long passed, when
‘Government must makg & definite pronouncement, and to use my
friend Diwan Bahadur Rangacharisr's phrase, when no more shilly
#shellying and dilly dallying will be tolerated. The community has proved
its fitness for military service, and if the Government of India have any
regurd for us and our future position in India—if they are possessed of any
gratitude-—they should grant our request without any further delay. Even
the late Lord Rawlinson said we were a military asset to India, but 1 ask,
-whut is the use of merely stating this on paper, when 1 find to-day that I
.capnot cnter the Indian Army because there is no caste there to take me
‘into, and I cannot enter the British Army because 1 am not a Britisher,
‘and vet the Britisher is responsible for creating the Anglo-Indinn commu-
nity. Sir, the two German Zeppelins which were brought down in the last
war were brought down by two members of the domiciled community,
Licutenant Robinson and Lieutenant Waneford. If the community can
produce men of this type, men who did heroic deeds during the War, I ask,
arec we not fit to form one regiment of the Army in Ingia? It is stated
'to be a question of military economy. I wish economies were honestly
prectised in departments which could easily stand them. It Is said you
cannot replace a British or an Indian unit by an Anglo-Indian unit, but it
seems you can with impunity squander the Indian tax-payers’ money, our
money-—on maintaining a Corps. of Majors and expensive nurses which
money could support an Anglo-Indian unit. 8ir, this is no longer an Army
question—as ‘General Sir George MeMunn, late Q. M. G. in India, who
is one of the living authorities on these questions said—it is a Government
of Indin question and one of the biggest Anglo-8axon blunders has been in
not using members of the Anglo-Indian community in the Army, men, who,
in point of loyalty, have alwnyvs stood by their King and country. Sir,
here in the Anglo-Indian community begging to be allowed to serve their
King and country in its defence, and all that we are told is that our men
have: proved themselves quite fit for the Auxiliary Force, and we must rest
at that. Bir, call this rank injustice, crass ingratitude to & loyal commu-
nity whose one fault is that it is dying of loyalty. Is our loyalty to be
penalired and victimised in this manner? I consider, Sir, that the time
"has come when the Government of India should seriously consider this
question. We are found fit for the Auxiliary Force, of wlﬁc'h we form at
Tleast three fourths, and even here we are not given an adequate percentage
of commitsions. Can any loyalty and patriotism stand this strain much
Tonger? 1Ts it surprising when T say our vouth are getting restive? Reflect
on the grotesque position we ate placed in the New India, competing with
the ‘Almighty in our trinity of existence, i.c., for social purposes, we are
oalled. Anglo-Indians, for occupational purposes, we are called statutory
natives o¥ Indin, and Yor purposes of the defence of India, we are called
European British subjects. How' ean a community saddled with 'I‘ this
‘handicap make any headwav? How can thev take part in the progress of
‘New India. as we see it being developed unless they are given & definite
status in their country? I submit~—give me & defipite wtatus;and I .shall
“have n definite goal, but do notlet us go about like sheep wandering in the
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wilderress  answering to different names for different purposes to suit the
couveniences of the eivil and military departments of the Government of
India. On behalf of the future generations I demand from the Govern-
ment of India, 8ir, a clarification of this situation. They must settle it
once and for all, and if the Government of India say they are prepared to
give us an Anglo-Indian regiment either in the cavalry, infantry or artillery,
then let them plainly say so, irrespective of what the Army authorities say.
8ir, I enanot conclude my remarks without making an appeal to the Hon-
ourable Member in charge as also to the Government of India, and I ask
them in the intercsts of all concerned, in the interests of the community
which 1 have the honour to represent, and in the interests of British fair
play, not to play” with the community any longer, and to keep them as
‘hewers of woed and drawers of water, which we refuse to be any longer,
but to give the Anglo-Indian community, which was created by the British
nation, an honournble, responsible and respectful position, however small
it mav be in the defence of its country, ite motherland-—India. We demand
this. not a8 & favour or privilege but as a just and a well-earned and merited
duve and claim.

Mr. Mahmood Schamnad Sahib Bahadur (West Coast and Nilgiris:
Muhammadan): Sir, T also oppose the Finance Bill and I do so on two
grounds. One is that all these additional taxes were imposed during the
years when there were large deficits. Now, therefore, when there is o
surplus, it ought to be applied to reducing taxes. The other remson is
that there are several directions in which there is unnecessary and waste-
ful expenditure, If this waste is curtailed, there will not be any necessity
for such heavy taxation. I will quote, Bir, a few instances. Every year
‘Government are spending a large amount of money in the Andamans
simply to maintain it as a penal settlement. Although it ie now con-
demned as such and it was also decided to close it as such, they maintain
it simply to provide cheap labour for certain capitalists. The other day
the Honourable the Home Member said that these islands are very fertile
and will be a very valuable esset to India. All right. Nobody deniss
that But you can do it with much less expenditure and in a much less
objectionable way. I shall explain how expenditure could be curtailed nnd
also how the objectionable and expensive methods could be removed. The
expenditure in 1924-25 was Rs. 41} lakhs while the income was only 13
and odd lakhs. So we.had to spend sbout Rs. 28 lakhs more than. the
receipts. If only half of this amount is spent for some years in helping
the colonists to go and settle there. in giving them other facilities, in
clearing the jungles and in other mat{ers, people will: go and settle there
in sufficiently large numbers, health, etc., will improve, there will be
more trade, the harbour will develop ond the income also will increase very
largely, so much so, year after year, that there will be large savings. Bir,
with vour permission, T shall read 8 few lines just to show.how this ex-
penditure could be avoided and how the thing could be done in a much
less objectionable way. The Jails Committee say :

‘* There can be no doubt that the employment of convicts in the enltivation of ri:lbber
and cocosnuts involves much oxposure to weathar and is otherwise hardly_ consistent
with sound methods of prison administration. Tt necessitaten the convicts being very
much nscattered, thus rendering supervision'difficult and facilitsting the continuance of

some of the existing abuses noticed above. The heavy rainfall of the ialandu during
the great part of the vear is trying to the health of the prisoners. * * Moreover,
the ﬁminci_l] nuccess of the un kinql_;«inm m-;ehm?l of donbt. If they are as
profitable ‘as their advocates suggest, there should he no_ difficulty in making t pay
tnder the wame conditions ax :&'me which regdlate simllar efterprises in Burma, the
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Straits Settlements and the Dutch Colonies, that is, by the employment of free labour..
If, on the other hand, convicts are needad in order to show profits, we think it is
probable either that all the elements of cost in the supply of the convict labour are not.
taken into account or.that the necessity of treating prisoners with due consideration
has been lost sight of. Convict labour is notoriously less efficient than free labour:
and is, therefore, prima facie, more expensive, nor does the ahsence of a wage-bill
usually make up for this, when the cost of guarding, maintenance, superintendence and'
cabital outlay are all fairly allowed for. Moreover, in the case of the Andamans, this
cost is enhanced by the expenditure involved in transporting to the islands not only the
convicts themselves but their food, clothing and almost all the necessaries of life. * *
* * We are strongly of opinion that the future of the Andamans as a penal institu-
tion showld not be decided on the basis of the agtual or potential value of the islands
as a commercial or industrial proposition.’ ®

Sir, there is no scarcity of free labour. They could get amy amount of
free labour, and that much more profitably, if the Andaman Islands are
governed as other parts of India are governed, and if the same laws ure
made applicable. Now there is no law there. The will of the Chief Com-
missioner is law; no lawyer can go there. People can be shot or hanged
for mere assault; and there are several instances. Of course all this s
done simply to supply cheap labour to certain capitalists. There is am
enormous waste of money. It is admitted by the Government that free
labour can be obtained without difficulty. Paragraph 12 of the Govern-
ment of India Resolution says:

** Free labour can now he imported at moderate rates and Government itself has
been successful in establishing a small but genuine settlement of some 30 Karen families
in the same locality where labour is required for forest work. A party of 160 returned
emigrants from Natal recently arrived in Port Blair with the intention of settling in
the islands and Government will welcome further parties.”

8o, it will be seen that there is no scarcity of free labour. This ob-
jectionable method of employing prisoners is simply resorted to in ordsr
to supply cheap labour to these cupitalists. When we went to the islands
there was with us on the same steamer a party of about 120 cookies who
had returned from Fiji, Natal, etc. They had been told that they would
got all facilities and some loans from Government and that certain other
inducements would also be given to them. But when they went there,
they were given no facilities and we were told that they were in difficulties.
One Muhammadan with his wife and child had fo return by the same
steamer with us and some of us had to subscribe for his return passage.-

Mr. President: Order, order. The Honourasble Member must con-
nect his oservations with the Finance Bill.

Mr. Mahmood Schamnad Sahib Bahadur: They do not encourage free
labour. It would be cheaper to have free labour and yet they want ic
have this expensive method of employing these conviets, which is resorted
to only to help cettain capitalists. All the important Government planta-
tions have been given to European capitalists. There is a Mr. Vernick
who has been given thousands of acres of Government cocosnut plants-
tions, which yield an income of more than one lakh of rupees and thsy
have not taken anything . . . .

The Monourable Sir Alexander Muddiman: I am unwilling to inter-
tupt the Honourable Member, but on the plantation in question there is
no convict labour.

Mr. Malimood Schamnad Sphid Bahadur: That was given to him with-
out taking anything in compensation for the capilal that has been spent on
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these plantations. He also admitted that he had got about 100 Assamese
woolies in these plantations. If these are given in small lots to a large
number «of poor Indidan coolies, they will go and settle there and free
labour :also will be available. Government are resorting to this method st
making use of convicts with an ulterior motive. The Government Reso-
lution says that the Moplahs are very happy there, and that they went
there of their own free will. This is quite untrue. They were compelled
to go there. It is quite untrue to say that the Government scheme has
proved successful. They never went of their own free will, and after
going there they were forced to bring their families. In order to inducc
them to do so they were given very hard labour and they were told that
if they brought their families they would not be so treated. If they mur-
mured they were tied and whipped and there are several instances of this.
‘Then they had to write to their families . . .

The Honourable Sir Basil Blackett: Sir, may I appeal to you for the
protection of the House against this?

Mr. Prosident: The Honourable Member must come to the point.

‘Mr. Mahmood Schamnad Sahib Bahadur: In this. way they have
swelled the expenditure. They could do all this with the Moplahs because
ithey know that the Moplahs are dumb, they have no platform, no press
.and they are not so voeal . : '

Mr. President. The Honourable Member must understand that all
this has nothing to do with the Fipanee Bill.

Mr. Mahmood Schamnad Sahib Bshadur: o I oppose the Bill.

Mr. Kasturbhai Lalbhai: If I intervene to-day in this debate it is omly
with a view tq express om behalf of the textile industry our very best
thanks to the Honourable Members for getting the historic wrong of the
cotton excise duty righted. I am particularly glad at the same time to
find that the abolition of the cotton excise duty has not deprived the
provinces of the refund of their contributions. It gives me great pleasure
that after 30 years of ignominious imposition we have seen the final
abolition of the cotton excise duty during the lifetiine of.this Assembly,
:and no small oredit is due to the non-official Members, both Indian and
European, for their vigorous ndvocacy of the sbolition in spite of . the
various objections urged on the side of Government, I should be failing
in my duty if I were not to offer my thanks to His Fﬁxce,llency the Viceroy
‘and the Members of Government. It is to be hoped' that the Honourable
Bir Basil Blackett, as the pall bearer who is to give the statutory burial
to the cotton excise duty, may inter the ooffin sufficiently deep so as
‘ot to be discovered by any of the future archmologists. . Sir, I feel
Mnﬁdent that with the abolition of the cotton excise duty the textile
industry, which is s great national asset, will be able to stand better on
its tegs and face foreign competition.

The Boliounbd, Sir Basil Blackett: This debate, ar usual, has ranged
.over & very wide field, and it is aning to be a difficult one for me to rerle
."to because it has been rather specially diffuse. T shall come later in me
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speech to some remarks as to the use made of the opportunities for:
discussing the Budget and the Demands fot Grants this year. First I desire
to plunge into an attempt to deal with some part of the mass of special
points which have been raised during the discussion.

The military expenditure rightly came in for a considerable smount
of examination. I do not think that those who spoke on this subject
were altogether just to the Government of India in regard to the reduetion.
which they have effected this year following on the continuous reductions
in previous years. Mr. Rama Aiyangar, whose figures I was not entirely
able to follow, seemed to think that there had been no reduction. I think
he made out that on the whole there had 'been an increase. He carefully
added up certain items which were non-recurrent and mentioned as non-
recurrent in the Budget for the current year and 1 think it came to a
total of Rs.' 187 lakhs for those figures, and then he said that, as the
total reduction was only about Rs. 187 lakhs, there was no reduction
at all. But he was careful to ignore the figures on the other side, special
credits, for instance, in regard to surplus stores which had been reduced,
as I said they must necessarily be reduced next year, in comparison with
this year and:the year before. He asked how 1 justified my statement
a year ago that I expected a further important reduction of military
expenditure in 1928-27. My answer is that I justify it by pointing to
the figure of Rs. 54'88 crores as the estimated expenditure for 1926-27
as compared with Rs. 5625 crores for 1925-26. Is that not a further
important reduction? The Honourable Member went on to draw attention
to the extra expenditure on equipment, both in the current year and in
the next year. I have already in another place referred rather fully to that.
We have been ever since the war and particularly since 1928 engsged in
examining into our stores accounts and discovering how far our stores
are surplus, exactly what stores there are and how they are being used,
and what stores we really require. The upshot of those inquiries has
in the event been to prove that there is certainly something wanting in
our existing methods of keeping our stores accounts as we rather suspected.
Certain immediate shortages have come to light which we have had to
make good. That is the explanation of the special cxpenditure which
T have referred to. Meanwhile, we are eonducting a fuller inquiry into
the whole position the result of which, I have no doubt, will be greatly
to improve the situation as regards the future and possibly to bring to
light further surplus stores of which we are not absolutely sure at the
present time. 1 should like to say in answer to something whieh fell from
Colonel Crawford ip an earlier debate, that the reduction in the stocks
and . the necessity for replacing them rather suddenly were not due to
any refusal on the part of the Finance Department to find funds. It was
due ultitnately to the, absence of complete knowledge of what stocks
various military departments concerned held and what they really required,
¥nowledge which we have now supplemented by an examination. Other
speakers spoke of military expenditure. As a rule the points which they
raised were points of detail which will in due course, T have no doubt,
be fullv looked into by the Army Department. In some oases,—this
particularly refers to my Honoursble friend, Colonel Gidney—the Honour-
able and gallant Colonel was T think giving us a summary of the repre-
sentations made bv him to the Secretary of State. Those representations
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are, as he knows, under examination and 1 believe they have reached
the stage of & despatch before the Secretury of State, but obviously he.
cannot expect me to make any answer in detail to those points. There
are two points, however, in regard to military expenditure with which
Mr. Rama Aiyangar dealt, to which I should like to refer. He challenged
the statement of His Excellency the Army Member that there had been.
no fall but on the contrary a rise in prices, and he quoted as against His.
Excellency the Army Member, the statement in my budget speech that
there had been a full in general wholesale prices of quite considerable
amount. For all commodities in January 1923, which may be taken as:
the date when the Inchcape Committee was framing their Report, the
index number of wholesale price was 179, it was 172 in January 1924,
171 in January 1925, and 168 in December 1925. There has therefore
been a fall not of 26 but of 16 in the general commodity number. But
the articles which are of real importance in regard to this question of
prices for the Army are food and forage, that is, mainly the cereals and
pulses. The movement in the prices or rather in the index number of
prices of cereals and pulses has, as 1 think Honourable Members are
generally aware, been strikingly in contrast to the movement of general
prices in the last two years. In January 1928 the index number for cereals
was 114 and in December 1925 it was 188. For pulses the index number
in January 1923 was 118 and in December 1925 it was 151. There has
been a very large increase during this period in prices of food grains. At
the same time, there has been a very considerable fall in general commodity
prices, and that is part of a world-wide movement of readjustment. One
of the effects of the war and post-war period was largely to put the prices
of agricultural products out of equilibrium with general prices. They are
now to a great extent coming together again. There was & very heavy
fall in cereals in the year 1922 and in the case of pulses it was even
greater, at a time when there was a slight rise in general prices, so that
His Excellency the Army Member was quite right in saying that so far
from there having been a fall in the prices, from the point of view of
the Army in this connection, there has been a considerable rise. Another
point that was .made by Mr. Rama Aiyangar was that he complained
that His Excellency hady spoken of the figure of 50 crores mentioned by
the Inchcape Committee as a pious aspiration. Well, I am impious
enough still to aspire to it. I do not say that it will be reached next
year or the year after, but, for myself, at any rate I can say I do nob
entirely regard it as something to be kept altogether out of sight.

Mr. Neogy is the speaker with whom I should like to deal next and .
I should. like to begin by saying that I was rather astonished at the
bitterness which seemed to have invaded Mr. Neogy when he was making
his speech, I do not know why, but he struck me as being very much
more bitter in tone than I generally expect from Mr. Neogy. The
particular question that I wish to deal with is what he had to say in regard
to the commeroial accounts of the Posts and Telegraph Department. . He
had two different complaints. One was that the introduction of the charge
for interest into the account of the Post Office ought not to have been
made without the knowledee of this House in 1921-22. and. secondly,
that it is not a justifiable charge. As regards the first. T have here before
me. Sir Malcolm Hailev's speech as Finance Member made on the 1st
March 1922 in which he dealt with the Posts and Telcgraphs.  After
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giving:certain figures as to division of:charges between capital and revenue
heé says: ' g
" “'Wo estimate that,the expenditure chargeable to the revenue acconut mext year will

exceed the receipts by about 86 lakhs after allowing for the debit of interest on the
-capital charge.” . '

He definitely mentions that:

-t

‘' This figure, however, -does not include the. eost -of pensions on the one hand ‘and
on the other credits for ocartain concessional services rendered by the Department to
Indian States or foreign governments. If we make adjustments on account of “these
items, there will be a further credit due to the Department of about 17 lakhs, and,
allowing for this, it may be said that during the carrent year the Department has been
-working at a loss of about 80 lpkhs. This has a very -defipite bearing on certain pro-
posals that I shall shortly mention.'

In the Memorandum published by the Financial Becretary a similar
-statement in regard to the inclusion of interest charges is made and it is
perfectly evident that the interest- charge was ineluded with a definite
object, namely, that of showing to the House and the country what was
the true onst of the working of the Post Office.

Mr. K. 0. Neogy: May 1 interrupt my Henourable friend? If he were
to refer to .the earlier part of this paragraph of 8ir Maleolm
Hailey's speech he will "find that the reference is to the
interes} eharged on 2 sum of - Rs. 1,26,00,000 which was trans-
ferred frem the revenue to the capital side in the Budget of 1921-22 on
& motion made by Mr. Semarth., This dogs not deal with the total
-of the imterest charge as-entered in fhe:veviee of that year. .

The Monourshle Sir Basil Biackett: If the Honourable Member is not
-satisfied, T will refer him to the financial statement of the Finance Becre-
tary made at that time in which he said:

“ It has been decided to make a charge to the revenne acgount of the Department
-on_sccount of interest on.past outlay as in the case of capital outlay on railways and

irrigation works. The' débits on this account in the revised estimate for the current
year and the Budget for next year are estimated-at 60 lakhs and 66 lakhs respectively.”

Mr. K. O. Neogy: There was no reference to this fact in the Budget
speech of the Honourable the Finance Menjber.

The Honoursble Sir Basil Blackett: The Honourable Member insinuated
‘that this was introduced somehow mecretly and ‘was net explained at the
‘time. 7 have shown that it was not introduced secretly and it was ex-
“plained at the time. The reason why it was introduced was exactly the
-one which the Honouriable Mr. Neogy suggested, namely, in order to show
“the true cost of the 'department and to bring out the fact which had been
-suspected but not shown previously ‘that the department was running at
& considerable loss and that the generdl ‘taxpayer could not afford to go
on . gubgidizing this ‘department to such & heavy extent, and that the time

had eome. when however reluctantly, the 6ld lower rates of postage must be
raised. That was the purpose with which the commercial account was

"krought clearly out. .

Now, the second point is whether i is a remsonable charge to the com-
marcij:;l aecount - of an umdertaking such ns the Poste and Telegraph De-.
partment? ‘We have: discussed this omee or -twice before. . Mr. Cocke

-made the position very clear when he used ‘the anslogv of the sale of the
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Posts and Telegraph Department as a going concern to. & private com-
pany. ,‘Wl;at seems to be argued- is that if I, as an individual, save a
certain gmount of money and invest it in a business out of my savings,
I do not expect a return on it; but if I borrow money in order to invest

it, then I expect a return.
Mt. K. 0. Neogy: It is not an investment at all.

The Homourable Sir Basil Blackett: The Honourable Member has had
his say and will he please allow me to continue? The tax-payer provides
certain services for the users of Posts and Telegraphs.” He has invested
certain sums in the Department to provide those services and he wants
to know what charge he should make to the users of those services in order
that he may not make a profit but may avoid incurring a loss. I submit
that it is patont to every body that if you want to find out whether or not
you are running a service at & loss, you must include interest on the capi-
tal invested in the Department that gives the service. The object of course
of arguing that you can afford to do without making this charge is to show
that the Post Office has a large surplus. I would point out that so far as
the Postal Department is concerned the charge for interest is only 7%
lakhs nearly all the charge for interest comes under the heads of Telephones
or Telegraphs, It makes very little difference as far as the Post Office is
concerned whether you charge the interest or not, but that does not affect
the main argument. The main argument is that if you want to know
whether you are subsidising the Posts and Telegraphs or not, you must
show interest in one form or another. From the point of view of the
Government as a whole it is a question simply whether you will give a
subsidy in one form or another or not have a subsidy. I maintain that
it is undesirable, if you ean avoid it, to oearry on such services as the
carrying of mails and telegraph and telephone services, at a loss but that
the (overnment should endeavour to give those services at the least
possible charge. If by subsidising for a short time you can look forward
to such an increase of profit on the further traffic that you carry, !shat you
will be able in a few years to avoid the continuance of that subsidy, that
is an argument and a very strong argument for the reduction of rates. But
it the only effect of reducing rates will be to increase your loss, to cause
an increasing subsidy in proportion as your traffic increases, you will
embark on an extremely dangerous policy, and I say that I am myself,
and the Government of India are convinced that it is out of the question-
to look forward, unless things move in an unexpected way in the matter
of prices, to being able to revert to pre-war rates for letters and posteards
within any time that it is worth worrying about, if ever.

Mr. B. Das: Are you going to separate the Departments?

The Honourable Sir Basil Blackett: I do not propose to go very deeply
into the question of separation of the two departments. They are as far
ns possible separated in the accounts, but of course it is obvious that a
good many hypotheses ere involved in separating accounts of that sort
as & great many services are carried on for Posts and Telegraphs in the
same tuilding by the same staff, and this is & difficulty which has lgaﬂhd
others. But I say in anawer to another question of Mr. Neogy that in my
view it is desirable, so long at any rate as the Government run the Tele.
graphs, that you should consider the Department as a whole and that you
cannot wisely ignore your Telephones and Telegraphs in considering what

¥
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rates to charge for your postcards and your letters. In any case if I
may anticipate what my Honourable friend, Sir Bhupendra Nath Mitra,
will have to say on one of the clauses of this Bill, the amount that is
possibly available within the Post Office vote is certainly not enough for
any of the reductions of the kind that seem to be desired judging by what
is down in the paper. (An Honourable Member: ‘‘ Is that a reason for
making a gift to the Telephones?’’) The argument put forward is that
interest should not be charged. If that is pressed the Telephones are
running at considerable profit. If Honouratle Members are at all moved
by parallels from other countries, I find that in all the accounts of other
countries that I have been able to get hold of, it is the regular pructice ro
charge interest in commercial accounts, and the regular rule adopted is
either to try and make some small profit for the tax-payer out of Posts and
Telegruphs, "in order to compensate for loss of income-tax and so on, or to
avoid running them at a loss.

Mr. K. Rama Aiyangar: Would not the charge for interest which is now
made tc the Telegraph Department go to the Postal Department because
the Postal Department built all those buildings?

The Honourable Sir Basil Blackett: If the Honourable Member wishes
to subsidise the Post Office he can do it in several ways but it is entirely
unnecessary to invent irrelevant ways of doing it.

I did not follow Mr. Neogy's objection to this Finance Bill on the
ground that the power of certification existed. It is open to him to raise
the practioal question of certification by trying to throw the Bill out, but
I do not see that what he had to say on that subject was relevant. The Bill
is before the House for its consideration on merits, and I have very little
doubt that they will find those merits sufficient to pass it very much as
it stands.

Colgnel Gidney and Mr. B. Das had something to say on the subject
of the Imperial Bank. T too regret, as Mr. B. Das does, that we did not
have the opportunity of dealing this Session with his Bill on the Imperial
Bank. He began his remarks about the Imperial Bank by saying ' the
Imperial Bank, everyone knows what it is ', but I came to the conclusion
that he had not the ghost of a notion himself. He made statement. after
statement which had absolotely no foundation in fact, absolutely and
entirely incorrect; his perfervid imagination invented figures as he went
along. I have no doubt he believed that they were facts, but it is im-
possible for me to come here and do otherwise, when such figures, which
exist only in his imagination—however much he may believe they are
facts—are thrown at my head, than tell him as politely as I can that they
are - not facts. Colonel Gidney drew attention to the allega-
tion that there, is no provision for allowing Indians into the Imperial Bank.
This is entirely untrue. Mr. B. Das sa.i§ that the Bank was entirely run
by vested interests and was not admitting any Indians into it by putting
the difficylty in their way that they had to have previous European train-
ing. 'That'is not the case. The Bank have made very elaborate arrange-
ments for, training Indian officers. The condition as regards previous
Furopean training is strictly enforced as regards Europeans. It is abso-
lutely not enforced at all as regards Indians. 8o far from enforcing it for
Indians the Bank have invited apfplicstions and have & waiting list of some-
thing like 4,000 people waiting for admission on' these-terms, They are
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being admitted and being trained by the Bank and Colonel Gidney is no
doubt right in saying that there are at least 800 of them in the service.
Colonel Gidney had a grievance on that matter which partially accounts
for my being aware of the position in this instance. Colonel Gidney's
gricvance hag been that Anglo-Indians were not admitted as Indians as
probationers ‘In the Imperial Bank. That was the case until about six
months ago I think, but on the attention of the Imperial Bank being drawn
to the view of the Government of Indin that Anglo-Indians were to be
treated and were being treated for all purposes of appointments to the civil
services in India as Indians, the Bank has agreed to treat Anglo-Indians
us Indiuns for this purpose

Mr. B. Venkatapatiraju: Indian puy and Indian qualifications, not
European pay and European qualifications?

The Honourable Sir Basil Blackett: I do not think there is any differ-
ence; so far as I am aware they admit them as Indians exactly on the
same basis as other Indians.

Somo thing was sauid by Mr. Rama Aiyangar on our provision for
debt ‘being excessive. I have by chance, after the debate that took place
last week, come across cvidence, which was not in my possession at that
time in regard to the position both in the United States of America and
in the United Kingdoni. , In both countries the provision for redemption
of debt is on a considerably higher scale than it is in India. In both
countries realised surpluses are applied to reduction of debt, and I am
interested to observe that in the United States of America repayments
by the allied Governments of the war loans made to them during the war
are appropriated direct to debt redemption, which forms an interesting
parallel to the proposal in the Finance Bill now before the House.

Mr. K. Rama Alyangar: What is the proportion of the unproductive
debt in those two countries?

The Honourable Sir Badil Blackett: As I have more than once stated,
the Indian Government’s plun is based on the total of the debt quite
definitely, not merely on the unproductive debt. As illustrating the import-
ance of sound finance on the Government of India's future borrowing, I
should like to draw the attention of the Housc to the figures in regard to
the way in which the market has received the Budget. 8§ per cent.
Government paper. on March 1st was quoted at 71. On March 12th it
wag quoted at Re. 72-12. § per cent. War Loan 1929-47 was quoted in
Calcutta at 97/8 on 1st March. On March 12th it was quoted at 98/14.
b per eent. Bonds 1985 were quoted in Caloutta on 1st March at Rs. 97/7;
on March 12th they were Rs. 98/14. What that means in the possible
reduction of charges for interest will, I think, appeal to Mr. Rama Aiyangsr,
whose mind is open to conviction . .

Sardar V. N. Mutalik: T it due only to the Budget?
The Honourable 8ir Basil Blackett: That is since the date of the

Budget; I think it is due almost entirely to the figures given in the Budget
as regards our horrowing next summer.

‘Mr, Kasturbha! Ialbhal: Because of the implied suggestion that the
tate ‘of interest will be less. o
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The Honourable Sir Basil Blackett: It is all on the lines of my antici-
pation, and it is very satisfactory from the point of view of the pax-payer
of this country. I do not complain of the use made by the House of the
debate to-day, but I do think there is some room for complaint as to the
use made of the opportunities this year of the budget discussion. I have
sat here last week during the two days that were devoted to the constitu-
tional issue and realised the full greatness of the co-operation of the Swaraj
Party in this year's Budget. I wus reminded of the beautiful lines of
an Indian poet. I think they ocour in her volume entitled ‘‘ The Bird of
Time " :

*“ How shall 1 woo thee, oh dearest?
With the delicate silence of love.”

There I think we have real co-operation, whatever it may have been in
words., I also amused myself T am afraid in parodying Longfellow. I
imagined myself sitting down in front of an exmmination paper on which
the question was: -*‘ Define the precise extent of co-operation received
from the Swaraj Party during the last year ’’, with a note: *‘ This should
be dome in poetic form as the blessed word ‘ co-operation ’ cannot be taken
in a eommon or garden meaning '’. And my answer to it was a parody
of Longfellow :

‘“Let us then go on accusing,
Flout the Secretary of State,
8till reviling, still abusing,
In a word, co-operate.”

There was another poem I thought of during those debates, or rather some
lines from an 18th century poem:

*“ In every (overnment though terrars reign,
Though tyrant kings and tyrant laws restrain,’”

(I suppose that is 8ir Alexander Muddiman end the Vagranoy Bill),

‘“ How small of all that human hearts endure,
The part that kings or laws can cause or cure,
For forms of Government let fools contest,
That which id best administered is best.”

Mr. B. Venkatapatiraju: The last is wanted.

The Honourable 8ir Basil Blackett: I do not entirely subscribe to the
last statement because I believe in the essential superiority of self-dis-
cipline, rather in discipline imposed from outside. I apply that to liquor
legislation as well as to politics; but I do think it contsins a truth
that is of value to us in India where we are apt to be continually obsessed
by what we regard as the political and constitutional problem. I do not
deny the value of such a discussion, especially when it was on the level
it was last week on Thursday and Friday, on the constitutional issue.
And it was a discussion obviously followed with very great interest both
by Members of this House and by others, an interest which I have not
observed to-day. I was also very much interested in the course of that
discussion to observe how Member after Member got up and talked about
the sins of the Government, and very offen went on to say that sin
would be no more as soon as the Government were responsible to this
House, and then Mr. Burdon got up to answer some remarks with respect
to military affairs and he developed, line by line and precept by precept,
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what had been done by the Government of India in the Military Depart-
ent, often against great odds, in the successful stariing of the Dehra
Dun Military College; what had been done, or was beihg done, by the
Government of India in regard to the Territorial Force, urban units, Uni-
versity Training Corps, and so on, all of them subjects which I maintain
are absolutely vital to the matter in hand. They go right to the kernel
of the problem, so much so that the Honourable Mr. Jinnah was con-
strained to get up in the middle of Mr. Burdon's remarks and ask if they
were relevant! Now I do think that we, sometimes forget that, when
the Royal Commission or the Statutory Commission comes out, it will
not consider only the successes or otherwise of dyarchy and the working
of the constitution in this Assembly or the extent or othorwise of the
co-operation received from various quarters. I venture to say that Dehra
Dun with its Military Coilege and its Forestry College and its Forestry
Research Institute will ioom not much less largely in the cyes of the Statu-
tory Commission than the ephemeral pronouncements of Congress Com-
mittees at Cawnpore, and that that Commission will examine with interest
the extent, and I gladly say it has been a very very great extent, to which
the improvement of our finances has been brought about under the charge
of a very largely Indianised Finance Department and its associated depart-
ments. Sir Hari Singh Gour inquired what was the difference hetween
1926 and 1929 and found that it was three years; but that did not seem
to impress him. But there is a very important difference even in that
three years. Honourable Members forget, I think, very often the silent
revolution that has been taking place all through the departments of the
Government of India and all through the services. An increasingly large
number of Indians have been associated with the Government of India in
ever higher and higher positions of responsibility. They are coming on
irr increasing numbers to higher posts of responsibility year by year; and
T venture to say that when the Royal Commission does come it will find
8 very great deal to interest it on that side of the picture as well as in
the constitutional debates of this House.

That leads me to make one more complaint as to the way in which the
opportunities for the discussion of the Budget have been used. I should
very much like to see something much more organised in order that this
House might, for example in dealing with the Demands for Grants, get
closely into touch with the administration of each of the important depart-
ments and use the opportunity afforded by the debate on the Demands
for -Grants for getting a general statement from the Member or officer in
charge of the department as to his administration during the year, as to
his hopes and fears for the future, and his general lines of policy, and
at the same time of course naturally get him to answer criticisms. I
believe that that sort of discussion, if selected Demands for Grants were
taken year by year, would do a great deal to bring the Government into
touch with the House and with the people, make them responsive if they
are not responsive—where at present thev are said not to be responsive,—
and even make them sometimes responsible, because tHe necessity of ex-
plaining themselves does involve a very considergble amount of respon-
sibility, whatever this House may like to say to the contrary. But I do
feel that instead of that we have largelv frittered away our opportunities.
Very few of us came prepared to speak, myself among the rest, on the
first day of the budget debate which wound up before lunch owing to the
unwillingness of some people and the unreadiness of others to make their
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speeches. Of the debates on the Demands for Grants, practically three
days when all is said and done were devoted entirely to the constitutional
issue. We have made up to some extent to-day, but if my reply this
evening is unsatisfactory it is largely because during the budget debate
and the debate on the Demands for Grants each of the poiuts raised can
be answered by the Member in charge of the particular department con-
cerned; he can make his speech and he can explain the points that have
been raised. But here in a second reading debate on the Finance Bill
the opportunity is much more limited, and it is left to me to deal with all
the various criticistas that have been brought against the Government of
India. I have uot attempted to deal with themn all. The rest will be
found enshrined in the volume of debates which will no doubt be perused
with very greal interest by the Members and officers in charge of the
departments concerned; and I hope that some at any rate will feel that
they have been benefited by doing so. But perhaps I have wandered
enough from the subject of the second reading of the Bill, and, as it is

now half-past five, I will pull mysell up and once more commend my
wmotion fo the House.

Mr. President: The question is:

* That the Bill to fix the duty on salt manufactured in, or imporied by land into,
certain parts of British India, to repeal the Cotton Duties Act, 1896, to fix maximum
rates of postage under the Indian Post Office Act, 1898, further to amend the Indian
Paper Currency Act, 1923, to fix rates of income-tax, and to provide for the appropria--

tion of certain monies for the purpose of the reduction or avoidance of public debt,
Le taken into consideration.”

The motion was adopted.

The Assembily then adjourned till Eleven of the Clock on Tuesday,
the 16th March, 1926.
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